
[6 March, 2001] RAJYA SABHA 

1.00 P.M. 

GOVERNMENT BILL 

THE INFLUX FROM PAKISTAN (CONTROL) REPEALING (REPEAL) 
BILL. 2001. 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI CHENNAMANENI VIDYA SAGAR RAO): Sir, on behalf 
of my senior colleague, Shri L.K. Advani, I beg to move for leave to 
introduce a Bill to repeal the Influx from Pakistan (Control) Repealing 
Act, 1952. 

The question was put and the motion was adopted, 

SHRI CHENNAMANENI VIDYA SAGAR RAO: Sir. I introduce 
the 

Bill. 

MR. CHAIRMAN: Now, it is nearing 1 O'clock. 
...(interruptions)... Should we adjourn for lunch? 

SHRIMATI SARLA MAHESHWARI {West Bengal) : No, no. 

SHRI MANOJ BHATTACHARYA (West Bengal) : What about 
the Special Mentions? 

MR. CHAIRMAN: Do you want to sit through the lunch-hour? 
Special Mentions will have to be over by 1 O'clock. It is 1 O'clock now. 
We shall take up the Motion of Thanks on the President's Address. Do 
you want to continue? All right, Shri Sangh Priya Gautam. 

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS - CONTD. 

Ǜी संघ िĢय गौतम (उǄराचंल) : सभापित जी, हम सभी यह जानते हȅ िक 
बजट सĝ के ĢारÇभ मȂ सदन के दोनȗ सदनȗ के सयुंƪ अिधवेशन मȂ ĢÎतुत …(Ëयवधान)… 

SHRI RAMACHANDRA KHUNTIA (Orissa) : Sir, what about 
the Special Mentions? ...(Interruptions)... 
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MR. CHAIRMAN: You see, it is already one O'clock. That is 
why we    have    taken    up   the    discussion   on   the   President's   
Address. ... (Interruptions)... 

SHRI  RAMACHANDRA KHUNTIA:  Sir. the Special Mentions 
are more important (Interruptions)... 

 
[उपसभाÁय© (Ǜी सुरेश पचौरी) पीठासीन हुए।] 

 
Ǜी संघ िĢय गौतम: माननीय उपसभाÁय© जी, हम और सभी सदÎय जानते हȅ 

िक ससंद के दोनȗ सदनȗ के सयुंƪ अिधवेशन मȂ बजट सĝ के ĢारÇभ मȂ महामिहम 
राÍĘपित जी का जो अिभभाषण होता है वह सरकारी दÎतावेज होता है। सरकार ने अपने 
घोषणा पĝ के आधार पर िनȌमत नीितयȗ ǎारा, बनाई गई योजनाओं ǎारा अपने उस 
काय«काल मȂ ¯या पाया, ¯या खोया और सरकार को आगे ¯या करना है यह सारे त¿य उस 
अिभभाषण मȂ सȎÂनिहत होते हȅ । अगर पाया तो उसकी ĢिसȎǉ, खोया तो उसके कारण 
और राÍĘ से सहयोग करने की अपील और जो आगे करना है उसकी िदशा भी उस 
उिभभाषण मȂ सȎÂनिहत होती है। मȅ महामिहम राÍĘपित जी का आभारी हंू और उनको 
धÂयावाद देता हंू िक उनके इस अिभभाषण मȂ यह सारे त¿य सȎÂनिहत हȅ। महोदय, िपछले 
दशक मȂ सारे िवÌव मȂ िवशेष Ǘप से आȌथक, िवªान और तकनीक के ©ेĝ मȂ एक 
Ďािंतकारी पिरवत«न हुआ, आȌथक उदारीकरण हुआ,Ëयापािरक भमंूडलीयकरण हुआ, 
औǏोिगक आधुिनकीकरण हुआ, वैªािनक एवं तकनीकीकरण हुआ, कÇÃयटूरीकरण हुआ 
और इनके होते हुए बहुत से देशȗ मȂ खासकर के हमारे देश मȂ सरकारी सÎथानȗ का 
िनजीकरण हुआ और इन सब के सदंभ« मȂ आȌथक नीितया बनाई गईं। जाने या अनजाने, 
सोचे या िबना सोचे, जÊदी मȂ या देर मȂ जहा ंसे यह Ďािंत ĢारÇभ हुई और जो इस Ďािंत के 
ĢवृǄक और जो इसके Ģबल समथ«क थे उनके कहने मȂ या उनके घेरे मȂ दुिनया ंके सारे 
देश आ गए। हमारे देश ने भी उस ËयवÎथा को Îवीकार कर िलया और जब ËयवÎथा को 
Îवीकार कर िलया तो उस ËयवÎथा के कारण सारे देश मȂ एक नया वातावरण पैदा हुआ 
और इस ËयवÎथा के प© मȂ, िवप© मȂ, इसके समथ«न मȂ, िवरोध मȂ, इसके लाभ ¯या हȅ 
इसकी हािन ¯या है, इससे गरीबी िमटेगी या इससे अमीरी आएगी, इससे रोजगार िमलेगा 
या लोग बेरोजगार हȗगे इस Ģकार की चचɕ सारे देश मȂ ĢारÇभ हो गई और मȅ यह देख रहा 
हंू िक िपछले करीब 10 वषș से लगातार इस तरह की चचɕ चलती आ रही है और इस सदन 
मȂ भी अनेकȗ बार चचɕ होती है। कोई कहता हो िक इस आȌथक अदारीकरण से देश 
वैभवशाली बनेगा, आȌथक उ¾थान होगा, रोजगार िमलेगा, आȌथक Ģगित होगी और हमारे 
देश का उ¾पादन बढ़ेगा, आȌथक Ǘप से हम ÎवावलÇबी हȗगे। तो दूसरा प© यह कहता है 
िक इस अथ«ËयवÎथा से गरीबी बढ़ेगी, बेरोजगारी बढ़ेगी, िकसान कमजोर हȗगे, मजदूर 
बेकार हȗगे और हमारे देश के उǏोग Ǘ±ण हȗगे और दूसरी जगह चले जाएंगे। इस Ģकार 
से सारा धंुदला वातावरण बन गया। इस िदशा मȂ सरकार ने ¯या-¯या कदम उठाये और 
इसका ¯या लाभ हुआ और वाÎतिवकता ¯या है इसकी जानकारी इस देश की जनता को 
देना यह सरकार का दािय¾व था। इसिलए महामिहम राÍĘपित जी का मȅ आभारी हंू िक 
उÂहȗने अपने लÇबे अिभभाषण मȂ इन सारे त¿यȗ पर रोशनी डालकर के इस देश की जनता 
का ĥम दूर करना चाहा है और जो एक धंुधलापन छा गया था उसे दूर करने की कोिशश 
की है। 
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उपसभाÁय© महोदय, मु°य मुǈे पर चचɕ करने से पहले मुझे दो-तीन बातȂ ÎपÍट 
करनी हȅ। इस सदन मȂ बड़े-बड़े िवǎान वƪा बोले हȅ, अनुभवी वƪा बोले हȅ और हर वƪा ने 
कोई न कोई नई और मह¾वपूण« बात कही है। लेिकन हमारे प© की ओर से Ǜी आÃटे और 
िवप© की ओर से माननीय अजु«न ȋसह जी के भाषण से, मȅ कम से कम इस बात को 
Îवीकार करता हंू िक उÂहȗने मुझे Ģभािवत िकया और यहा ंपर कुछ और सदÎयȗ ने मुǈे 
उठाये, लोिकन माननीय अजु«न ȋसह जी ने एक बड़ी गंभीर बात कही और उÂहȗने यहा ंतक 
कह डाला, हालािंक बड़े दुखी मन से कहा िक यह सरकार राÍĘिवरोधी है और इस सरकार 
के मुिखया या इसके नेता राÍĘिवरोधी हȅ। मȅ बड़े अदब के साथ माननीय उपसभाÁय© जी, 
आपके माÁयम से कहना चाहता हंू िक गलती हो सकती है, लेिकन इस देश के व ेलोग 
िजÂहȗने आजादी की लड़ाई को समप«ण के साथ लड़ा िजसमȂ बहुत से उधर भी बठेै हुए हȅ 
और िजÂहȗने राÍĘवाद अपनी जÂम धुƺी मȂ िपया, अटल िबहारी वाजपेयी जैसे लोग कभी 
राÍĘिवरोधी नहȒ हो सकते। गलितया ं हो सकती हȅ, लेिकन राÍĘिवरोधी िनण«य इसको 
कहना, यह बड़ा उनके साथ मȂ अÂयाय है, मȅ इससे सहमत नहȒ हंू। साथ ही साथ कल 
माननीय जनेÌवर िमǛ जी ने अपने भाषण के दौरान कहा िक Ģधान मंĝी पर या उनके 
कायɕलय पर आरोप लगा, यह एक गÇभीर बात है। यह गंभीर बात तो है, लेिकन एक िम¿या  
आरोप कोई भी  ËयȎƪ लगा दे तो उस पर कभी िवÌवास नहȒ करना चािहए। माननीय Ģधान 
मंĝी जी के ËयȎƪत¾व से कौन पिरिचत नहȒ है। 

 
“ȋजदगी तो बीती यो ही, इसके बुता मȂ मोिमन, 
आिखरी वƪ मȂ ¯या खाक मुसलमा ंहȗगे।” 

 
अटल जी के चिरĝ को कौन नहȒ जानता है, उनका चिरĝ जग-जािहर है। 

आिखरी वƪ पर वह ËयȎƪ ¯या अपने चिरĝ पर  दाग लगायेगा? नामुमिकन है, असभंव है। 
इसिलए यह बात यह मुझे बड़ी दुखद लगी ।िफर उÂहȗने कहा िक वे नहȒ तो हो सकता 
है।कही कायɕलय मȂ ऐसे लोग हȗ, यह बात बुरी है या अ´छी, लेिकन हमारे देश मȂ एक 
परÇपरा चली आ रही है, जब पहले राजा-महाराजा होते थे, उनके िमरासी और दरबारी 
होते थे, उसके बादमȂ नेताओं के चमचे होने शुǘ हुए और आज नेताओं के घर-पिरवार के 
लोग इस दािय¾व को िनभा रहे हȅ। ये र©ा भी करते हȅ और बदनामी के वायस भी होते हȅ, ये 
बहुत सी जगह पर देखने को और सुनने को िमला है। इसिलए इस बात से सतक«  तो सबको 
ही रहना चािहए और इससे कोई बचा नहȒ है। 

 
"काज़ल की कोठरी मȂ कैसोऊं सयानो जाय 
एक लीक काज़र की लागे है तो लागे है।" 

 
 इससे कोई नहȒ बचता है। इसिलए यह बात मुझे अ´छी नहȒ लगी। एक बात 

फेलेिरया साहब ने कही िक इस अिभभाषण मȂ कोई िदशा नहȒ है। मȅ अब बताऊंगा िक 
िकतनी िदशा इसमȂ दी गई है। औबेदुÊला खा़न आज़मी साहब ने कहा िक यह केवल एक 
लÄफाजी का टोकरा है। इसमȂ बहुत ही मह¾वपूण« बातȂ कही गई हȅ। यहा ं पर Ǜी गाधंी 
आजाद जी नहȒ है, उÂहȗने कुछ ऐसी बातȗ का उÊलेख िकया जो िकसी समय साथ«क थȒ, 
िकसा समय वह बात Ģचलन मȂ थी। अगर वह Îवयं अपने दल और अपने नेताओं के कंड¯ट 
को उठाकर देखȂ तो आज उसका ĢितिबÇब हमȂ वहा ंदेखने को िमलता है। इसिलए महोदय, 
यह बात इस सदन मȂ इस Ģकार की करनी न तो सही है और न औिच¾यपूण« है। 
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 अब मȅ राÍĘपित जी के इस अिभभाषण से जो एक सरकारी दÎतावेज 
है और जो सरकार ने काम िकए हȅ, ¯या पाया, ¯या िदशा दी और खोया तो ¯यȗ खोया...। 
मȅ इस सदन का Áयान आकȌषत करना चाहता हंू। माÂयवर, पैरा सात मȂ राÍĘपित जी ने 
कहा है- अभी िपछले वष« हमने अपने गणतंĝ की Îवण« जयंती मनाई है और इसका हमȂ गव« 
है लेिकन ¯या खोया, ¯या पाया और हमȂ ¯या करना है? ¯यȗिक हमारे िमĝȗ ने और खास 
तौर से अजु«न ȋसह जी ने यह कहा िक सबका सहयोग लेना चािहए। तो राÍĘपित जी ने 
कहा "This Parliament, the highest elected body of the world's largest 
democracy, should resolve to contribute its utmost to the furtherance 
of the republican values enshrined in our Constitution." यह एक सहयोग की 
अपील है। ससंद के माÁयम से सारे देश की जनता से सहयोग की अपील की है, इसके िलए 
मȅ राÍĘपित जी का आभारी हंू। यही नहȒ, आगे चलकर यह कहा िक हमने बहुत कुछ पाया 
और बाबा साहब डा॰ अÇबेडकर को इसमȂ कोट िकया गया। उÂहȗने कहा िक "26 जनवरी 
1950 को हम आज़ाद हȗगे। राजनैितक बराबरी तो िमलेगी लेिकन सामािजक, आȌथक 
बराबरी नहȒ होगी और यह भेदभाव रहेगा। इस भेदभाव को िमटाना है। यह सारा देश और 
देश की जनता िमलकर इस भेदभाव को िमटाए।" तो राÍĘपित जी ने पैरा आठ मȂ अपील 
की "Therefore, all of us should hold our freedom and our democracy to 
be incomplete until we erase this contradiction and make our great 
nation a land of justice and equal opportunity for all its billion plus 
citizens." यह मȅ उनको बताना चाहता हंू िक सरकार ने हमेशा सहयोग की अपील की है, 
हमेशा सहयोग मागंा है और सहयोग करने के िलए आमंिĝत िकया है, साथ बैठने के िलए 
आमंिĝत िकया है ¯यȗिक यह राÍĘीय मुǈा है। इसके बाद राÍĘपित जी ने 9वȂ पैरा मȂ कहा है 
िक यह मिहला वष« है और मिहलाओं को ¶यादा शȎƪ िमलनी चािहए। अभी हमारी मिहलाएं 
यहा ंपर ȋचता Ëयƪ कर रही थȒ। उनकी ȋचता सही थी लेिकन राÍĘपित जी ने Îवयं ȋचता 
Ëयƪ की है और उÂहȗने पैरा 9 मȂ ससंद के माÁयम से जनता से और सभी राजनैितक दलȗ 
से यह सहयोग मागंा है। 
 "I urge all political parties to arrive at a consensus and pass this Bill 
during this session. This would be a fitting tribute by India's Parliament 
to the "Year of Women's Empowerment", which we are observing this 
year." अब सहयोग की अपील है। सरकार ने हमेशा सहयोग मागंा है। कभी यह नहȒ कहा 
िक मुठ-मरदई से, अपने आप तानाशाही का रवैया अपनाकर कोई िनण«य िलया हो। िजतने 
भी राÍĘ िहत के मुǈे हȅ, इस सरकार ने सभी राÍĘिहत के मुǈȗ पर सारे देश से सहयोग की 
अपील की है और उनके िवचार, उनका साथ और उनका सहयोग हमेशा सरकार ने चाहा 
है। यही नहȒ, इसके बाद जनस°ंया बढ़ रही है और जनस°ंया वृȎǉ से हमारा देश Ģभािवत 
हुआ है। राÍĘपित जी ने इस पर ȋचता Ëयƪ की और इसमȂ भी सहयोग की मागं करते हुए 
पैरा 10 मȂ कहा "The policy has three principal objectives--to reduce the 
rate of growth; stabilize the absolute size; and. providing welfare and 
developmental opportunities for the entire population, especially 
women realise these objectives, it is necessary to evolve, in concert 
with the States, a set of incentives and disincentives. These should be 
enforced in a non-coercive manner with the fullest cooperation of 
social, cultural and religious institutions." 
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इस से ¶यादा इस पर और सहयोग की ¯या अपील हो सकती है। इस मामले मȂ 
भी सरकार ने इस देश की सारी जनता का सहयोग मागंा है। माÂयवर, यह कहना िक 
...(Ëयवधान)... 

Ǜी राजनाथ ȋसह "सूय«" (उǄर Ģदेश) : दीपाकंर जी से कह रहे हȅ अब तो मान 
जाएं ...(Ëयवधान)... 

Ǜी संघ िĢय गौतम : दीपाकंर जी तो बात अ´छी कहते हȅ। 
उपसभाÁय© (Ǜी सुरेश पचौरी):  चिलए, आप अपनी बात किहए। 
Ǜी संघ िĢय गौतम : उपसभाÁय© जी, मȅ आपसे िनवेदन कर रहा था िक यह 

बात कहना और यह आरोप लगाना िक यह सरकार सब काम अपने आप करती है और 
कोई सहयोग नहȒ लेती, ऐसी बात नहȒ है। यह आरोप गलत है। मȅने Îवयं इस अिभभाषण मȂ 
से उदधृत िकया है। अब मȅ आपसे यह कहना चाहता हंू िक जो एक नया पिरवेश बना है और 
हमने िजस नीित को अपनाया है ¯या उसमȂ हम पूरी तरह से िनÍफल हȅ? ¯या हमने अपने 
देश का नुकसान िकया है? अगर हम दुिनया के सदंभ« मȂ देखȂ तो हम सशƪ हुए हȅ परमाणु 
जगत मȂ। आज हमारी पहचान बनी है, दुिनया मȂ हमारा नाम हुआ है। इसके अलावा हम 
सपंÂन भी बने हȅ। आज दुिनया मȂ चाहे कÇÃयटूर हो, सोÄटवेयर हो, सूचना-ĢौǏोिगकी हो, 
डॉ¯टरी हो, इंजीिनयȋरग हो, हमने अपनी नाम िकया है और दुिनया के बहुत से देशȗ से 
आगे गए हȅ और हमारी पहचान बनी है और यह सब बहस भी होती है। हमने माना िक हम 
देश से आतंकवाद समाÃत नहȒ कर पाए लेिकन दुिनया का समथ«न आज हमारे हक मȂ है 
और दुिनया के लोग आज हमारी वकालत करने लगे हȅ िक इÂहȂ भी सुर©ा पिरषà मȂ Îथायी 
Îथान िमलना चािहए. मोर¯को के राÍĘपित यहा ंआए थे। कल-परसȗ जाते-जाते उÂहȗने 
इस बात का िजĎ िकया और आÌवासन िदया और यह भी कहा िक बड़ी मजबूती के साथ 
भारत को सुर©ा पिरषà मȂ Îथायी Îथान िमलना चािहए। हमने अपनी नीितयȗ के कारण 
िवÌव मȂ अपनी पहचान बनाई है, अपना Îथान बनाया है, अपने देश की गिरमा बढ़ाई है और 
दुिनया का समथ«न ĢाÃत िकया है। यही नहȒ हमने अपने Ģधानमंĝी की लोकिĢयता से भी 
अपने देश की गिरमा बढ़ाई है लेिकन दुिनया मȂ यह कहना िक अपनी नीितयȗ के कारण इस 
सरकार ने केवल खोया है, पाया कुछ नहȒ, ठीक नहȒ है। रोजाना इसी सदन मȂ इन िवषयȗ 
पर हम चचɕ करते हȅ। जहा ंतक खाǏाÂन की बात हो रही है आज हम देखते हȅ िक हमारे 
यहा ंअनाज, ितलहन, दलहन अधंाधंुध पैदा हो रहे हȅ। दूध सबसे ¶यादा पैदा हुआ है। हा,ं 
शुǘ मȂ िकसानȗ को तकलीफ हुई ¯यȗिक आयात ¶यादा होने लगा। आयात शुÊक हमने 
कम रखा था लेिकन जैसे ही आयात शुÊक बढ़ाया आयात बंद हो गया और आज हम गेहंू 
का भी िनयɕत कर रहे हȅ, चीनी का भी िनयɕत कर रहे हȅ और हमने चावल का भी िनयɕत 
िकया है। यह दुिनया के सदंभ« मȂ हमारी उपलȎÅध है। यह आरोप लगा देना िक इस सरकार 
ने खोया ही है ये तो वे स´चाइया ंहȅ जो Îवयं बोलती हȅ िक ये तो सरकार की उपलȎÅधया ंहȅ। 

इसके अलावा जहा ंतक सामािजक समरसता िक बात है उस सदंभ« मȂ कहना 
चाहंूगा िक गावं की कहावत है झगड़ा तो पित-प¾नी मȂ भी होता है। चार बत«न होते हȅ तो 
खटकते जǘर हȅ लेिकन टूटते नहȒ हȅ। हमारे देश मȂ िभÂन-िभÂन सĢंदाय, जाितया,ं 
उपजाितया ंखटकती तो हȅ लेिकन टूटती नहȒ हȅ। हमारे देश मȂ पहले Ëयापक पैमाने पर जो 
मजहबी दंगे होते थे, 
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साĢंदाियक दंगे होते थे इस पीिरयड मȂ कोई साĢंदाियक दंगा नहȒ हुआ। यह सामािजक 
समरसता के ©ेĝ मȂ इस सरकार की उपलÅधी है। 

 
इसके बाद माÂयवर, जहा ंतक गरीबȗ की गरीबी िमटाने का सवाल है यह बात 

सही है िक गरीबी और अमीरी के बीच की खाई बढ़ी है, लेिकन गरीबȗ का Ģितशत कम हुआ 
है। हम आंकड़ȗ से ही बात करते हȅ (समय की घंटी) माÂयवर, मुझे पाचं-दस िमनट का 
समय दे दȂ। हमारी पाटȓ के 43 िमनट हȅ और अपनी पाटȓ की तरफ से मȅ अकेला Îपीकर हंू। 

 
उपसभाÁय© (Ǜी सुरेश पचौरी):  नहȒ, नहȒ, आप अकेले नहȒ हȅ। दूसरे Ǜी रिव 

शंकर Ģसाद जी भी हȅ। 
 
Ǜी संघ िĢय गौतम : उनका नाम आज आया होगा। कल नहȒ था। आप मुझे पाचं-

दस िमनट का समय दे दीिजए। 
 
उपसभाÁय© (Ǜी सुरेश पचौरी):  आपकी ही पाटȓ ने नाम िदया है। आप जÊदी 

समाÃत किरए। 
 
Ǜी संघ िĢय गौतम : मȅ शीđ ही समाÃत कर दंूगा। मȅ दस िमनट मȂ अपनी बाद 

समाÃत कर दंूगा। 
 
उपसभाÁय© (Ǜी सुरेश पचौरी):  पाचं िमनट मȂ ख¾म कर दȂ। 
 
 
Ǜी संघ िĢय गौतम: नहȒ, मुझे कुछ सुझाव देने हȅ। केवल यह नहȒ  है िक मȅ आंखȂ 

मंूदकर भीÍम िपतामह की तरह ğोपदी का चीरहरण देखता रहंू। मुझे आंखȂ खोलनी है। मेरी 
सरकार की नीितया ंसही हȅ और अगर िĎयाÂवयन मȂ कमी है तो मुझे अपील भी करनी है 
और मुझे कुछ सुझाव भी देने हȅ। 

 
उदाहरण के तौर पर आपने इसमȂ कहा है िक हम सब को सबल बनाना चाहते हȅ, 

समथ«न बनाना चाहते हȅ। इसमȂ कहा गया है िक providing welfare and developmental 
opportunities for the entire population, especially women.” 

 अब एÂटायर पापुलेशन के िलए मȅ कहना चाहता हंू िक हम भारतीय जनता पाटȓ 
के लोग जनसघं से आए हȅ और हमारी ¶यादातर नीितया,ं चिरĝ और Ëयवहार जनसघं से 
आया है जो िक उस समय भी साथ«क था और आज भी साथ«क है और राÍĘवादी है। भारतीय 
जनता पाटȓ ने भारतीय जनसघं पर एक Ģकाशन का सकंलन िकया िजसका फोरवड« 
हमारे माननीय Ģधानमंĝी Ǜी अटल िबहारी वाजपेयी जी ने िलखा है। उसमȂ उÂहȗने 
टे¯नालाजी के बारे मȂ एक वा¯य कहा िजसको मȅ यहा उǉतृ करना चाहता हंू: 
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'Every individual has to be enabled to procure his minimum 
requirements of food, clothing, shelter, education and 
medicine. The necessary expansion programme of materials 
and services has to be undertaken and a technology evolved 
to suit Indian conditions; the technology which ensures not 
only mass nrnrluction but also production by masses." 
 
मȅ इस सरकार से अपील करना चाहंूगा िक मशीनȗ से काम कम हो, कंÃयटूर से 

काम कम हो और मानव शȎƪ से ¶यादा काम हो। जो Ģोड¯शन हो उसके मायने यह है िक 
मास Ģोड¯शन बाइ मासेज। इसिलए मेहरबानी करके आगे चलकर अपनी जो िĎयाÂवयन 
नीित बनायȂ उसको इस िदशा मȂ बनायȂ, मनै पावर इÂगेजमȂट की िदशा मȂ बनायȂ। यहा ंपर 
कृिष मंĝी जी बठेै हȅ। जनसघं ने यह कहा था िक Ęै¯टरȗ का इÎतेमान बड़े जमीदारȗ को 
करना चािहए, छोटे िकसानȗ को जुताई बुवाई के िलए नहȒ करना चािहए। Ęै¯टरȗ के आने से 
आज गावंȗ मȂ बेकारी है, लोगȗ के पास काम नहȒ है। जो िकसानȗ के यहा ंकाम करते थे व े
मशीनȗ के कारण बेकार हो गए हȅ। इसिलए आप मशीनȗ से काम कम कराइए और आदमी के 
हाथ से ¶यादा काम कराइए। जनसघं का हमारे नारा था िक हर हाथ को काम हर खेत को 
पानी, यही जनसघं की िनशानी । 

 
एक बात मुझे यह कहनी है जैसे िक सड़कȗ की बात आ रही है, मȅने एक Ģाइवेट 

मȂबर िबल पर बोलते हुए कहा था िक अगर सड़क बनाई जाए तो वह मानव शȎƪ ǎारा बनाई 
जाए। यहा ंपर मंĝी जी बैठे हȅ। मȅ कहना चाहता हंू िक अगर आप ऐसा करȂगे तो इससे सब 
को काम िमलेगा। यह ठीक है इससे समय ¶यादा लगेगा लेिकन अिधक लोगȗ को काम 
िमलेगा। मȅ उदाहरण देना चाहता हंू। कृिष मंĝी जी आप गावं के हȅ। सरकार जब कोई पुल 
अपने पैसȗ से बनाती है तो वह उस पर टोल टै¯स लगाकर उसका पूरा पैसा वसूल कर लेती 
है। कार, Ęक, लारी जो उससे गुजरती हȅ वह टोल टै¯स देती हȅ, कोई भी पैसा देने मȂ 
ऐतराज नहȒ करता। कभी िकसी ने नहȒ कहा िक पैसा ¯यȗ दȂ, कभी िकसी ने इसके िलए 
मना नहȒ िकया और इससे सरकार की पूरी लागत वसूल हो जाती है। आप सड़क बनाइए 
और उस पर आप टोल टै¯स लगाइए और सड़क की लागत के पैसे को जनता टोल टै¯स से 
दे सकती है। इसमȂ िकसी को कोई ऐतराज नहȒ होगा, इसके िलए कोई मना नहȒ करेगा, 
लेिकन इसको आप मानव शȎƪ से बनाइए तभी लोगȗ को रोजगार िमलेगा । 

मȅ यह सुझाव दे रहा हंू। मेरा दूसरा सुझाव है। आपने यह कहा िक यिूरया की 
जगह आगȃिनक फारȋमग फȌटलाइज़र को Ģो¾साहन दȂगे। कृिष मंĝी जी यहा ंपर बैठे हुए हȅ 
लेिकन यह होगा कैसे? यह पशु धन से होगा, एिनमल हज़बȂडरी से होगा। आप पशु धन को 
बढ़ना नहȒ चाहते हȅ और यह करना चाहते हȅ। यह सभंव नहȒ है। इसिलए पशु धन को भी 
बढ़ाइये। आगȃिनक फȌटलाइज़र औऱ आगȃिनक फारȋमग Ģो¾सािहत होगी। जब एिनमल 
हज़बȂडरी बढ़ेगी तो डेयरी भी बढ़ेगी, गावं मȂ लोगȗ को काम िमलेगा, रोजगार िमलेगा। मȅ 
दूसरा सुझाव यह देना चाहता हंू । 
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मȅ तीसरा सुझाव यह देना चाहता हंू िक अनुसूिचत जाित, जनजाित की बात 

कही गई, बेरोजगारी की बात कही गई लेिकन माÂयवर, मुझे यशवतं िसÂहा जी का बजट 
भाषण सुन कर कुछ िनराशा सी हुई। आपने बȅको के ऊपर जब भाषण िदया तो पैरा 31 मȂ 
कहा िक बȅȋकग उǏोग मȂ नई Ģितयोिगता के पिरĢेÑय मȂ सरकारी ©ेĝ के बȅकȗ के ĢबÂधन 
मȂ सुधार करना आवÌयक है। मȅ बȅक ĢबÂधनȗ को अिधक Îवायतता Ģदान करने का ĢÎताव 
करता हंू। अपनी भतȓ काय« नीित काय«ȎÂवत करने मȂ बȅक ĢबÂधनȗ को अिधक Îवायतता 
ĢाÃत करना भी अिनवाय« है। अतः मȅ बȅȋकग सेवा भतȓ बोड« को समाÃत करने का ĢÎताव 
करता हंू। अब बȅȋकग सेवा भतȓ बोड« बदं हो गया तो अनुसूिचत जाित, जनजाित को कोई 
भतȓ नहȒ होगी और इनको आटोनोमी देने का मतलब ¯या है टोटली कमȌशयल पूरा 
कमȌशयल बनाना। िफर कÊयाण के कामȗ को पैसा कौन सा बȅक देगा? मकान, दुकान, 
पीने का पानी, छोटे छोटे उǏोग, काम करने वाले कारीगर, इनको पैसा कहा ंसे आएगा, 
कौन सा बȅक देगा। इसिलए कम से कम आप एक ऐसा बȅक सुिनȎÌचत किरये जो यह काम 
करे। माÂयवर, आपने जो यह अलाटमȂट िकया, पढ़ कर के दुख हुआ। अनुसूिचत जाित, 
जनजाित के कÊयाण के Ģित सरकार की Ģितबǉता है। इसके अनुǘप एक पृथक 
जनजाित िवकास िनगम बनाया गया है और इसके िलए 788 करोड़ से बढ़ा कर के 986 
करोड़ िकया गया है। यह बहुत ही कम है। लेिकन हाÎयाÎपद बात यह है िक अनुसूिचत 
जाित की आबादी दुगुनी है अनुसूिचत जनजाित से। उनका िकया गया है 709 करोड़ से 
790 करोड़ यािन अनुसूिचत जनजाित से कम है, दुगना होना चािहये। यह हाÎयाÎपद है। 
इस पर पुनः िवचार करȂ। मȅ आपके माÁयम से कहना चाहता हंू िक यह धनरािश बढ़ानी 
चािहये। माÂयवर, एक बात एĘोिसटीज़ के बारे मȂ कहना चाहता हंू। अनुसूिचत जाित, 
जनजाित पर एĘोिसटीज़ रोकने की बात कही गई है। अभी कल बहरामपुर मȂ 27 दिलतȗ के 
घर जला िदये गये। इलाहाबाद हाई कोट« का जजमȂट है एक अनुसूिचत जाित की मिहला 
Ģधान हो गई सतं कबीर नगर की जनरल सीट पर वहा ंके Îवण« जाित के लोगȗ ने उसके 
घर मȂ आग लगाने और बला¾कार करने की कोिशश की, मारा पीटा और जब उसने 
एफ.आई.आर. िलखाई तो वह िलखनी पड़ी लोिकन राजनीितक वोटȗ की लालच के 
कारण कोई िगरÄतार नहȒ हुआ और हाई कोट« मȂ एफ.आई. आर. को ¯वेश कराने गये। 
हाई कोट« ने एफ. आई. आर. को ¯वेश नहȒ िकया। 

उपसभाÁय© (Ǜी सुरेश पचौरी):  कौन से Ģदेश मȂ? 
 

 Ǜी संघ िĢय गौतम : उǄर Ģदेश मȂ   "Caste system is being propped up 
for vote bank pontics," मȅ आपसे कहना चाहता हंू िक एĘोिसटीज़ कम करनी ही चािहयȂ। 
जो कानून बनाए गए थे, जो िनÍĢभावी बना िदये गये थे, उन कानूनȗ को आप िफर से 
लाइये, Ģभावी बनाइए। अȎÂतम मुǈा बहुत ही मह¾वपूण« है। मुझे तकलीफ है, मुझे पहले बता 
देते तो मȅ इतनी तैयारी करके भी नहȒ आता, मȅ कम ही बोलता । 

SHRI MANOJ BHATTACHARYA (West Bengal) : Sir. 1 have a 
submission. The House does not have the quorum. You adjourn it for 
lunch. 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): He is 
about to finish his speech. 
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SHRI SANGH PRIYA GAUTAM: I am concluding. Sir, बहुत 

मह¾वपूण« मुǈा है, वह मȅ पढ़कर ही सुना पाऊंगा । मेरा काग़ज इधर से उधर हो गया है। 
 
माÂयवर, यह आपके िलए है एĐीकÊचर िमिनÎटर साहब : "Wasteland 

Atlas of India, Department of Land Resources, National Remote 
Sensing Agency, Department of Space, Government of India.' इसका   
Foreword िलखा है, अǘण भटनागर, सेĎेĘी, गवन«मȂट आफ इंिडया, माच« 9, 2000 । 
इसकी भाषा और आंकड़े देख लीिजए : Vast stretches of land, fit for improved 
use, merits urgent attention in the country. While there are varying 
estimates of the total extent of these lands, no less than 37.5 million 
hectares are currently expected to be available for viable treatment. It 
has been rightly pointed out that these lands are not wastelands, but 
wasted lands, इसका एक कोड वड« िलखा है, अǘण भटनागर, सेĎेĘी, गवन«मȂट आफ 
इंिडया, माच« 9. 2000 । इसकी भाषा और आंकड़े देख लीिजए। और आंकड़े ¯या हȅ? 
Water erosion-107.13 million hectares; wind erosion- 17.10 million 
hectares, ravines-3.97 million hectares, salt-affected-7.62 million 
hectares; waterlogging- 8.53 million hectares; shifting cultivation-4.93 
million hectares, degraded forest-19.49 million hectares; special 
problems-2.73 million hectares; coastal sandy-1.46 million hectares.  
कुल िमलाकर 173.36 िमिलयन हे¯टेयर यानी 17.36 करोड़ हे¯टेयर। 
 

उपसभाÁय© (Ǜी सुरेश पचौरी):  िकतना समय और लȂगे गौतम जी? 
Ǜी संघ िĢय गौतम : एक िमनट मȂ एक वा¯य और। 
इस जमीन पर आप इस देश के भिूमहीन खितहर मजदूर औऱ अनुसूिचत जाित 

और जनजाित के लोगȗ को लगा दȂ, उनको अलाट कर दीिजए ठीक करने के िलए और 
जब तक ठीक न हो, Âयनूतन मजदूरी उसको रोजाना दीिजए तािक उनको काम भी िमले 
और यह बेकार जमीन खेती यो±य भी बने। यह देश की धरोहर है। इससे इस देश की 
आȌथक ȎÎथित अ´छी होगी। 

इसके अलावा माÂयवर, एक और बहुत मह¾वपूण« बात कहना चाहता हंू। हमारा 
देश जब आजाद हुआ तो हमारे आज के Ģधान मंĝी जी आजादी के बाद सâ 1957 मȂ इस 
सदन मȂ आए थे। उस समय जो हमारी फौज है उसमȂ रेजीमȂटȗ के नाम होते थे जैसे जाट 
रेजीमȂट, िसख रेजीमȂट, राजपूत रजीमȂट ...(Ëयवधान)... एक िमनट की बात है... मराठा 
रेजीमȂट, महार रेजीमȂट, गोरखा रेजीमȂट। आदरणीय अटल जी का 24-7-57 का यह 
भाषण है इसी सदन का। उÂहȗने कहा One more thing. The Britishers have left, 
but our Armed Forces have still not been Indianised. मȅ पूरा नहȒ पढ़ रहा 
हंू। आगे व ेकहते हȅ All branches and the soul of our Armed Forces need to 
be Indianised. उÂहोनȂ कहा डोगरा रेजीमȂट, राजपूत जाट so and so उÂहȗने मागं 
की िक ये ख¾म करनी चिहए । If we have to give names to our regiments, we 
should have a राणा Ģताप रेजीमȂट, राजपूत रेजीमȂट की बजाए, िशवाजी और तानाजी 
रंजीत ȋसह और हिरȋसह नलवा 
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रेजीमȂट  and so on   इसी तरह से इस देश मȂ चमार रेजीमȂट थी जब दुिनया की दुसरी 
लड़ाई लड़ी गयी थी तो – यह आन िरकाड« है िरकाड«  यहा ंमौजूद है । व ेपीछे नहȒ हटे थे। 
लेिकन चमार रेजीमȂट ख¾म कर दी  गयी । अगर जाट के नाम पर रेजीमȂट रखनी है तो 
चमार रेजीमȂट भी िरवाइव किरए। ¯यȗ?  ¯यȗिक आमȓ मȂ िरजरवशेन तो है नहȒ। जब भतȓ 
के िलए जाते हȅ, लाइन लगती है तो भतȓ करने वाले कहते हȅ, आज यादवȗ की भतȓ है। 
आज जाटȗ की भतȓ है, आज राजपूतȗ, की भतȓ है आज िसखȗ की भतȓ है और उन लोगȗ 
की भतȓ नहȒ करते जो फÎट« ¯लास हȅ, जो कैपेबल हȅ, जो इिलिजबल हȅ। मȅ यह नहȒ कहता 
िक जो नान मिैरटोिरयस हȅ उनकी भतȓ की जाए। जो मिैरट पर हȅ उनकी भतȓ केवल एक ही 
तरह से सुिनȎÌचत है, या तो चमार रेिजमȂट िबरादिरयȗ के नाम पर रेिजमȂट बनाइये या िफर 
िबरादिरयȗ के नाम पर रेिजमȂट बनाना समाÃत करके आप बनाइये सरदार पटेल रिज़मȂट, 
सरदार रणजीत ȋसह रेिजमȂट, चौधरी चरण ȋसह रेिजमȂट, ङॉ. अंबेदकर रेिजमȂट, नेताजी 
सुभाष रेिजमȂट,...(Ëयवधान)...मȅ ठीक कह रहा हंू। आप इस तरह की रेिजमȂ¹स बनाइये 
तभी तो इन सब लोगȗ की भतȓ होगी और काम िमलेगा । 

आिखरी बात, आपने सिंवधान सशंोधन िकया औऱ बड़े फď से कहा िक हम   
Ģोमोशन मȂ िरजवȃशन दȂगे और बकैलॉग को पूरा करȂगे । इस सदन ने भी थोड़े िदन पहले 
यह सिंवधान संशोधन िकया । अगर यह सिंवधान सशंोधन वाÎतिवक है और आपको 
िरजवȃशन इन Ģोमोशन देना है और बकैलॉग पूरा करना है तो चाहे कुछ भी हो जब तक 
इनका िरजवȃशन कोटा पूरा न हो जाए तब तक इसे जारी रखा जाए, िफर उसके बाद 
बेशक बंद कर देना । आप Îपेशल रेĎुटमȂट अिभयान चलाइए, िवशेष भȌत अिभयान 
चलाइए, वरना यह लोगȗ के साथ िवÌवासघात होगा । आप िकसी नौकरी मȂ से इनकी 
छंटनी मत कीिजए, ¯यȗिक उनका िरĢȂजेटशन पूरा नहȒ है । इसके अलावा अगर आप 
छंटनी भी न करे और Îपेशल रेĎूटमȂट करȂ और इसके बाद कम से कम जो नौकिरयȗ मȂ 
आगे आ गए हȅ, आइएएस आिफसर है, एÇपैनलमȂट उनका यहा ं नहȒ होता, ¶वायंट 
सेĎरेटरी लेवल के नीचे, उनका इÇपलीमȂट कीिजए और बड़े-बड़े पदȗ पर, सेĎेटरी 
...(Ëयवधान)...और उनको यह बनाइये । ...(Ëयवधान)... मुआफ करना, आप लोग इन बातȗ 
को कभी नहȒ कहते । आप लोगȗ का तो काम िसफ«  इतना है िक ...(Ëयवधान)... 
 

उपसभाÁयÌ© (Ǜी सुरेश पचौरी): चिलए, अब ख¾म किरए ।  
 
Ǜी संघ िĢय गौतम : तो उपसभाÁय© जी, महामिहम राÍĘपित जी के इस िवÎतृत 

अिभभाषण के िलए उनका धÂयवाद अदा करता हंु, उनके Ģित आभार ĢदȌशत करता हंू 
और माननीय चतुवȃदी जी ǎारा जो यह धÂयवाद ĢÎताव ĢÎतुत िकया गया है उसका मȅ 
समथ«न करता हंु । 

The VICE CHAIRMAN (SHRI SURESH PACHOURI) : The 
House is adjourned for an hour for lunch. 

The House then adjourned for lunch at thirty-eight minutes past one of 
the 

clock 

The House reassembled after lunch at thirty-nine minutes past two of 
the 

clock. 
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[THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) in the Chair.] 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEOI): Let us 
continue with the discussion on the Motion of Thanks on the 
President's Address. Now, Mr. Ram Jethmalani. 

SHRI RAM JETHMALANI (Maharashtra): Mr. Vice-Chairman. 
Sir, speaking on this Motion provides one an opportunity for sharing 
with the Govemment and this House one's ideas about good 
governance. This is not an occasion for mounting an attack on the 
Govemment or time to score points or bringing it down or even 
weakening it. This is an occasion when even a backbencher like me 
can advise the Government as to what should be done, as to what is 
being done should have been done more efficiently and effectively, 
and what are the pitfalls and some time wasting trivialities which 
should have been avoided. Sir, I propose to you, on this occasion, in a 
constructive manner, and hope the occasional harsh word or even a 
rhetorical exaggeration will not be misunderstood. Though I have 
moved twenty amendments, I propose to concentrate on a few matters 
which I regard as of vital importance at this juncture, 

But, Sir, once again let me repeat that what I am going to say 
is a wholesome millennium advice. You are free to take it or leave it. 
But I can only advise that if you ignore it, you will be causing yourserf 
and the nation an irreparable harm. 

The first point I propose to deal with is something which is the 
essence of democracy. It is tried that there can be no democracy 
without transparency. The people, to whom we regularly pay lip-
service, being the political sovereign of this country - of course, we do 
it mostly at the time of election and thereafter we forget it - are entitled 
to the fullest possible information as to how their elected 
representatives and their paid bureaucrats are running the country's 
affairs. Are they acting as trustees, with the poor as beneficiaries, or, 
are they only lining their own pockets and advancing their selfish 
interests? Sir, in total violation of our pre-independence promises, 
successive Governments in this country continue to rule by a prolific 
use of the Official Secrets Act an ancient colonial creation which was 
designed to conceal from their unfortunate subjects, their clandestine 
projects for exploitation and toot 
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In 1966, the American Congress passed the Freedom of 
Information Bill. When President Johnson was signing it and converting it 
into a law, he said that it was the brightest and the proudest day in the 
history of American democracy. Sir, while it happened there in 1966, in 
this country, we took no heed. Fortunately, slowly, from 1975 onwards, 
the Supreme Court started spelling out the peoples' right to know from 
Article 19 of the Constitution, which talks of peoples' freedom of 
speech and freedom of conscience. I felt an amount of joy and fulfilment 
at this great judicial contribution. Sir, fortunately, the NDA's manifesto 
committed itself to the enactment of this law. This was another very 
bright event in the political history of India. It made me still happier 
when the hon. Home Minister introduced, quite some time ago, the 
Freedom of Information Bill, a Bill in the drafting of which I had some 
contribution to make. Critics may find some defects in that Bill, but it is 
my conviction that it is an improvement on the American version of that 
law. But it is a matter of profound regret that like the Women's 
Reservation Bill, this Bill too, after its introduction, has almost been 
forgotten. Nobody seems to be in a hurry because everybody seems to 
have something to hide. This House will pardon me for 
referring..(Interruptions)... 

SHRI SANGH PRIYA GAUTAM: I have to say something. This 
Bill was sent to the Standing Committee. The Committee has probably 
submitted its report, or is likely to submit it very soon. 

SHRI RAM JETHMALANI:   I hope you will expedite it.   But I 
have -mething else to say about it. 

Sir, this House will pardon me for referring to something which I did 
when I was Minister of Urban Development. I announced that every 
citizen will have the right to inspect my files, on making a token payment 
of Rs. 10/-. I know that it sent shock waves among the bureaucrats. My 
action was sought to be curbed by people superior to me, and one of 
the excuses then put forward was that I should wait until the 
Information Bill was introduced and passed. I retorted that people's 
constitutional right to know about the government affairs arose from the 
Constitution; that the Bill only created a mechanism and that I would not 
wait till this Bill was passed, before I respected the people's constitutional 
right, sir, I do not need bureaucratic approval or anybody's constitutional 
right. Sir, I do not need bureaucratic approval or anybody's suggestion or 
anybody's permission for these rights to be recognised.   Sir I want this 
august House to ponder over 
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how the great American democracy respected the people's right to 
know, even before the 1966 law was passed. You will recall, Sir, that 
once President Eisenhower had to be hospitalised for an ailment 
which was initially suspected to be some ordinary flatulence, curable 
by taking Eno. Fruit salt, but, later, it turned out that he was suffering 
from a paralytic illness. Sir, every newspaper released the information 
about the operation, the place where the intestine was cut, how much 
of it was cut, the drugs that were administered, his blood pressure, his 
temperature, his response to the drugs, his slow recovery, etc., to the 
people. Sir, the people in every democracy are entitled to know 
whether their rulers live up to the rule, that there can be no sound 
mind except in a sound body. Mr. Vice-Chairman, Sir, I wish to say no 
more except that this Bill must become a law, as expeditiously as 
possible. If, due to congestion of the Parliamentary calender, it cannot 
be enacted into a law, I respectfully suggest that the Prime Minister 
may give an assurance to the people of this country and to both 
Houses of Parliament that even though the Bill has not become a law, 
its provisions are being respected in actual practice and the requisite 
amount of transparency exists in all the Departments of the 
Government. This will be a test of the commitment of the Government 
to this great essence of democracy. I regret that the President's 
Address gives no clue as to what is being done in the matter of 
creating transparency. 

Sir, when the President spoke to the two Houses of 
Parliament on the 19"' of February, he was speaking under the 
shadow of what he himself called, 'the Gujarat catastrophe.' It is a 
tragedy of mind-boggling proportions. While it is true that we cannot 
control earthquakes and, ultimately, the cause of this tragedy lies in 
some inscrutable providence, I want to make a couple of comments on 
the failure of we, the humans, who pretend to be managing the 
country's affairs. You will recall, Sir, that the decade 1999-2000 was 
declared by the United Nations General assembly as the 'International 
Decade for National Disaster Reduction.' The Ministry of Urban 
development did a comprehensive survey; and, with the aid of some of 
the best experts available in this country, this Department produced a 
Vulnerable Atlas of India, 1997. I had the honour of releasing this 
document when I became the Minister of Urban Development. Sir, 
apart from the written report, which consists of three big volumes, the 
report contains exhaustive and highly striking - striking to the eye - 
maps of zones which are vulnerable to earthquakes. 
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Sir, the Bhuj area, where the present tragedy has taken place, 
is marked in the maps with the deepest red ink, in the deepest red 
colour, to show that it is the highest damage-risk zone. I want to know 
; why do the Government waste so much time and energy on 
producing these documents, unless somebody takes notice of them? It 
is true. Sir, and the Government deserves to be complimented, 
because the President in his Address has promised that hereafter the 
rules relating to the building-safety and avoidance of earthquake-
hazards will be very rigorously enforced. But, Sir, I am sorry to sound 
tike a pessimist. I have almost a feeling that the tragedy will soon be 
forgotten; the enforcement of the rules wilf be almost abandoned; and 
ultimately, Sir, the kind of criminals whom you are seeking to 
prosecute temporarily today, will come to the fore, make thetr tonnes 
of money, and people will wake up only when the next tragedy of an 
equal dimension takes place. ...(Interruptions)... 

SHRI N.K.P. SALVE (Maharashtra) :   Do not defend them. 

SHRI RAM OETHMALANI: I assure you, I won't. I am not 
even going to the courts. Sir, while I am not against the creation of a 
National Disaster Management Authority, but let it not remain a high-
sounding expression. The personnel and composition of this authority 
must inspire confidence. When the Indian Airlines plane was hijacked 
and when that plane was allowed to escape from Amritsar, some 
heads ought to have rolled, those heads who call themselves the crisis 
management group; not one head rolled, and if that is the kind of 
heads which will manage this organisation, Sir, God be with us, I do 
not expect anything to happen which will prevent or reduce the risk of 
disaster. 

Sir, every Prime Minister has a vision, his own vision of India. 
Even Shri Gujral and Shri Deve Gowda were not exceptions; and, Sir, 
my respected Prime Minister Vajpayeeji is also no exception. After the 
historic visit of President Clinton, my Prime Minister made a return visit 
to Washington and other places in .the United States. Sir, in one of his 
speeches, he told his audience -- and this is what is a matter for some 
enquiry - "Give us two-thirds majority - obviously he meant in both 
Houses of Parliament - and we will create an India of our dreams." I 
am a little surprised that our journalists, who are so vigilant - perhaps, 
the best journalist has joined the Government so that vigilance outside 
does not survive - should have asked : What is this dream of India 
which the Prime Minister had and which required a two-thirds majority 
in both Houses of 
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Parliament. I hope. Sir, the Prime Minister will throw some light on this, 
and I hope I will have the pleasure of sharing the Prime Minister's 
dream of India. Sir. another thing which concerns this trip -- though this 
trip was successful by all accounts, because it carried forward the 
momentum of our newly- formed friendship between the two 
democracies -- is that while making his speech here, President Clinton 
promised that two of us will now create new mechanisms for the 
punishment of international terrorism and international terrorists. I want 
to know from the hon. Prime Minister or those who accompanied him, 
what was the follow-up action on this when they visited Washington, 
or, did this remain just another speech to be heard and then forgotten? 
Sir, I suggest that international terrorism amongst other things requires 
the creation of an International Criminal Court, and that is the sorry tale 
which I wish to share with this august House. Sir, they held a conference 
in Rome some time in May, June or July, 1998. There, they discussed it 
and finally produced what is called, "the Statute of the International 
Criminal Court." 

Sir, I do not use strong words. I have already sought the 
apology of this House if I use any strong word out of rhetorical 
exaggeration. To me, the attitude of our representative there seemed 
to be almost a bungle, if not idiotic. Throughout the preparatory 
session, they opposed the creation of the Court. Then, when the time 
came for voting, they completely turned a somersault, and told them, 
"We want that the jurisdiction of this Court to be extended to the 
punishment of those who have nuclear weapons." Sir, this is the speech 
delivered by Dilip Lahiri, our representative in the Month of June or 
July, 1998, a month or six weeks after we had our own nuctear 
explosion. 

I want to know: do our bureaucrats understand what is 
happening in this country? How did this happen? I do not blame the hon. 
Prime Minister because we were not yet firmly fixed in the saddle at 
that time. The Ministry of Externa! Affairs, of course, was formally under 
the control of the Prime Minister himself at that time. But there must be 
somebody to control what is going on. Sir, it is a matter of personal 
sorrow and personal shame to me that a large number of nations 
voted for the creation of this Court, but there were 21 abstentions, and 
tndia was one of them. 

After I took over the Ministry of Law, I started again taking 
interest in this kind of a thing, but my urban development work kept me 
away from this.   I got in touch with the Lord Chancellor of England.   
England is one 
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country that has opposed it. America is another country that has 
opposed it. But I must tell you why. They opposed it on the ground 
that this would be an interference with their sovereignty. These 
countries do not want their nationals to be tried by an International 
Criminal Court. I entered into correspondence with the Lord 
Chancellor of England and Madam Albright. Both of them have written 
to me, "We have changed our attitude now, and we are looking 
forward to the cooperation of India in creating and streamlining the 
International Criminal Court." Now, the Statute is open for ratification, 
and I hope that instructions will be given to the Indian representative 
to go and ratify this Statute and bring this Court speedily into 
existence. 

Where will those who hijacked our Indian Airlines' plane be 
tried? Where will the Taliban be tried? The Court is intended to create 
a jurisdiction and an obligation on all civilised countries to hunt down 
these terrorists and brigands and bring them to justice. There is going 
to be a Public Prosecutor of the World who will have the power to 
issue warrants for the arrest of these people. Every country, its 
government and its investigating agencies will be under an obligation. 
If we seriously want to contain terrorism, I think, we have got to take 
this effective step I have been talking about. 

Sir, that brings us to our vexed problem of Kashmir. When the 
President delivered his speech, he, of course, spoke under the 
shadow of Gujarat, and, today, we are speaking under the shadow of 
the Taliban. The Taliban has secured international recognition, not 
from many governments but only a few, and you know their names. 
When we are talking about our friends, they are our well-meaning 
friends. I appreciate their constructive suggestions. They want us to 
talk to Pakistan and so on. I appreciate even your ceasefire, your bus 
trips to Lahore and so on. I appreciate all that. 

But, Sir, the time has come when we must resolutely tell 
Pakistan, "We are not going to negotiate. We are not going to talk to 
you about anything so far as Kashmir is concerned until and unless 
the Taliban is disowned. We shall not negotiate with those who 
recognise this uncivilised outfit. We should be able to tell politely but 
firmly our friends who are giving us a good-meaning advice that, when 
Pakistan becomes a secular democracy, we will talk to Pakistan and 
that this problem is not very difficult of solution, however much it might 
have lingered for the last 50 years. 
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3.00P.M. 
Sir, we do not show proper commitment to our own domestic 

values, If we are eternally committed to democracy and the rule of law 
and the secularism about which we talk eloquently, we should at least 
be able to tell that we will not part with an inch of territory, unless you 
create a democratic Government in which rights of minorities will be 
fully protected by an independent judiciary and there should be a 
complete equality for all. On that condition, we should be prepared to 
take a large number of steps to be able to solve this problem. 

One of the things which bothers me is the Babri Masjid and 
the Ayodhya temple dispute. Sir, I regret that ambiguous statements 
are being made from time to time; some provocative, some friendly, 
some less provocative and some less friendly and some more friendly 
But, Sir, I believe that every time this statement is made, it revives 
fears and aggravates animosity. Why can't we have the courage and 
the honesty to make a forthright and unequivocal declaration once and 
for all? You might ask what should be the contents of this declaration. 
Sir, I wish to share with this House what I believe must be done in the 
interest of national integrity and total harmony in this country and our 
increased ability to meet our external enemies. 

Sir, as recently as October last I wrote an article, which 
appeared in two of the principal newspapers, in which I said, and I 
wish to repeat: "Our intellectual thinkers and social workers must take 
on new responsibilities. First they must educate themselves and 
understand that Hindutva is the shield which protects our minorities, 
their religious beliefs and cultures. Hindutva does not tolerate 
demolition of mosques nor the building of temples on their debris. 
Second, they must proudly and loudly explain this meaning to those, 
who are ignorant and victims of false propaganda, I am not a little 
amused by the periodic declarations of somebody and many other 
organisations of the same ilk, their leaders that the Mandir will be 
constructed at the Babri Mazjid site. A complex and chronic litigation is 
pending in the courts raising several issues of law and fact. Nothing 
can happen at the site unless all legal hurdles are overcome. I have 
not even seen a sincere attempt or preparation to surmount this 
primary obstacle." Sir, I must tell you that I recently received a word 
from one of the venerable Shankaracharyas that I should help to do 
this. I told him that I am ready for that stupendous task, but I have one 
condition. That arises from my own long-held beliefs and deep feelings 
in the matter, Let me explain that.   I am justly proud of the character 
of Rama.   If he is 
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not  a  historical  figure,   but  is  only  an  invention  of  the  fertile  
Hindu imagination, it is stitf a tribute to the great genious of the Hindu 
race. It should be a matter of joy and pride that more and more non-
Hindus should understand the greatness of Rama's character. I would 
want the number of Rama's votaries to grow, but I do not believe that 
building one more temple to his memory is the best way of doing it, 
when it only makes large numbers resentful and hostile. Yes, the 
temple in Ayodhya must be built, but it should be done only when 
Muslims and Christians in large numbers participate in the construction, 
surcharged with emotions of respect and reverence for my Rama. I 
would not insult Rama by exploiting him for electoral prospects or for 
capturing power. Let me be fair to my friends, the Muslims and the 
Christians. I bypass the leaders and go to the common man amongst 
these two communities. I must say that except for some selfish political 
leaders, no one is seriously opposed to the construction of the temple. 
Most do not care, Many have recognised the benefits of soothing the 
sentiments of the majority community and quite a few acknowledge it 
to be a small compensation for the historic crimes perpetrated by 
conquerors who did not know their own faith. I am convinced that it is 
not impossible to secure their assent and cooperation. But let us first 
cleanse our own hearts. This is what I wrote. This is what I wish to 
repeat. 

Sir, as a person deeply imbued with the spirit of Hindutva, 
there is one thing which disconcerts me, which revolts me. That is the 
condition of our two most sacred rivers. What is happening? Only the 
day-before-yesterday, I was crossing that bridge -- which the 
Japanese were good enough to build for us -- the whole of that river 
has become a stinking sewer. You could get the smelt of urine and 
human shit right on the bridge. Sir, when I was in the Ministry of Urban 
Development, I was working on a plan. I hope nobody misunderstands 
me that I want to- get back into the Ministry or anything of that kind. For 
God's sake, I don't have that. But I would love to become a honorary 
manager of the Yamuna project, Give me three years; without costing 
a single pie, I will convert that river into a clean and shining river of 
which every Hindu will be proud, of which every Indian will be proud. 
Sir, on both sides of that river, I assure you, we will create a condition 
which will attract tourists. People will come to visit the city of Delhi only 
to see the river Yamuna and its surroundings. Unfortunately, we are 
lost in trivialities, when a major project of this kind is waiting to be looked 
after. 
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Sir, coming to the economic front, I deeply regret that the first 
priority of economic reforms finds no mention in the President's 
Address. Let me repeat. I have said this_ I have written about it ten 
times before. Basing myself on the best authorities on economics and 
economic development, I would say it is an iron law of economic 
development of the Third World or the Fourth World countries that they 
must have almost 100 years of sound economic management plus - 
plus is more important - a sustainable subdued zero per cent birth rate. 
Without a vigorous control on the numbers, all our economic reforms 
are bound to end in smoke. There will be no improvement in the living 
standards of the common man of India. Sir, the Malthusian disaster is 
overtaking us. We are strangely indifferent. In secular India, we beat 
our breast, without understanding what secularism is. Secularism 
means, the needs of the Republic must override the injunctions of all 
denominational religions, We must be able to have the courage to deal 
with this problem, with the utmost vigour that it requires, unhindered, 
unimpeded by what the obscurantists might tell us. That is your 
commitment to secularism. Secularism does not consist in merely 
securing votes. 

Sir, my friend, Arun, will pardon me if I get back to BALCO. I 
am not getting back because I am not an opponent of the 
disinvestment. But all that I have to say about disinvestment is that I 
don't like what you are doing to the sale proceeds. I would again urge 
that we must dispose of things as quickly as we can. First of all, non-
performing assets. Then, loss-rnaking units. Then, assets which we do 
not need today, or, tomorrow; and even the good ones at the best 
possibte price. But all the proceeds must be used to liquidate our 
national debt, foreign and domestic. We must get out of the debt trap. 
That is the only economic justification over the policy of disinvestment. 
Do not use the proceeds for current expenses. Though, you will teff us 
that you are using it for the social sector, or, you are using it for 
restructuring, or, other public sector units. No. Rrst, you will have to 
liquidate the debt. Then, we will see. If you cannot restructure your 
other units, without using this money, then, don't restructure Sell them 
off as unserviceable units, as non-performing units or loss-producing 
units. Before I part with this topic, I would say this. Yesterday, my 
esteemed friend, Mr. Arjun Singh, referred to the Supreme Court 
decision in the Samata case. I do not know the exact name of the 
case. The ratio of the judgment is not confined to the tribal areas in 
Andhra Pradesh; nor is it confined to any particular tribal areas. It 
applies to tribal areas wherever they are located. But what is disturbing 
is this. I am used to the atmosphere of courts where 
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both sides are present. I do not wish to say anything ex parte against 
anyone But, Sir, here, at least, the Government is present, and I am 
blaming the Government. What is disturbing is the document which I 
wanted him to produce, but which he quoted. Fortunately. I have got a 
copy. If hon. Members want it, I will authenticate it and place it on the 
Table of the House. What' is disturbing is that the Government has 
released its principal law officer from all rules of professional conduct 
and etiquette. My friend, Mr. Mishra, is sitting here. How can any 
lawyer who comes to court today and appears for a party and obtains 
a judgment in favour of that party, then advise another party how to 
circumvent that judgment and how to change the Constitution itself to 
override that judgment? Some other lawyer may do it. But the same 
lawyer cannot do it. And one cannot think very kindly of a Government 
which makes a nonsense of the rules''of professional conduct and 
etiquette and tolerates and invites this kind of departure from rules by 
one of its own principal law officers. I do not wish to say more 
because, in a sense, the gentleman is not present here. 

Sir, that brings me to a topic with which I am more concerned 
than anybody else. At least, I am more concerned with it than any 
other topics. That is, the reform of the legal system. The legal system 
is in shambles. There is no doubt. Everybody has noticed it. Judges, 
retired judges, sitting judges, perspective members of the public, 
jurists, NGOs, other organisations, everybody has said it. And the 
Government is aware that the legal system is in a bad shape. So, I 
would have expected the President's Address to deal with this vital 
topic at some great length, to explain to the people what you propose 
to do about this disease of long, long ago. What distresses me is that it 
finds a short reference in a short paragraph-paragraph 53-of the 
President's Address. It is very unfortunate. When that paragraph was 
drafted, I do not think somebody even cared to read what was being 
written in that paragraph. 'The Department of Justice is in the process 
of reviewing various procedural and substantive laws to reduce delays 
in litigation." I just want to know this. Maybe, after I became a Minister, 
I became ignorant. I am not aware of any substantive laws which are 
being reviewed for the purpose of avoiding delay in the courts. It is not 
the substantive laws which are producing delays. It is in the process of 
reviewing the various procedural and substantive laws. What are those 
various procedural laws? There are two procedural laws; one is 
dealing with the civil procedure and the other is dealing with the 
criminal procedure. The civil procedure has been examined time and 
again. At least, four expert committees,   including   committees   of  
judges,   Law   Commission,   have 
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examined it, They suggested 40 amendments, approximately. It may 
be 39 or 38 or 41, But about 40 amendments were suggested. It had 
the support of all expert bodies. The Bill was introduced in this House 
as far back as in 1997. It remained unpassed, and I had the honour of" 
piloting this Bill through both the Houses. Lawyer Members in both the 
Houses, other Members, participated in a very, very vigorous debate. 
And, after that, I am proud to say, the Bill was passed unanimously in 
both the Houses, without a single dissent. And yet, Sir, who objected 
to it? It is not that the litigating public has objected to it. Very 
distinguished people, whom my friend knows, have supported this. 
Every successful section of the public has respected it, and welcomed 
the changes. But, Sir, the opposition came from some lawyers, and 
you know that strike, then the happenings at that strike. Fortunately, 
Sir, they are now being inquired into by a Commission of Inquiry, 
Therefore, I do not wish to go into it. But, Sir, one year has passed 
when the two Houses of Parliament had unanimously passed a Bill. Is 
it or is not time to bring it into force? You cannot defeat a legislative 
will by an executive decision, and even if you are negotiating-1 read in 
the newspapers that the Law Minister and the Attorney General now 
are negotiating with the Bar--and even if you have to make some 
concessions to the Bar, please make some minor concessions, but 
make them quickly, and see that the rest of the taw comes into effect, 
as quickly as possible, so that this kind of a disgrace, which afflicts our 
judicial system, must go. 

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): Mr. Ram 
Jethmalani, may I request you to wind up? 

SHRI RAM JETHMALANI: Sir, I will. Your orders will be 
respected, t will start winding up right now. But, on twenty 
amendments, one is entitled to, at least, two minutes per amendment. 
However, I will wind up. Sir, the law of procedure has a very small 
contribution to make to the law of delays. It is marginal. The trouble is 
that our judicial officers--! am aware of some very distinguished ones, 
and they are an ornament to the Bench, they will hold a candle to 
anybody even the best in the world- but, by and large, our judicial 
officers do not have the requisite expertise, to be able to intelligently 
use the rules of procedure for the purpose of an early settlement of 
issues, and the discovery of truth, and Sir, this is a stupendous 
problem, and, Sir, universities, bar associations and colleges must 
now embark upon vigorous courses of training for our judicial officers 
and our lawyers, I am proud of one thing that Karnataka has done. ! 
have gone and seen there what they are doing for their judicial officers 
and their training. They have produced a wonderful system, which is 
working very well, and it must be 
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done everywhere throughout the country. But, Sir, when ali is said and 
done, you need more judges; the Law Commission's 128th report says 
that for every one judge that you have today, you require five judges. 
That requires financial outlay. You have to have court rooms, you have 
to have paraphernalia, you have to have staff and so on and so forth. 
So long as you do not make a financial outlay, and a comprehensive 
and a very generous outlay in the system of justice, you will not be able 
to improve it. One word, and I have done with this subject. The 
Government has to improve itself first. Half the litigation in the High 
Courts, and a little less than half in the subordinate courts, is the result 
of administrative inefficiency, administrative corruption and 
bureaucratic arrogance. When I sat in the Urban Development Ministry, 
I devised a scheme, which I want to recommend to them. I do not know 
why they are not able to follow it. Sir, I have persuaded two ex-Chief 
Justices to become an honorary panel of arbitrators, and I invited every 
litigant-potential or actual-to sign an arbitration agreement. They will be 
heard by those two judges; those two judges will draw no salary and 
will require no paraphernalia, i had decided to provide for them a 
simple office in the DDA office. They would sit and dispose of these 
litigations, and Sir, the litigation would have been disposed of without 
any loss of time. 20 years is a normal delay, which is taking place in 
our courts. Sir, this is the method of alternative dispute resolution, 
which I commend to the House. Every department should be able to go 
to arbitration in disputes with citizens. But the trouble is that there are 
bureaucrats, who do not .want this solution, and there are their lawyer 
friends, who do not want this solution either, and they are catering to 
these unholy elements and prolonging this disaster. Sir, since you have 
asked me to wind up, ...(Interruptions)... 

THE  VICE-CHAIRMAN   (SHRI  T.N.   CHATURVEDI):     That  
is  the tyranny of the clock!- 

SHRI RAM JETHMALANI:   Sir, can I have your permission to 
take three minutes? 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI):   Yes. 

SHRI RAM JETHMALANI: Thank you, Sir.   I won't take a long 
time. 

Sir, our NDA-manifesto has committed us to the creation of a 
National Judicial Commission with power to appoint, transfer, remove 
and 
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lay down a code of ethics for our judges. I want to know why this is put 
on the back burner. This is an imperative need, and this has been 
sanctioned, certified and recommended by all kinds of organisations 
which exist in this country, which are obsessed with the problem of 
judicial purity and judicial accountability. Our manifesto has not been 
touched today, and it does not find a mention in the President's 
Address. Have they forgotten it? Do they wish to give it up? I suspect 
that it is being given up because I know for a fact that the judges do 
not tike it. Is it a manifestation or a desire which this Govemment has 
expressed for creating harmony with the Judiciary? This is not the 
creation of harmony with the Judiciary. This is treason against the 
people of India who are clamouring for changes in the method of 
appointment of judges. 

Sir, the method of impeachment has proved useless. It was 
intended to make the judges independent of politicians. On the 
contrary, it has had the reverse effect that now judges have to go into 
the lap of politicians to be able to avoid the impeachment procedure! 
Sir, it is an urgent measure which has got to be attended to. 

Sir, connected with this is the law of contempt. The law of 
contempt requires to be drastically changed. It is a disgrace that the 
Australians and the Canadians are able to do away with the law of 
contempt in which truth or bona fide belief in truth is a complete 
defence to a charge of contempt, but we continue to govern ourselves 
by the law of contempt which was appropriate when the judges were 
royal creations, and there was the feudal relationship of the subject 
with the judges. The law of contempt requires to be drastically modified 
and our stand is that this law of contempt does not eliminate contempt. 
It only drives contempt underground, and it takes other shapes and 
other forms which are worse than the original contempt. 

Sir, in fairness to the judges, the age of High Court judges 
requires to be revised. The age of retirement of Supreme Court judges 
is 65 years, and that of High Court judges is 62 years. If a High Court 
judge goes to the Supreme Court, he continues to function for three 
more years in the Supreme Court. But why can't he continue to 
function in the High Court till 65? This is totally illogical, and it has 
created some kind of a race. Every High Court judge is dancing 
attendance on either the Law Minister or the Chief Minister and 
wanting to get into the Supreme Court! This race will stop if you raise 
the High Court judge's retirement age also to 65 years. 
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Sir, the salary differential between the High Court judges and 
the Supreme Court judges must be brought down to a minimum so that 
this fcind of. &'fiscal imperative also no longer continues to vitiate the 
kind of atmosphere we have. 

Sir, lastly, the NDA-manifesto promised two million houses a 
year! Sir, it was a difficult target. I am proud of this one fact that, sitting 
with my colleague who, at that time, was in charge of the Rural 
Ministry, we decided that in the urban sector we would construct more 
than half. So, about 13 lakhs were to be constructed in the urban 
sector, and the remaining 7 lakhs in the rural sector. Sir, we divided 
this, and I had personally seen to it that the construction of two million 
houses started for once at least in that first year. And, today, I don't 
hear of constructions! I hear of demolitions, and I hear of relocations! 
That pledge to the people for which people are dying is totally 
forgotten! And, Sir, there is a misleading statement in the President's 
Address which requires to be clarified; otherwise, somebody must 
come and give us the facts and figures how they say that they have 
kept to the target of two million houses a year, I believe that not one 
house—except in the private sector where some body has built--has 
been built in the second year. As regards the two million target, the 
construction started, but I am not sure that it ended, 

Sir, i am very grateful to you. I would like to speak on our 
foreign policy. When the Foreign Ministry's Budget comes for 
discussion, we will discuss it. I will reserve the discussion for that. But, 
in the meantime, with ail my criticism of the Govemment, I support the 
Motion of Thanks. Thank you. 

DR. M.N. DAS (Orissa): Mr. Vice-Chairman, Sir, I submit to 
you, at the outset, the moment you want me to sit down, I will sit down. 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI):   Your 
party has 

got 48 minutes and there are two more speakers from your party. 

DR. M.N. DAS:   I think I have some time to speak something. 

Sir, the Government, in its wisdom, perhaps, wanted to remind 
the Members of Parliament, through the President's Address, that we 
belong to the largest democracy in the world. But, perhaps, the 
Government forgot that the largest democracy may not necessarily 
contain the best attributes 
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of being the best of democracies. In its further wisdom, the 
Government perhaps thought that the President should be made 
obliged to impose on the House the longest ever Presidential Address 
in the last 50 years. But, may I submit, with aH humility, that the 
longest Presidential Address is not necessarily the best indicator of the 
better days to come? Here, we need not forget that this Address was a 
pre-Budget Address to be presented to Parliament, and Parliament 
and the people were eagerly waiting to know the policies of the present 
Govemment, how they are going to tackle the acute economic 
challenges facing the nation as a whole; how the Government is going 
to solve the problems of explosion of population, explosion of poverty, 
explosion of unemployment, etc.; how the Government is going to 
control the slow-down in economic productivity, the slow-down in 
agricultural production, the slow-down in industrial production, the 
slow-down in exports, the closing down of public sector undertakings, 
the growth in imports, the destruction of our rural and cottage 
industries, etc. The Members of Parliament and the people desired to 
be enlightened by the Government, through the President's Address, 
on many matters. We wanted to know how the Government is going to 
tackle the basic issues that the nation is facing in matters of health, 
education, communication, power, energy, etc. But we came across 
tall pomises with high hopes. You have pointed out what you want to 
achieve in future. You have pointed out what you want to achieve by 
20O8, what you want to achieve by 2010, what you want to achieve by 
2012 and what you want to achieve by 2025. It seems mis 
dispensation is speaking in terms of eternity. It is as if they are going to 
be there permanently in the Indian political spectrum. Whatever 
promises the Government has made, such as the Prime Minister's road 
connectivity programme, the rural development scheme, drinking water 
to rural areas, etc., as immediate objectives to be achieved, appear 
unreal. The people have their common sense, tf the Government 
cannot supply drinking water to the slum areas in the national capital, 
how can the Government supply drinking water to hundreds of 
thousands of rural areas alt over the sub-continent? 

And with Rs. 2,500 crores annually for road connectivity 
programme is it possible to connect one lakh villages in seven years 
time ? Now all these promises remind me of a famous saying of that 
veteran enemy of India, the Englishman Sir Winston Churchill. Once 
Churchill was asked, "How do you define a successful politician?" 
Prompt came the reply from Churchill, "A successful politician is he 
who can ten you today what he will do for you tomorrow and explain it 
away the day after tomorrow why he 
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could not do it yesterday." I am sure, in the present Government we 
have many politicians of the Churchillian definition. Sir, the President has 
been pleased to remind us that as Members of Parliament we should 
uphold the republican values, in what context did the Government want 
to bring in 'republican values' in the President's Address still remains 
ambiguous. Sir, the term 'republican values' goes by a special and 
implicit connotation. Here the republican values are identified with 
republican virtues. What did Plato think of republican values in ancient 
times? He thought of a State to be ruled by philosopher kings. What did 
he mean by a philosopher king? 'The philosopher king should have no 
property, no house and no family and he should serve the State 
selfiessly, in a dedicated way.' That is the type of ruler which Plato 
thought of. Forget that ancient Greek. Even at the dawn of modern 
democracy, what did the French philosopher Rousseau think of 
republican values? How did he define republican values? He defined 
republican values by saying that the republic must have political liberty 
for all individuals, social equality among all people and national 
fraternity of all free and equal individuals. Forget even Rousseau. 
Come to our own times. Just at the time of Independence, what was 
Mahatma Gandhi thinking of our coming republic? From his words we 
derive a meaning that it is easy to destroy the mightiest Empire on the 
earth, but it will be very difficult to build, a republic of our own. That was 
the apprehension of Mahatma Gandhi. When he thought of the ruling 
class, he thought of republican values in terms of republican virtues, in 
terms of republican austerity. To him, virtue meant austerity. We have 
collected valuable information from his words which he said in the last 
few months of his life. I would tike to quote only one instance. I was a 
student of Allahabad University at the time of Independence. Shri 
Ranghanath Mishra was also studying there. One day some students 
knocked at my door and said, "Shri Kailash Nath Kat)u of Allahabad is 
going as a Governor of Orissa. We are going to congratulate him. 
Would you not accompany us?" I gladly accompanied them with a 
bunch of flowers in my hands. Katjuji received us with all affection and 
offered us sweets and tea. But then suddenly he sat down in a mood 
expressing sorrow and sadness as if he was in deep remorse. When 
we wanted to congratulate him, what did he say? He said, "I met 
Mahatma Gandhi and I could not sleep last night after hearing what he 
said," And, what did Mahatma Gandhi say, •fcuiw ^m, g»* oirc vi TR i\, 
igc! araft *ra t, «^RH ^r? ^at ft> g*r fafe*i $«Ji<ft $> wz ^ Ft, g*r "nffar •*rrc<T 
$> cTre Ft I And, what he told us in English was: he was told by 
Gandhiji, ■Like a Kautilya of yore, live in a cottage and listen to the 
grievances of your 
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subjects. You have to advise your Government to serve the people 
honestly, sincerely and efficiently. That is your duty.* Now let us forget 
the austerity part also because that does not exist today. I don't think 
that this Government remembers Gandhiji, because austerity is 
something which does not exist in India of today. Sir, in what way, 
should we think of the republican values or virtues? What is the shape 
of our Republic today? We live in a Republic where 35 crores of 
humanity live below the poverty line. And a search is going on to find 
the poorest of the poor in that section of the unfortunate people. We 
live in a Republic where about half the population are illiterate or semi-
literate. We live -in a Republic where 37 crores of the youth are 
unemployed, or, are having no prospects of employment in future and 
they are suffering from frustration and dejection. We live in a Republic 
where our Govemment is burdened with more than Rs. 3,00,000 crores 
of fiscal deficit. As Mr. Ram Jethmalani pointed out just now, we are in 
a debt trap. How are we going to come out of the trap? And, what does 
the Report of the Chief Vigilance Commissioner say? Rupees one 
hundred thousand crores of blackmoney is in circulation in India. My 
friend, Shri Gautam, told us that out of every 100 paise of a rupee, only 
15 paise reach the common people in the name of development and 85 
paise go down the drain of corruption, from top to bottom. This is the 
state of our Republic today. How are we, as Members of Parliament, 
going to uphold the values of the Republic? Sir, I eaco the sentiment of 
my esteemed friend, Gen. Roy Choudhury who, in his speech, referred 
to the so-called federal polity. In the recent days, we find that in our 
federal polity, there are some dangerous trends emerging slowly, 
sometimes perceptibly, and sometimes imperceptibly. Some of the 
regional satraps think that they are more powerful than the national 
Government. And if the regional satrap is powerful, he can terrify the 
Government, can threaten the Government and get the work done. But, 
where, the satraps belonging to the NDA are not that powerful, they lag 
behind. They cannot force the Government to oblige them. Sir, out of 
such regional threats, we find some ominous Symptoms for our 
national polity itself. I am thinking of the tyrant days of the Mughal 
Empire when Governors became more powerful than the Badshahs. 
With that, they wanted to grab some regions for themselves. That is not 
possible in a democratic set-up. But what may come out of our federal 
polity of today? There will be the emergence of regional imbalances. 
Some of the NDA partners would make their States more resourceful, 
more powerful and more prosperous than their neighbouring States. 
How would it help the federal polity?   For the first time, we find a trend 
where a State 
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leader or a regional leader works for the State and not for the nation. 
The region comes first to him, and the nation comes next. Till now, the 
trend has been that the nation comes first and the region comes next. 
So, certain trends are emerging slowly. Unless the Govemment nips 
this kind of attitude of our State leaders — I call them regional satraps 
-- in the bud forcefully, the country's future will be in danger. 

Sir, so far as the Women's Reservation Bill is concerned, my 
sisters, today, at the commencement of Question Hour, demanded 
that, in this Year of Women, the Government must make a 
commitment that the Bill for reservation of 33% of seats for women 
would be brought in this Session of Parliament. But, has the 
Government thought of any social policy for women, for the 
womanhood, of India? What kind of women do we find in our society 
today? What kind of women are there amongst the poorer sections, 
the middle classes and the upper classes of our society? we know that 
200 years ago, there was a superstitious system of satidah, or widow 
burning*. Those widows could be middle aged or even old. But, today, 
we are accustomed to tolerating a new type of social system called 
vadhudah' or bride burning'. How many hundreds of brides are being 
burnt every year in India, brides belonging to all sections of society? 
How are you going to prevent it? Unless you stop such things, nothing 
is going to happen. Simply reserving a certain percentage of seats for 
women in legislatures, in Parliament and in local Panchayats, is not, in 
any way, going to alleviate the miserable conditions that the women 
are finding themselves in. 

Sir, please permit me only two minutes. I want to refer to the 
foreign policy of the Government. For some time, I have been doing 
same research on Indo-Pak relations. But, when I come to this 
particular point of time, 4 find as if the present Government wants to 
open a new chapter in Indo-Pak relations. That is good. The time must 
change. Something new must come. We agree. But, while you are 
thinking of today and tomorrow, please do not close your eyes to the 
past. There are two aspects of Indo-Pak relations that the Government 
should not forget. One is the value of the Kashmiriyat. Woufd you 
believe, Sir, when, in 1948-47, the whole heartland of India was crying 
hoarse about the creation of Pakistan, based on the two-nation theory, 
Kashmiris did not allow even Qaid-e-Azam, Mohammad Ali Jinnah, to 
enter Kashmir? What did Sher-e-Kashmir, Shaikh Mohammad Abdulla, 
say? He said, 'You better preach the value of your two-nation theory 
and the creation of Pakistan amongst the Indian Muslims 
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of Uttar Pradesh and Bihar. We, in Kashmir, believe in a different 
philosophy. Here, the Hindus, the Muslims, the Sikhs and the 
Buddhists, live as brothers and we go by one nation theory, that is. 
Kashmiriyaf. Now, we are talking of peace with Pakistan. But, first, we 
have to talk of peace with the Kashmiris themselves. Revive that 
fading out spirit of Kashmiriyat, if we want to proceed for in improving 
Indo-Pak relations. Sir, we should not close our eyes to the mind-set of 
the Pakistani people. What kind of a mind-set did successive 
Governments of Pakistan develop? Every Government knew that 
without an anti-India stand, no Government in Pakistan can stand 
even for a brief time. The slogan before Partition was lad ke tange 
Pakistan. But when Jinnah got his truncated, moth-eaten, Pakistan, 
they most felt unhappy; suddenly, they changed the slogan, lad ke 
lange Hindustan, and they invaded Kashmir. But it was that 
Kashmiriyat which saved Kashmir for India. Should we forget the 
clenched fist of the first Prime Minister of Pakistan, Uaquat Ali Khan? 
Shouid we forget General Ayub Khan's Rann of Kutch adventure? 
Should we forget Zulfikar Ali Bhutto's declaration of a thousand-year 
war against India, on the floor of the United Nations itself? We cannot 
forget these things. Should we forget the Kargil episode of yesterday? 
So, when we talk of peace, let us not prove ourselves by over-talking 
peace as a soft step, and, while talking of a unilateral ceasefire, let us 
not make Jammu and Kashmir one of the softest of targets. That 
should not be the policy. India is a much stronger nation, a much 
stronger State. We have 150 million Muslims in India who. will go Jay 
the philosophy of 'One Nation. So, if you want to talk peace, it do it by 
all means, but don't forget that the cobra in Pervez Musharraf when he 
comes to talk to you should come peace, should come with teeth 
without venom. No. He has already armed his people with the teeth of 
containing the venom of jehad. We must be cautious while dealing 
with an enemy who is a permanent enemy. So, let us talk from a 
position of strength; let us not prove our country to be a soft State; let 
us not point our finger at Jammu and Kashmir, the softest of targets; 
let us not go with a palm from where trickles down the blood of 
innocent jawans, security forces and. innocent Kashmiris, for shaking 
hands with the General who rules Pakistan. So, let us be cautious in 
our Foreign Policy. Think and think and think whether your peace 
policy is going to be successful or a total failure before the world. The 
so-called pleasure we are taking, from the international community's 
support for our peace efforts, is all right; but the international 
community's words are words of diplomatic gesture. You have to 
evaluate the value of those statements, how far they are for you and 
how far they are for your 
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enemy. Without considering these things, with a sharp mind and a 
powerful brain, we cannot conduct our peace policy in a purposive 
direction. Thank you, Sir. 

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, I thank 
you for giving me this opportunity. Sir, I support the Motion of Thanks 
on the President's Address, moved by you when you were sitting on 
this side. I fee) it a privilege to speak on this subject, when the mover 
is in the Chair. I am aware of the constraint of time. 

His Excellency, the President of India, has touched almost all 
the vital issues of the nation. But, in many areas, he could not reveal to 
the nation what concrete solutions the Govemment is contemplating. 
Sir, it is a bird's eye-view of the Government's policies and 
Government's performance. So, we take that the entire speech reflects 
the Government's plan of action in the future. We take it in that 
perspective. 

Sir, he has very rightly mentioned about the national 
catastrophe that took place in Gujarat. It was a blow not only to the 
people of this country, but also to the economy. Compared to the past, 
the Government, to some extent, was quick in initiating relief measures 
and in mobilising the support of various voluntary organisations and 
international bodies. I should congratulate the Government on that 
count. 

Sir, the President has made a reference about the National 
Disaster Management Authority. Sir, the Government's proposed 
Authority, which is going to be created, is a very important institution. I 
request the Government to confer a Constitutional status on it so that it 
is placed above political considerations. 

We are very glad that the Govemment is trying to arrive at a 
consensus on issues like the unilateral ceasefire in Kashmir, by 
convening all-party meetings. Sir, the same process of arriving at a 
consensus can be extended to other spheres of governance. That is 
my request. Especially, in a democracy, decisions have to be taken by 
consensus; at least, a broader spectrum of the society should accord 
permission for important decisions that are taken. 

Sir, there was a reference to the great man, Dr. Ambedkar, in 
the Address. Our senior Member, Shri Arjun Singh, mentioned about it. 
Sir, the 
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President has referred about certain contradictions. I quote: "On 
January 26, 1950, we are going to enter into a tife of contradictions. In 
politics, we will have equality; and in social and economic life, we will 
have inequality. We must remove this contradiction at the earliest. 
Unfortunately, the contradiction that Dr. Ambedkar and many other 
stalwarts of the Freedom Movement had warned us about, continues 
to mar our national life even today." 

Sir, it is a very relevant and a very significant observation 
made by the President of India. Ironically, yesterday, Mr. Arjun Singh 
was referring to this. Of course, it is true that it is more relevant today. 
We are unable to solve some problems, especially the rural-urban 
divide, minimisation of the economic inequalities and removing the 
disparity between the haves and the have-nots. These are the things 
which we could not totally eradicate. But who is responsible for it? The 
party, which was in power for four decades, is accusing the 
Govemment which is in power for the last one-and-a-half years! To 
what extent you are justified? That does not mean that I am extending 
support to this Government for not solving the problems. But who is 
responsible for it? Nobody prevented you from solving all these 
problems. You were having the full mandate of the people and yet you 
could not do itl 

Sir, I would like to say one thing. The Govemment has failed 
to address some important problems that are being faced by the 
nation, especially the farmers. The plight of the farmers is miserable. 
Sir, the input cost has gone up. Still, they have to depend on the 
vagaries of the monsoon. There is a very limited area which has been 
irrigated in this country. Especially, in the southern part of the country, 
the percentage of irrigated area is very less. They continue to be 
dependent on the vagaries of the monsoon. In spite of that they are 
unable to get proper price for their produce. Ultimately, the 
Government could not come out exactly on how to mitigate the 
miseries of the farmers. Very apparently it is lacking. Sir, with regard 
to surplus foodgrains, I have to say that even today I have come to 
know that foodgrains worth Rs.900 crores that are lying in the 
godowns are unfit for human consumption. Sir, the Govemment should 
have lived up to this problem. I was reading these figures in a 
newspaper. I am not aware of the actual figures. The Government 
should have initiated some measures to dispose of this surplus 
produce either by way of exports or by way of consumption by creating 
rural capital assets. Some innovative thinking should have been made 
by the Government.   Sir, now even storing 
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4.00 P.M. 

has become a problem and the FCI is unable to further procurement 
from tiie farming community, as a result the farmers are facing a tot of 
problems. We are unable to motivate the farming community to the 
extent of changing the cropping pattern in which we are deficit like 
oilseeds and pulses, tn spite of the efforts by the State Governments - 
unless the Central Government comes out with an Agricultural Poficy 
so tiiat we can change the cropping pattern and do not import 
oHseeds, pulses and other agricultural produce which are short in mis 
country ~ it is very difficult to solve this problem. So, I draw the 
attention of the Govemment to this very important issue. Sir, another 
point is with regard to improving the potentiality of the employment. It is 
a very vital thing. Sir, we are strong advocates of economic reforms 
and umpteen times we have made it clear on the floor of the House. I 
have one observation to make in this regard. You should not jump 
before you learn how to stand and how to walk. But you are making an 
attempt to jump. It is going to boomerang. We have to take into 
consideration the realities of the nation, the ground realities. What is 
successful in other countries will not necessarily be successful in this 
country also. The ground realities are different. So, which type of 
policies are suitable to this country is the duty of the Govemment to 
analyse, formulate and implement them. Ultimately the Government 
has to deliver the goods by improving the economic standards of the 
people. Sir, I would like to submit that the steps that have been taken 
or the measures that have been announced by the Finance Minister in 
his recent Budget are not sufficient to reinvigorate the economy, to 
rejuvenate the economy. Sir, I would like to ten the hon. House that 
these are the words of the Prime Minister. These are not my words. 
Sir, with regard to growth rate, I would Hke to submit that we have 
proclaimed that we win achieve 9 per cent growth. Sir, this year we 
could not increase it to more than 6 per cent. It is only 6 per cent as 
per the figures given by the Govemment. Sir, in 1996-99, it was 6.6 per 
cent and in 1999-2000, it was 6.4 per cent. This year we are Hkely to 
achieve 0 per cent. Sir, it is slipping down. The economic indicators are 
going down. You take any sector whether primary or secondary or 
tertiary or any other sector, there is no improvement. Sir, with regard to 
the service sector, I would like to submit that the growth has come 
down from 10.1 per cent to 9.0 per cent. It has come down. In 
manufacturing sector, in 1999-2000 it was 6.6 per cent. This year we 
are likely to achieve o,4 per cent. So, there is a decrease of 0.4 per 
cent. Sir, with regard to the agricultural sector, the increase is very 
nominal, that is, 
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0.9 per cent, in spite of the bumper harvest. Sir, it is not sufficient even 
to appropriate and offset the inflation rate of 7.2 per eent. Sir, I request 
the presence  of,  at  least,  one  Minister  in the  House  to  represent 
the Government. 

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): The 
Health Minister is there.  His ear is quite close to you. 

SHRI C. RAMACHANDRAIAH: Sorry, I could not see the hon. 
Minister. Now, I am more invigorated by drawing the attention of the 
hon. Health Minister. Coming to the point, even on the investments 
side, there was a shortfall in the investments, both in the public and 
the private sector. There was a slowdown. Public investment has 
slowed down by 25 per cent. So, it has, naturally, affected the 
investments in the infrastructure, service, agriculture and various other 
sectors. It has got its own ramifications. When the investment in the 
public sector has gone down by 25 per cent, naturally, the investments 
in various other sectors will go down. So, automatically, it will have an 
adverse impact on the growth rate. 

With regard to savings, I would like to submit that in 1995-96, 
it was 25.5 per cent of the GDP. Last year -- 1999-2000 — it was 22.3 
per cent. It had gone down. To achieve a 6 per cent growth rate, we 
require a minimum of 25 per cent of the nation's savings; and, to 
achieve a 9 per cent growth rate, the savings should be more than 32-
33 per cent. I do not blame the hon. Finance Minister for reducing the 
rate of interest on savings. But the problem is, how to mop up 
resources from the public when you have reduced the rate of interest? 
It was reduced from 10 per cent to 8.5 per cent. I am not objecting to 
reduction of the interest rate. I am very happy that the lending rate has 
been reduced, which helps in making available more funds to the 
industry, and there will be a lot of investment in various other sectors, 
especially, the infrastructure sector, and the products that are being 
manufactured in this sector will be more competitive. It is okay. But, to 
achieve a 9 per cent growth rate, you will require more funds to be 
made available in various sectors. Unless you mop up resources in the 
form of savings from the public, I do not know how the Finance 
Minister will procure those funds, unless he borrows from others at a 
high rate of interest. Again, this leads to an increase in the fiscal 
deficit, the revenue deficit; it becomes a vicious circle which will 
adversely effect the economy. Added to this, they have inherited the 
legacy of wasteful expenditure, which is continuously going up, non-
merit subsidies and other forms of economic 
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populism which result in immense financial problems for the country.   In this 
scenario of tremendous strain on the States' and the Centre's finances, the 
hon. Finance Minister could not have come out with a concrete plan. 

THE VICE-CHAIRMAN {SHRI T.N. CHATURVEDI): Mr. 
Ramachandraiah, your time is running out and you have to think of your 
colleague also, and also the Budget, which we will take up after some time. 

SHRI C. RAMACHANDRAIAH: I request my colleague so that I can 
take his time also. 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Oh!   I see.   It is 
all right. But, still, I will have to remind you that the Finance Minister will be 
there when the Finance Bill is discussed. So, you may like to concentrate 
more on the Address and save something for the Finance Minister! I am 
saying this because you are emphasising on savings. 

SHRI C. RAMACHANDRAIAH: Sir, predominantly; the hon. 
President of India has made a reference about Pakistan. He said, "That the 
initiatives that have been made by India are not being responded positively 
and the cross-border terrorism is being encouraged by Pakistan.' I failed to 
understand, honestlv, as to what the policy of the Government on Kashmir 
is. We should not forget that the creation of Pakistan was based on the 
"Two-nation Theory.* So, I want to caution the Government that we should 
be alert. A lot of migration is taking place, and you are giving leverage to 
Pakistan to extend this logic of 'Two-nation Theory.' 

Sir, they are not going to relent. They are revengeful because of 
the 1971 division of Pakistan. Kashmir is the extension of the two-nation 
theory. This has to be kept in mind. What exactly is the policy of the 
Government on Kashmir? Does it want to drive away the people from the 
Pakistan-Occupied Kashmir, and occupy it? Or, does it want that the 
present LOG be accepted as the international tine of control? The 
Government should come out with a clear policy. Or, just driving away the 
militants from the Indian soil? What exactly is the policy on Kashmir? That 
has to be clearly enunciated. I read in the newspapers, while I was a 
student, that there was some unwritten understanding that the present LOC 
would be accepted as the international line of control. And, then, Madam 
Indira Gandhi sought some time to convince and arrive at a consensus in 
our country.    I read in some books also that the Late Ayub Khan and 
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Nehruji were also of the same opinion. Does this Govemment also got 
have the same thinking? Sir, they have to take the House into 
confidence with regard to the policy on Kashmir. We should also be 
aware of their evil designs. The Prime Minister's bus yatra to Lahore 
was neither a success nor a failure, As soon as he returned from 
there, we had to fight the Kargil war. The present CEO of Pakistan was 
the Army Chief then. He never cared to call on our Prime Minister. He 
is the present ruler of Pakistan. He boycotted the function also. So, 
what I am trying to advise the Government is, Kashmir is not the only 
unfinished agenda of Pakistan. They have got an agenda beyond 
Kashmir. They will evolve it on the two-nation theory. I cautiously 
advise the Government to be careful and alert, and take into 
consideration the interest of the nation, Don't be mild by the logic that 
is accepted by extremists who are very close to Peshawar. They 
frequently visit Pakistan. Ultimately, it is the interest of the country 
which is paramount. I am not against the bold initiatives that have 
been taken. But what I am trying to say is this. The best example is the 
Kargil war. So, unless we are very alert, we can't prevent such things. 
After the Kargil war, we were compelled to do post mortem here. Post 
mortem may be a juicy story for the Press, but not for the nation. 

Now, Sir, I come to the economic reforms. I will conclude 
within five minutes. While we are talking about BALCO, I would like to 
say that we are never against disinvestment. Conceptually, we are for 
economic reforms. We are not like the Congress party which, earlier, 
had initiated the economic reforms, but is now going back. Without 
mincing words, we are saying that our party stands with economic 
reforms. But, at the same time, whatever you do, you do it with 
transparency. It is a transition period for this nation. You are changing 
the economy of the country from a Government-regulated economy to 
a market economy. You have to take some important decisions, like 
disinvestment, etc. But unless you are alert, you are cautious, you will 
be giving a platform for the corrupt people. Sir, everybody knows the 
present scenario of the country. I need not explain it. Everybody knows 
under what circumstances the Govemment is providing governance. 
Everybody is aware of the overall characteristics of the industrialists, 
the overall characteristics of the politicians, the overall characteristics 
of the bureaucracy. But in this framework of constraints, you have to 
deliver the goods, keeping in view the peoples' interests. That is why I 
want to draw the attention of the Govemment to it. That is why I said, 
"Don't try to jump before you learn how to stand and how to walk." 
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Sir, it is very aptly said in the speech that the scope of the 
reforms process itself needs to be widened so as to fortify self-
reliance, create more employment opportunities and to remove 
poverty rapidly. Sir, the ultimate result of tha. reforms should be, we 
should be self-reliant. We need not be parasitic. I would like to know 
whether the measures that have been initiated by the Minister of 
Finance are sufficient to achieve these objectives, I am doubtful, Sir. 

Now, I come to the economic issue. It is true that the Minister 
of Finance has tried to make some structural changes so that some 
friendly atmosphere could be created for the corporate sector as well 
as for the foreign institutional investors. But that did not last long. 
Unfortunately, the Sensex came down. Sir, I don't think the sensex 
atone is the indicator of the Indian economy. Nowhere in the world is it 
so. But our people are very gullible. They are believing it. It went up by 
170; then it came down. We are going to discuss this issue on 
Monday. Then, Sir, appropriate efforts are not being made for resource 
mobilisation. It is true that an Economic Council of the Prime Minister 
has made some recommendations, which have been accepted by the 
Finance Minister, on rationalisation of duties, subsidies, etc. It is okay. 
But, unless you mobilise the resources, you will not be able to make 
sufficient funds available for the economy, for various sectors. Already, 
the Minister of Finance has said that he has to borrow more than Rs. 
1,17,00,000 (Rupees one crore seventeen lakhs). But if his statement 
that he is confining the fiscal deficit to 5.1% is accepted, it is really an 
achievement, in the present economic scenario. But what will be the 
position next year? The interest expenditure is going up; the defence 
expenditure has not gone down, and the subsidies are being 
maintained at Rs.23,000 crores. So, ultimately, I do not think these 
efforts alone are sufficient to achieve the objectives that have been 
enunciated. 

Now, I come to the public sector issue. Sir, the public sector 
has played a very vital role in this country earlier. It was also 
responsible for the growth of the private sector in this country. When 
appropriate technology was not available, when sufficient capital 
investments were not available, we were constrained to go to the 
public sector. Subsequently, the economic scenario changed, we came 
to a mixed economy and now we are going to the market forces. But 
that does not mean that out of vengeance, we should ruin the public 
sector. Thit is the impression that is being gained by the people. Why 
did you do it? The Government needs to have an introspection over ft.    
I am telling you that we are not against reforms; we 
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are not against disinvestment. A picture is being given that the TOP is 
against economic reforms. No. We are far ahead in reforms, than the 
BJP Government.  

Now, I come to WTO. No mention has been made about this. 
Sir, our apprehension is that appropriate steps have not been taken, 
precautionary measures have not been initiated, before lifting the 
quantitative restrictions. Sir, it will have a tremendous, adverse, impact 
on our country. Of course, we have got the leverage of imposing anti-
dumping duties, but in spite of that, unless you upgrade the technology 
in our small-scale industry, unless you you pump in more funds into 
the small-scale industry, the products that are being produced in the 
small- scale industry will not be competitive in quality or price. 
Ultimately, the small-scale industry is going to be ruined in this country. 
How will you accommodate the people who are being displaced from 
this industry. Secondly, what will be the fate of the banks which have 
financed these institutions? 

The NPAs will go up, and nowhere, a mention has been made, 
how to recover the NPAs. So, ultimately, the NPAs also will go up, and 
the entire industry, which is responsible for more than 30% of the 
exports, will be killed. So, this aspect also has to be taken into 
consideration while formulating the policies. I think, the Finance 
Minister has not taken note of all these things. Sir, there are two 
positive aspects which I want to mention. One is regarding the inter-
State water disputes. The Govemment is coming out with a Bill. Sir, 
this Bill has to be legislated very urgently. The Central Government 
has to assume the role of an arbitrator to settle the disputes between 
the States, because most of the projects are pending on account of 
litigations and disputes among the States. So, unless the Govemment 
comes forward and takes the initiative and settles the disputes, the 
projects cannot be started. Sir, I am very happy that the Finance 
Minister has, at least, made an attempt at downsizing his Department, 
but let us do it in the case of the Ministry first, and then come to the 
Govemment Departments. Sir, we have to do these things with utmost 
sincerity and in good faith. Otherwise, it is very difficult to achieve this 
objective. Sir, the President of India has broadly touched upon a whole 
range of issues. All the aspects, with regard to internal security, 
external threat, foreign policy, etc. have been taken care of in the 
President's Address. Sir, I support the Motion of Thanks on the 
President's Address. 
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THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Dr.(Smt.) 
Joyasree Goswami Mahanta; she is not present. Shri R.N. Arya; he is 
also not present.  Shri Virumbi. 

SHRI S. VIOUTHALAI VIRUMBI (Tamil Nadu): Mr. Vice-
Chairman, Sir, at the outset, I thank you for having given me this 
opportunity to participate in the discussion on the Motion of Thanks on 
the President's Address. Sir, during the last two years, the people of 
India have expressed their solidarity more than once. During the 
Orissa Cyclone, during the Kargil stand-off as well as during the 
Gujarat earthquake tragedy, people from all parts of India joined hands 
to help the victims. Today, there is a news in the Press that the 
prisoners of the Tihar Jail have also contributed to the cause of the 
earthquake victims. Sir, such a tremendous cooperation even from 
unexpected quarters shows that in times of stress and strain, the 
people of India will stand as one man, cutting across party lines, 
language barriers and State barriers. Sir, today, being the 
'International Women's Day', I want to start my speech by making a 
reference to it ..(Interruptions)... We have to protect them. 

THE VICE-CHAIRMAN {SHRI T.N. CHATURVEDI): But none 
of them is here. ..(Interruptions)... Your colleagues are not present. 
..(Interruptions)... You have shown a gallant gesture, but nobody is 
here to appreciate it. 

SHRI S. VIDUTHALAI VIRUMBI: Sir, they would have gone to 
celebrate this day at home. In the morning itself, I said that we, the 
DMK party, support the move for the reservation of seats for women in 
Parliament. Sir, in our State, 30% of the jobs in Government services 
had already been reserved for women. 

We have made 33 per cent reservation for women in the local 
bodies. We have provided for free education for women up to the 
graduation level. If a BPL girl completes the tenth standard, we even 
give financial assistance for her marriage. 

As far as the property right is concerned, in 1929, our 
forefathers in the Dravidian Movement, under the chairmanship of 
Periyar, passed a resolution for giving equal rights for women. We 
have enacted that law in 1989 in Tamil Nadu. Therefore, I can say that 
we are in the forefront; we are forward in this area. 
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Sir, the President's Address mentions about secularism in 
para 16. Actually, I cannot take up all the policies or concepts 
mentioned in this.l want to take up only a few selected things. I quote 
from para 16 of the President's Address: 

"The Govemment is uncompromising in Its commitment to 
secularism. The levels of communal and caste violence have 
continued to decline.' 

This is what he has said. 

Sir, before the elections, when the NOA was formed, we gave 
some assurance to the nation, t quote it. You can take it as the 
preamble or the prologue or the mission of the NDA.   I quote: 

'The NDA pledges to the people of India a government which 
shares their hopes and anxieties and which will work as 
partner with all people, irrespective of class, caste and 
religion, not just with a privileged few. This is our contract with 
the people. The NOA is new. The NDA is the future. The NDA 
is a broad-based movement for progress and justice. Our 
vision is one of national renewal with modern programmes of 
change for a resurgent India. We reach out to the minorities, 
and, even at the cost of repetition, proclaim that we will 
safeguard the rights as enshrined in our Constitution. NDA is 
the political arm of none other than the Indian people as a 
whole. No one will be cast aside. Fairness and justice will be 
rendered to one and all, and we assure you that there will not 
be any discrimination. We appeal to our brothers and sisters of 
minorities that we wholeheartedly extend our hands of 
friendship in these fraternal words. Let us hold hands and 
work together to build a resurgent modem India. Let us throw 
away our old prejudices. Let us put an end to divisiveness. Let 
us have a moratorium on contentious issues. Let us bind 
ourselves with bonds of trust and friendship. We want an India 
which we all feel part of, in whose future we all have a stake. 
And we want to enter the new millennium with confidence; not 
with divisive feelings. This is our call for reconciliation, and it is 
part of our commitment to the minorities.  NDA came into 
being because of a historic need." 
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Sir, I want to say that when we talk of secularism, I want to 
mention one example. For the Haj pilgrims, during the Congress regime, 
at that time, the airfreight was Rs. 19,000/-. At that time, Rs.7,000/- was 
collected from the pilgrims, and they had given Rs.12,000/- subsidy. 
Now, for the same thing, RS.31.000/- is the airfreight. Only Rs. 12,000 is 
being collected from them. I think so. Now only Rs. 12,000/- is being 
collected and a subsidy of more than Rs.19,000/- is being given. We 
are giving more subsidy than what the Congress Govemment had 
given to Haj pilgrims. When it was Rs. 19,000/-, they had given 
Rs.7,ooo/-. It is Rs.3i.000/- now, and we are giving Rs. 19,000/- subsidy. 
Therefore, we are not discriminating anybody.  We stand by our pledge.  
This is what I want to say. 

Then, my learned friend from the other side said, "regional 
satraps." I do not know how he took the word. It has hurt us a little bit. 
We want to say very clearly that India is multi-lingual and multi-cultural. It 
is a subcontinent. Do not say, "regional satraps." I want to ask the so-
called national parties, "On how many States have you got hold?" We 
want to know from the so-called national parties whether we have got 
any national party in India having two-thirds of the States under its 
control? How, can you say, "regional satraps?" 

They must respect the regional culture and regional 
languages. Only then integrity of India can be kept in tact. 

The President in his Address while speaking on Centre-State 
relations, had said that Centre-State relations continue to be 
harmoneous. The Inter-State Council and its standing Committee has 
been meeting regularly.   This augers well for democracy and federal 
polity. 

Yesterday an hon. Member said that what the President had 
said on the eve of the Republic Day was quite different from what he 
said in his Address to Members of both the Houses of Parliament, In 
this regard I would like to make one thing clear. The Chairman of the 
Constitutional Review Committee has clearly stated that the 
Constitutional Review Committee will not touch the basic features of 
the Constitution. You know on what conditions the Sarkaria Commission 
was set up. Yet most of its recommendations have not yet been . 
implemented. Here t would like to point out that Article 356 was used 
again and again, Even yesterday it was sxaid that in UP when the United 
Front Government was in power at the Centre and when they wanted to 
dismiss the BJP Government in UP, we, 
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the DMK, had opposed it even in the Cabinet, in the same way when 
somebody wanted to disodge the West Bengal Government, we 
opposed it. Our stand is whatever the complexion of a Govemment, if 
it is elected by the people, that Government should not be dismissed, 
be it the BJP Government in UP or the Communist Party Government 
in West Bengal. Our party's stand on this issue has been consistent. 

Yesterday some hon. Members spoke about imposition of 
Emergency by Indiraji. I may point out here that when the Emergency 
was imposed by her, we had opposed it and had passed a resolution 
at that time opposing the imposition of emergency and sent a 
message to the Government at the Centre saying: release the national 
leaders, revoke the national emergency, repeal MISA, restore 
normalcy restore normally and reestablish democracy. This was the 
message we sent to the then Central Government. But, here I may 
point out that Indiraji had openly accepted that not only the operation 
of emergency, but even its proclamation was wrong. Later while 
speaking at the Marina Grounds in Chennai she had openly said that 
she regretted that. But again and again these people want to rake up 
the same thing. This is not proper. What I want to say is that after her 
having expressed regrets, this chapter should be closed. They need 
not rake it up again and again. But, I must point out that Article 366 is 
still on the Statute Book. 

Now, I would address on Centre-State fiscal relations. You 
know that the income of the Centre is elastic in character while that of 
the States is inelastic. Secondly, in my view, the Eleventh Finance 
Commission has not done justice to the States. It said that out of the 
25 States which existed before the new States were carved out, fifteen 
States were found to be revenue deficit States. According to them ten 
States are revenue surplus States. Some States which were able to 
administer properly and when they wanted to honour the commitments 
made to the Planning Commission on mobilisation of resources, plan 
expenditure and the capital expenditure, the Eleventh Finance 
Commission has said that they were revenue surplus States. The 
amount of Rs.35,000 crores was earmarked for the backward States. 
But, the word 'backward' has not been clearly defined by them. 

Whatever definition they have given is not acceptable. It 
cannot be accepted. Therefore, it has to be reviewed once again. 
They wanted to withhold only Rs.5,300 crores and wanted to give it to 
other ten States, 
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They wanted to give not only to ten States, but to alt twenty-five 
States. The Central Government will also contribute another Rs.5,300 
crores. About Rs. 10,672 crores has been set apart for all twenty-five 
States. Our Tamil Nadu State is being administered efficiently. Now we 
are being punished by the Finance Commission. I feel, its 
recommendations should be reviewed. This is number one, 

Secondly, the Constitution Review Committee has made it 
very clear that the basic features of the Constitution will not be 
touched. There should not be any suspicion over it. 

Now, I come to some important issues. 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Now. you 
have to wind up. 

SHRI S. VIDUTHALAI VIRUMBI: I will take only five minutes. 
In the past, I had never asked for any extra time, But this time I am 
making a request. 

According to the National Population Policy, the rate of growth 
was 2.14 per cent during 1981-1991. During 1991-2001, it was 
estimated to be 1.70 per cent. This has been done in order to ensure 
the absolute size of the population. We agree with that. We have 
successfully implemented the family planning programme in our State. 
But we have been punished, How? Earlier, we had 41 Lok Sabha 
seats from our State. But due to the successful implementation of the 
family planning programme, the Centre reduced it from 41 to 39 seats. 
We have lost two seats because of the reduction in the population. 
Then, our hon. Prime Minister had assured us that, at least, the 39 
seats would be continued for 25 years. But there is a lobby in Delhi. 
They wanted to reduce the period from 25 years to 10 years. We 
oppose this move. I would request the Government not to succumb to 
this pressure. You are punishing the States which have successfully 
implemented the family planning programme. This is nothing but a 
retrogade step. 

Regarding the power tariff, there is a policy to introduce full 
metering for all power consumers. The Tamil Nadu Government has 
totally rejected this. As far as the power tariff is concerned, we are 
providing free power to our farmers. I want to make it very clear that 
our Government will not go back on that commitment. We have made 
this commitment after a careful thought. 
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Regarding the agricultural sector, some people are raising 
doubts that, after liberalisation, our agriculturists are going to face 
difficulties. Articles 6, 18,19,20 and 21 of the GATT rules provide 
protection to agriculturists. We can provide tariff protection also. 
Therefore, there is no such thing. The Government of India has also 
assured that, after liberalisation, if our agriculturists are going to be 
affected, an appropriate legislation will be passed in Parliament to 
provide protection to them. Therefore, we need not have any suspicion 
over this issue. 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): May ! tell 
you? The articles which you have referred to, pertain to the TRIPS 
Agreement. 

SHRI S. VIDUTHALAI VIRUMBI: Yes, Sir. 

After liberalisation, if our workers and agriculturists are going 
to be affected, they will be provided protection. China also has applied 
to the WTO for membership. Atyout 27 per cent of the Chinese 
population is unemployed. In spite of it, they did not withdraw it. This 
clearly shows that there is a protection. That is what I want to make 
clear. When there was an economic crisis in East-Asia, our country 
was not affected because our agricultural economy was strong. 

Only two per cent people in the USA are agriculturists; only 
five per cent in the Western Europe are agriculturists; 22 per cent in 
the Eastern Europe are agriculturists. But, here, in India, 70 per cent 
of the people are agriculturists. But what they contribute to the national 
income is only 29 per cent. That is why we want to still protect them. I 
agree. At the same time, I feel that they are enjoying the protection. 
Instead of touching the agriculturists, more power supply from hydro-
electric projects can be obtained. We can utilise the potential in the 
Brahmaputra, Arunachal Pradesh and^also neighbouring countries like 
Nepal. A vast untapped energy is there in these places. We get 80 per 
cent of our power supply from thermal power stations only. Only 18-20 
per cent, we get from hydroelectric projects. We can enhance this 
percentage at least to 40. If we concentrate on hydro-electric power 
projects, we can get much cheap energy, There is another point 
regarding power supply. In thermal power plants, the plant load factor, 
is between 63 and 68 per cent. The international standard is much 
more. We have decided to increase the power production by 10,000 
mega watts. I agree. But I feel the Govemment of India should 
concentrate on increasing the plant load factor to the international 
level. 
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Only in the southern region it is about 80 per cent. All over India, 
otherwise, it is between 63 and 68 per cent only. The Government of 
India should take care of the plant load factor. 

The total credit for agriculturists last year was only Rs.51,500 
crores. Now, in this Budget, it is enhanced to Rs.64,000 crores. People 
are afraid of agricultural imports. Seventy per cent of our agricultural 
imports during the last year were only vegetable oils. That is what Mr. 
Ramachandraiah also mentioned. We have to increase the production 
of edible oil, vegetable oil. tf that is increased, agricultural imports will 
reduce. That is my opinion, Sir. 

As for Railways, an Expert Committee was constituted to go 
into the operation, organisation, investment, tariffs and other policies. 
That Committee has submitted its report. I request the Government to 
bring it before Parliament for a fair discussion. 

I would like to make a few points in regard to Tamil Nadu 
particularly. The Sethusamudram Project was totally left out in the 
Budget proposal. I request that it should be included. The Dave 
Committee has submitted its report on pension. That report should also 
be discussed in Parliament and it should be implemented as early as 
possible. Regarding the textile sector, we requested for extension of 
the concessions enjoyed by the SSI units to the organised sector also. 
Stand-alone spinning mills are there in the south only, not in the north. 
Most of them are in the south. The excise duty is eight per cent and 
there is a 15 per cent surcharge on it. Effectively, the excise duty 
comes to 9.2 per cent. They are unable to bear it. The industry will 
become uncompetitive. We wanted a reduction of the excise duty on 
cotton yarn. Instead of reducing the excise duty in respect of the 
organised sector, the Government has removed the concessions given 
to the SSI units. That is why I appeal to the Government to again give 
the concessions not only to the SSI units but also to the organised 
sector. 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): With this 
appeal to the Government, you listen to my appeal and wind up: 

SHRI S. ViDUTHALAI VIRUMBI: Only three more minutes, Sir. 

The Government has also withdrawn concessions given to the 
ready-made and apparel manufacturers. I want that the Govemment 
should 
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restore the concessions available previously to the ready-made and 
apparel manufacturers. The Salem Steel Industries, the Hindustan 
Photo Films and the Govemment Press in Periyanaicken Palayam 
should be revived with the help of the Central Government. 

Lastly, I come to the fast-track method for court cases. 

The Fast Track Courts are being set up for the disposal of 
long pending cases. They have stated that, at the present moment, 
there are 5400 cases of the violation of foreign exchange, which are 
pending. But, what I feeJ is that even with the Fast Track Courts 
method, it is very difficult for the Govemment to expedite 5400 cases, 
in fact, lakhs and lakhs of cases are actually kept in abeyance. Unless 
you expedite these cases expeditiously, you will not be able to stop 
the entry of criminals into the political arena, If you want to stop the 
criminals from entering into the political arena, you must see to it that 
these cases are expedited as early as possible. I would like to give 
one example. The palace of Edward II in Britain was purchased by a 
single person from India for Rs. 248 crores. He was able to purchase a 
palace that was owned by Edward II for Rs. 248 crores. I would like to 
give another example. Four people have deposited Rs. 985 crores in 
some bank in the Cayman Island. The Interpol should look into the 
whole matter. They must find out as to who are those Indians who 
have been able to deposit Rs. 985 crores in some bank in the Cayman 
Island. Unless the truth is found out, the criminals cannot be stopped 
from entering the political arena. 

Lastly, since the hon. Members have been referring to 
liberalisation, I would like to deal with this point. I would like to quote 
from the HINOUSTAN TIMES dated 2nd March, 2001. Since the hon. 
Member, Shri S. Ramachandran Pillai, has given a signal, I am 
speaking for him. I am quoting: - 

"Mr. Bhattacharjee has always been known as a Stalinist, a 
much admired label among the Marxists, But how 
responsibility breeds common sense! Today he is not only 
talking of responsible trade unionism, but even in favour of the 
contract system even if it ushers in the American practice of 
'hire and fire', which has long been lambasted by the Leftists 
as a typically anti-worker capitalist ploy.   Not   only   that,   Mr.   
Bhattacharjee   startled   a   group  of 
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businessmen recently with his view that he wanted to shed the 
burden of running sick units by disinvesting them." 

SHRI JIBON ROY (West Bengal) : Who is that Bhattacharjee? 
I never heard of him. 

SHRI S. VIDUTHALAI VIRUMBI: Sir, since he has sought 
clarification as to who this Mr. Bhattacharjee is, I would like to respond 
to his question. ..(Interruptions).., 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI: Mr. Jibon 
Roy, he is from West Bengal. Don't bother. ..(Interruptions)... 

SHRI S. VIDUTHALAI VIRUMBt: I quote, 'Sir COMMUNIST 
diatribe against the Budget was predictable. Apart from their ingrained 
habit of finding fault with anything with which they are not associated, 
this year's Budget was bound to rouse their ire because of its pro-
reforms thrust..." .. (Interruptions)... 

'The CPI(M) might have had a way out if Mr. Bhattacharjee 
was a renegade of some kind-like his cabinet colleague Subhas 
Chakravarty or 
the party's former MP. Saifuddin Chaudhury. But he is not .. ' Mr. Jibon 
Roy, do you now understand as to whom I am referring to? "Mr. 
Bhattacharjee startled a group of businessmen recently with his view 
that he wanted to shed the burden of running sick units by disinvesting 
them. It isn't clear if there has been a breakdown of communications 
between the CPI (M)'s offices in New Delhi and Kolkata. But what is 
undeniable is that what is being said by the party's stalwarts in the 
national capital is the exact opposite of what its Chief Minister is 
saying in West Bengal....' . .(Interruptions)... 

THE VICE-CHAIRMAN {SHRI T.N. CHATURVEDI): Mr. Jibon 
Roy, are you satisified now? 

SHRI JIBON ROY; Mr. Vtrumbi, why are you so defensive? 
..(Interruptions)... If you want to support them, support them. 
..(Interruptions)... 

SHRI S. VIDUTHALAI VIRUMBI: Sir, I never used to 
complain. 'It isn't clear if there has been a breakdow>M)f 
communications between the 
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CPI (M)'s offices in New Delhi and Kolkata. But what is undeniable is 
that what is being said by the party's stalwarts in the national capital is 
the exact opposite of what its Chief Minister is saying in West Bengal. 
Either the CPI{M) does not know its own mind or it is in such disarray 
that it cannot formulate a coherent policy, presumably because the 
gap between its doctrine and the present-day realities is grewing 
increasingly wide. 

*Unless it closes the gap, it will be ready for another historic 
blunder.” These are his words  Sir. I know that no Minister can replu  
to all the points, but I hope that, apart from the reply to be given by the 
hon. Prime Minister, the concerned Ministers will take whatever points 
that we have raised into consideration and give a reply, at least, in 
writing to the Members of this august House. 

With these words I conclude.   Thank you, Sir. 
 
 उपसभाÁय© (Ǜी टी.एन.चतुवȃदी): Ǜी रिव शंकर Ģसाद, आपके पास छह 
िमनट का समय है । 

SHRI RAVf SHANKAR PRASAD (BIHAR): Sir, I am grateful to 
you for giving me the time. I would try my best fo stick to the allotted 
time given here. 

उपसभाÁय© (Ǜी टी.एन. चतुवȃदी): आप उसको पूरा किरए ।  

You achieve it. 

SHRI RAVI SHANKAR PRASAD: Sir. I rise today to support 
the Motion of Thanks, moved by our hon. Member, Shri T.N. 
Charturvedi, on the President's Address. Some of the momentous 
events need to be noted. This is the first President's Address of this 
century, to the Parliament. Therefore, it is not merely a statement of 
intent of the Government in power being expressed by the President, 
but also a statement of vision. It is also a statement indicating the 
future course of action which the country must take, and I must say 
very proudly that this statement, though too long, clearly spells out 
some of the profound ideals of the country that India has to become 
strong, self-reliant and hold its head high in the comity of nations. Sir, 
this Address was delivered under the shadow of the tragedy of 
Gujarat. The entire nation rose in unison in providing relief.   I have 
personally gone to Gujarat. I have extensively toured 
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all the troubled areas affected by the earthquake. Sir, I saw for myself 
the enormous efforts being undertaken by the voluntary organisations 
ir» providing relief. This was a very good initiative because, for the first 
time, the country experienced that beyond the Governmental initiative, 
other great initiatives also exist. That is a lesson for us. and I was truly 
troubled by some of the statements made that there was 
discrimination in awarding the relief. I myself saw the RSS-people 
removing the decomposed bodies', even of those belonging to the 
Muslim community. There was a universal praise. In Bachau, I saw for 
myself in the RSS-run hospitals about 20. percent Muslims specially 
being treated. We found that a good treatment was being given. I am 
willing to say that even the Islamic organisations rendered good help.   
Please don't bring politics in this very earnest endeavour. 

Sir, it is the 50th year of our Republic. India's Constitution has 
become 50 years strong. These years have been years of trials and 
tribulations, but, ultimately, we have seen the light of democracy which 
we must salute, and we must also note that the speech of the hon. 
President uses a very unique expression: 

'The sacred flame of freedom and democracy will continue to 
illuminate India's journey in the new century and the 
millennium." 

Sir, there have been attempts to stifle the democracy. We 
were part of the J.P. Movement. We have fought the Emergency and 
we have seen as to how during the Emergency, an attempt was made 
to stifle the democracy. My friends from the Left were also there. They 
too suffered. An argument was made in the famous case of A.D.M., 
Jabalpur vs. N. Shukla, in the Supreme Court that 'even if a detenu is 
killed in custody, he has no remedy'. Unfortunately, the Supreme Court 
upheld that contention of the then Attorney-General. I am very happy 
to note that the people rose in revolt then. And today, no one can think 
of imposing Emergency! Sir, when I salute our democracy, in tbe light 
of the experiences that we have had in the last 50 years, I must also 
express my concern over the increasing criminality which is creeping 
into our body politic. Today, Sir, an innocent man, a man with some 
conviction, does not have the courage to contest; he says that. Today, 
we witness a scenario wherein persons who have occupied the post of 
a Chief Minister are going to jail, and yet saying, 'I will not relinquish 
my post. I will have a back-door Government till I am exonerated by 
the Supreme Court!" What is happening in our country? The manner in 
which rank criminals are entering our Parliament and Vidhan 
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Sabhas is a very disturbing development. I certainly urge upon the 
Government to come out with urgent electoral reforms with a view to 
ensuring that criminals do not have a place, at least, in the elections. 
Only then, will this flame of democracy continue to glow. 

Sir, much has been talked about economic reforms. 
Manmohan Singhji is not here. Though he is from the Congress, I 
have deeply appreciated the manner in which he sought to undertake 
massive economic reforms about ten years ago. When we reflect upon 
the last 50 years, we have to admit that the model of Socialism, which 
started in Europe, and the model of Communism, which started in 
Moscow and Beijing, today, have floundered on the bedrock of history. 
The world over changes have taken place. I saluted Manmohan 
Singhji when he began that change and, today, I am very much 
distressed when I saw him maintaining a very conspicuous silence 
when the challenge came about. It may be good politics, but certainly 
not good economics for which he is well known. The public sector 
certainly has a role to play. They had a role. But, I would like to ask 
certain questions today. A whopping amount of Rs.2,40,ooo crores is 
locked in 40 PSUs. I exclude the banking and insurance companies. 
What is the return? A petty sum of Rs.9,052 crores! It is our taxpayers' 
money, not my money or your money, The people have a right to know 
how you are using their money. We talk of Air India. Air India is in such 
a precarious condition that an Indian does not feel comfortable to fly in 
its flight. ts it not time to think about it, to change it, to make it more 
profitable, to make it accountable? I was going through the 
Ramakrishna Commission Report on disinvestment. It was of the year 
1996. The party of my esteemed friend, Mr. Dipankar Mukherjee, was 
also supporting that Government which instituted that Commission. All 
the objections that are raised on BALCO, all the methods that are 
sought to be followed today, were there in all the reports of the 
Commission, be it strategic sale, be it disinvestments, be it the 
process of auctioning or bidding. Everything was there, When they did 
it, it was fine. When we seek to improve upon it, it becomes bad. It is 
time that we arrived at a consensus, if we have to take the economic 
reforms to their logical conclusion. I was very much impressed when I 
read in the newspapers that a team of Congress leaders had gone to 
England to learn from the new Labour Government as to how they are 
maintaining their hold on the (people. Then I read that they found, on 
their return, that many of the stands that they were taking here were 
absolutely contrary and ought not to be taken. The world over the 
experience is that when disinvestments or economic reforms began, 
there 
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was initial hostility, strong hostility, followed by gushing acceptance and, 
thereafter, open appreciation. That has been the road. Why? Because 
there is a universal recognition the world over that the model of 
development, which Socialism initiated, and the model of development, 
which Communism initiated, are not relevant today. I don't say that 
they may not have been relevant earlier. But, today, from the bar of 
history, from the bar of development, we see profound changes taking 
place. To make it profitable, to make it competitive, to make it 
accountable, you will have to go in for a change and disinvestment 
initiative is the most important means of that change. Politics has a role 
to play in a democracy. But I am amazed to see that the Chief Minister 
of a State is threatening that the workers would not be allowed to work, 
the officers would not be allowed to work. Is he aware of the disastrous 
consequences that he is bringing? Is it in the interest of his. own 
State? I read in the newspapers that the Federation of Indian 
Chambers of Commerce and Industry had written a tetter to the Chief 
Minister saying, *We are trumpeting the world over about your State as 
a destination for investment because of the mineral resources. What 
kind of an impression are you giving to the international community?*. 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI):   Please 
wind up. 

SHRI RAVI SHANKAR PRASAD:   I am winding up. 

Therefore, I see a great force of unanimity or consensus and I 
appeal to my friends, particularly, the Congress friends, at least, to 
ensure that the country's economic reforms, which they initiated, and I 
acknowledge rightly initiated, ought to be taken to their logical 
conclusion. 

Sir, I am a lawyer. I will take up only one point and I will 
conclude, My esteemed senior professional friend and equally 
esteemed Member of this House, talked about judicial reforms. 

That is certainly needed. I would urge upon the Government 
that this Judicial Commission which has been part of our manifesto is a 
long-felt demand. There was one mode of judicial appointments. It 
failed. The Supreme Court took this power upon itself. Today, there is 
a universal acceptance that that particular mode of appointment has also 
failed. Sir, impeachment is not always the solution. It is a very hallowed 
institution. But judges must be accountable. Judges must be 
transparent. There must be  proper accountability.     For that a Judicial 
Commission  is certainly 
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necessary. I think the vision which this particular speech of the President 
has given ought to be taken to its logical conclusion. I hope the 
Government would certainty address some of the concerns which I have. 
raised.   Thank you. 

 
उपसभाÁय© (Ǜी टी. एन. चतुवȃदी): मूलचदं मीणा जी, आपके भी आठ िमनट है 

¯यȗिक अभी Ǜी अंगु ȋसह जी हȅ। 
 
Ǜी मूल चÂद मीणा(राजÎथान): उपसभाÁय© जी, महामिहम राÍĘपित जी ने 

अपना अिभभाषण ससंद के सदÎयȗ के सामने पढ़ा। वैसे तो राÍĘपित जी का हम सभी 
Îवागत करते हȅ  लेिकन भाषा का जो दÎतावेज हȅ उसमȂ सरकार ने जो साल भर काय« िकया 
है, अपनी उपलȎÅधया ंजो रही हȅ उनका समावेश होता है। यह राÍĘपित जी की मजबूरी है 
¯यȗिक सिंवधान मȂ ऐसी ËयवÎथा है िक रा¶यȗ मȂ रा¶यपाल और केÂğ मȂ राÍĘपित जी को, 
जो सरकार जैसा Ëया°यान अपनी उपलȎÅधयȗ का बनाकर देती है, जो सरकार िजस ढंग से 
भी बनाती है, उसे उÂहȂ पढ़ना पड़ता है। मजबूरी है ¯यȗिक सिंवधान मȂ ËयवÎथा है। इस 
दÎतावेज को पढ़ने के बाद मȅने यह पाया िक इस दÎतावेज मȂ कुछ वाÎतिवक बातȂ छोड़ दी 
गई हȅ। आज देश मȂ ¯या हो रहा है? आज देश के गरीब की ¯या ȎÎथित है ,आज देश के 
िकसान की ¯या ȎÎथित है, आज देश के उǏोगपित की ¯या ȎÎथित है? नौकरी करने वाले 
नौकरीपेशा लोगȗ की ¯या ȎÎथित है? वाÎतिवक ȎÎथित का िचĝण इस दÎतावेज मȂ कहȒ भी 
नहȒ है। इसका कारण है। इसमȂ सरकार का दोष नहȒ है। आज देश के अंदर 23-24 दलȗ 
को िमलाकर सरकार बनी है। इनके अलग-अलग िवचार हȅ, िवरोधाभास है हर बात के 
िलए। यिद सरकार कुछ करना भी चाहे तो उसके जो सपोट«स« हȅ, िजनसे यह सरकार बनी 
है वे नहȒ करने देते। यह केवल गाड़ी खȒचने के बराबर है, सरकार चलाना नहȒ है। आज 
हम इस िवरोधाभास की ȎÎथित मȂ िकसान की बात करते हȅ। यह सरकार जब आई थी और 
िजस चुनाव मȂ आई थी तो उस समय इसने िकसान से बहुत से वादे िकए थे लेिकन िकसान 
के हाथ से जब वोट का हिथयार िनकल गया तो सरकार मȂ बैठे लोगȗ ने डीजल के भाव बढ़ा 
िदए। इस देश के गरीब िकसान को सÎती खाद िमल सके इसके िलए सबिसडी की ËयवÎथा 
थी लेिकन इÂहȗने सरकार मȂ आकर के िकसान के िलए दी गई सबिसडी को भी कम कर 
िदया। मुझे एक बात कहने मȂ अितशयोȎƪ हो रही है िक यहा ंकाĐेंस का राज 1996 तक था 
तो इस देश मȂ िकसान को डीजल 7.20 पैसे Ģित लीटर िदया जा रहा था और आज चार 
साल के अदंर वही डीजल 18 Ǘपये Ģित लीटर हो गया। गरीब िकसान की खाद पर 
सबिसडी हटाने के बाद आज यिूरया के भाव बढ़ गए। यहा ंतक तो सही है लेिकन ȎÎथित 
दूसरी भी है िक िजस िहÂदुÎतान को िकसानȗ का देश कहा जाता है, उस िकसान की 
हालत आज जज«र हो गई है। वह जो लागत पैदावार मȂ लगाता है, वह भी वापस नहȒ िमल 
रही है। 
 आज िकसानȗ ǎारा सुइसाइड करने की बात कई Ģातंȗ मȂ सुनने को िमलती है। 
आंĠ Ģदेश, कनɕटक, मÁय Ģदेश तथा दूसरे और Ģातȗ से यह बात सुनने को आई है। 
इसका कारण यह है िक हमारी सरकार का ǓȎÍटकोण िकसानȗ के Ģित सही नहȒ है। 
िकसानȗ के उपर टै¯स 
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का इतना भार है िक वह उसको वहन नहȒ कर सकते। िहÂदुÎतान के अंदर 76 Ģितशत 
लोग िकसान और मजदूर हȅ। जब तक इनकी खुशहाली नहȒ होगी तब तक िहÂदुÎतान 
खुशहाल नहȒ हो सकता। जब तक आप उनको खुश नहȒ रखȂगे उनको उनकी मेहनत और 
मजदूरी का उिचत मूÊय नहȒ दȂगे तब तक िहÂदुÎतान के िवकास की बात करना बेमानी है, 
तब तक देश का िवकास नहȒ हो सकता। सदन के अंदर कृिष मंĝी जी कह रहे थे िक पाम-
आयल देश मȂ आ गया। कैसे आ गया पाम-आयल? राज कर रहे हो या तमाशा कर रहे हो। 
इस देश के िकसान ने सरसȗ, ितलहन और ितलहन की दूसरी ȋजस पैदा की है। िपछले 
साल जो सरसȗ ढाई हजार Ǘपए ȏ¯वटल था वह अब एक हजार Ǘपया ȏ¯वटल रह गया है। 
पाम-आयल बाहर से आ गया, कैसे आ गया, आप लोग राज कर रहे हȅ या तमाशा कर रहे 
हȅ। आप उसको आने से नहȒ रोक सकते थे? 

बजट मȂ िकसानȗ की बात कहते हुए कहा गया है िक हमने बाहर से आने वाली 
चीजȗ पर ¶यादा टै¯स लगा िदया है। लेिकन मुझे इस पर िवÌवास नहȒ होता ¯यȗिक 
िपछला एक साल जो िनकला है वह साल िकसानȗ का दुखदद« का िनकला है। िकसान के 
ऊपर इतना भयंकर अ¾याचार हुआ िक उसको मरने पर मजबूर होना पड़ा। आज िजन 
नीितयȗ से यह सरकार देश को चला रही है उससे शायद िकसान को उसका अपना कृिष 
का जो धंधा है उसे ¾यागना पड़ेगा और उसका नामोिनशान िमट जाएगा। इसिलए सरकार 
को िकसान के Ģित अपना ǓȎÍटकोण बदलना पड़गा। महामिहम राÍĘपित जी के अिभभाषण 
के अदंर यह कहȒ नहȒ है िक िकसान, जो अपना जीवन-यापन नहȒ कर सकता, अपने 
ब´चȗ को िश©ा नहȒ दे सकता, उनका ठीक से पालन-पोषण नहȒ कर सकता उसके िलए 
सरकार ¯या करने जा रही है। खेत मȂ जो पैसा उसने लगाया है अगर वह पैसा उसको 
वापस नहȒ िमलेगा तो जगह जगह पर िकसान सुइसाइड करेगा। इस से देश मȂ इस तरह 
की घटनायȂ हो रही हȅ। अगर इसी तरह चलता रहा और देश के 70 Ģितशत लोग दुखी 
रहते हȅ तो यहा ंभी वही वातावरण बनेगा जैसा ǘस के अंदर बना यह बात कल Ǜी अजु«न 
ȋसह जी कह रहे थे। अगर सब तरह से देश की आȌथक ȎÎथित खराब हो जाएगी और 70 
Ģितशत लोग दुखी रहȂगे तो हमȂ डर है िक िजस तरह से कुछ रा¶यȗ मȂ हो रहा है उससे देश 
के टुकड़े न हो जाएं और यहा ंवही वातावरण न पैदा हो जाए जो ǘस के अदंर पैदा हुआ। 
इसको रोकने के िलए सरकार को कुछ ठोस कदम उठाने पड़Ȃगे वरना देश की जो आȌथक 
दुद«शा होने वाली है उससे देश किठनाइयो मȂ आ जाएगा। अगर इस देश मȂ गरीब के साथ 
िकसान के साथ बदसलकूी हुई, यहा ं की इंडÎĘी के साथ बदसलकूी हुई, यहा ं के 
बेरोजगार लोगȗ के साथ बदसलकूी हुई तो कभी ǘस की तरह हमारे देश की हालत न हो 
जाए। इसिलए सरकार को सचेत होकर देश की एकता और अखंडता को बनाए रखने के 
िलए कदम उठाने पड़Ȃगे, काम करना पड़ेगा। 

महोदय, आंतिरक और बाहरी सुर©ा की बात इसके अदंर कही गई है। 
 
उपसभाÁय© (Ǜी टी.एन. चतुवȃदी):  आपको जÊदी ख¾म करना है। 
 
Ǜी मुल चÂद मीणा: उपसभाÁय© जी, मȅ कोिशश कर रहा हंू। 

उपसभाÁय© (Ǜी टी.एन. चतुवȃदी): जÊदी किरए ¯यȗिक 7 बजे तक सब कुछ 
हो जाना चािहए। अभी आपके बहुत से साथी भी बाकी हȅ। 
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Ǜी मूल चÂद मीणा : जब हम आंतिरक सुर©ा की बात करते हȅ तो चाहे नाथ« 
ईÎट को लȂ, चाहे आंĠ Ģदेश, तिमलनाडु और कनɕटक की बात करȂ िपछले िदनȗ वीरÃपन 
की बात आपने सुनी। इसी तरह नाथ«-ईÎट मȂ रोज ¯या हो रहा है यह हम देख रहे हȅ। जÇमू-
कÌमीर की जब हम बात करते हȅ तो िजसको िहÂदुÎतान का Îवग« कहते थे, आज उस Îवग« 
मȂ ¯या हो रहा है। िकधर जा रहा है हमारा Îवग«? ठीक है, सरकार ने कोिशश की, रमजान 
के टाइम मȂ सीज़ फायर की घोषणा की और उसको लागू िकया लेिकन इसके पिरणाम 
अ´छे नहȒ िनकल रहे हȅ। कल गहृ मंĝी जो कह रहे थे िक सेना िडमोरलाइज नहȒ हो रही 
है। यह गलत बात है। सदन के अÂदर वह बोल रहे थे। आप वहा ंसेना के लोगȗ से पूिछये। जो 
सैिनक आते हȅ, रात-िदन वहा ं सैिनकȗ को मारा गया है, िकतने दुख उठा रहे हȅ। उनसे 
पूिछये, उनसे बात तो किरये, पता लगाइये िक उन लोगȗ का ¯या ǓȎÍटकोण है। िबना वजह 
उनके ऊपर हमला कर िदया जाए और वह बैठे रहȂ, यह कैसा सीज़ फायर है? इसिलए 
उपसभाÁय© महोदय, जहा ंतक देश की सुर©ा की बात है, देश को सुरि©त रखने के िलए 
इस सरकार ने िपछले साल ऐसा कोई काम नहȒ िकया। यही हालत िबहार की है, य0ूपी0 
की है। आज देश के हर ĢाÂत के अÂदर ऐसी ȎÎथित बनती जा रही है। पुिलस बल को 
आपको आधुिनक बनाना पड़ेगा, आधुिनक Ģिश©ण देना पड़ेगा। आज राजÎथान जैसा 
रा¶य िजसको हम शाȎÂतिĢय रा¶य कहा करते थे, उसके अÂदर ¯या ȎÎथित है? लोग रात 
को सुरि©त नहȒ रह सकते हȅ। 

 
उपसभाÁय© (Ǜी टी.एन. चतुवȃदी):  अब आप समाÃत किरये ¯यȗिक समय हो 

गया है। आपने मुǈे की बात तो कह दी है। 
 
Ǜी मूल चÂद मीणा (राजÎथान):  उपसभाÁय© महोदय, मȅने तो अभी Îटाट« ही 

िकया है। मȅ जनस°ंया के बारे मȂ कहना चाहंूगा। आज हम जनस°ंया के मामले मȂ चीन से भी 
आगे बढ़ गये हȅ। एक सौ करोड़ से ¶यादा हमारी जनस°ंया हो गई है। जनस°ंया मȂ वृȎǉ को 
रोकने के िलए सरकार ने कोई सिĎय काय« नहȒ िकया। इस मȂ राजनीितक दल और 
धाȌमक नेता सब से बड़ी बाधा हȅ। इस देश के अÂदर जनस°ंया वृȎǉ को रोकने का 
ǓȎÍटकोण देश की नेता Ǜीमती इȎÂदरा गाधंी और सजंय गाधंी ने िदया था। उÂहȗने एक 
काय«Ďम इस देश मȂ िदया जो जनस°ंया की वृȎǉ रोकने के िलए सब से अ´छा काय«Ďम था 
लेिकन उसका राजनीितक लाभ उठाया गया और इȎÂदरा गाधंी के िखलाफ एक वातावरण 
बनाया गया िक इȎÂदरा गाधंी जबरदÎती जनस°ंया कम कर रही हȅ, हम नहȒ करना चाहते। 

उपसभाÁय© (Ǜी Ǜी टी. एन. चतुवȃदी): हेÊथ िमिनÎटर साहब ने आपकी बात 
समझ ली है। अब आप समाÃत किरये। 

 
Ǜी मूल चÂद मीणा (राजÎथान):  आप समझ लो िमिनÎटर साहब तो समझे हुए 

हȅ। मȅ यह कहना चाहंूगा िक सरकार मȂ जनस°ंया वृȎǉ को रोकने की इ´छा शȎƪ होनी 
चािहए। जनस°ंया वृȎǉ पर रोक कानूनी तरीके से स°ती के साथ लागू करनी चािहये नहȒ 
तो जनस°ंया बढ़ने के कारण अपराध बढ़ रहे हȅ, नौजवान तÎकरी के काम कर रहे हȅ, 
आतंकवािदयȗ के हाथȗ मȂ आ रहे हȅ, देश के अÂदर अशाȎÂत पैदा हो रही है। इसिलए सब से 
बड़ी समÎया जनस°ंया वृȎǉ की है। इस वृȎǉ को रोकने के िलए स°ती से काय« करना 
चािहए। 
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उपसभाÁय© (Ǜी टी.एन. चतुवȃदी): धÂयवाद। आप सपोट« कर रहे हȅ या अपोज 
कर रहे हȅ? 

 
Ǜी मूल चÂद मीणा (राजÎथान):  आज मिहलाओं का िदन है इसिलए मिहलाओ ं

के बारे मȂ कहना चाहता हंू। 
 
उपसभाÁय© (Ǜी टी.एन. चतुवȃदी):  मिहला तो कोई है नहȒ। सुबह हम कह चुके 

हȅ।...(Ëयवधान)... 
 
Ǜी मूल चÂद मीणा (राजÎथान):  मेरा मिहलाओं के Ģित िवशेष...(Ëयवधान)... 
 
उपसभाÁय© (Ǜी टी.एन. चतुवȃदी): लगाव है। 
 

 Ǜी मूल चÂद मीणा (राजÎथान):  लगाव नहȒ, लगाव तो सब का होता है लेिकन 
हमारे राजÎथान मȂ मिहलाओं की ȎÎथित के बारे मȂ कहना चाहता हंू। मȅ िजस वग« से आता 
हंू वह बहुत कमजोर वग« समझा जाता है। मिहलाओं के साथ समानता का Ëयवहार हो, मȅ 
इसिलए यह कहना चाहंूगा िक मिहलाओं का िबल पेश कर िदया गया िजसमȂ शैǹूलड 
काÎट और शैǹÊूड ĘाइÅस मिहलाओं की ȎÎथित बहुत दयनीय है। सभा कहते हȅ िक इस 
िबल को पास करना चािहए, कहते जǘर हȅ लेिकन ¯या हुआ? आम सहमित बननी 
चािहए लेिकन आम सहमित कैसे बनाएं। वह कोिशश तो करȂ बनाने की लेिकन कोई 
कोिशश नहȒ होती है। इसिलए महोदय, मȅ एक बात कह कर अपनी बात समाÃत करता हंू। 
शैǹूÊड काÎट और शैǹूÊड ĘाइÅस के िलए इस सरकार के समय मȂ कुछ Âयायालय के 
िनण«य हुए थे। उन Âयायालयȗ के िनण«यो को िजनसे शैǹÊूड काÎट और शैǹÊूड ĘाइÅस 
के अिधकारȗ का हनन हो रहा था, उनको रोकने के िलए ये िबल जǘर पास हुए/लेिकन 
मुझे कहते हुए दुख है िक उन िबलȗ के पास हुए करीब साल भर हो गया है लेिकन ये लाग ू
नहȒ हुए हȅ। इस राÍĘपित के अिभभाषण मȂ शैǹÊूड काÎट और शैǹूÊड ĘाइÅस की बात 
की गयी है लेिकन जो िनण«य ससंद ने िलए हȅ, जो कानून सशंोिधत िकए हȅ उनको जÊदी 
से जÊदी लागू करȂ। यही कहते हुए मȅ इस राÍĘपित  के अिभभाषण का – जो बनावटी 
तरीके का दÎतावेज है – िवरोध करता हंू। 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Now, Shri 
R.S. Gavai. After him, Shri Manoj Bhattacharya. Mr. Gavai, you have 
got 10 minutes. Other hon. Members would also get the same time, 

SHRI R.S. GAVAI (Maharashtra): Sir, I will obey your 
directions. I will hot take more than ten minutes. I will be brief. Sir, this 
is the Golden Jubilee" Year of the Republic and also the Golden 
Jubilee Year of the adoption of the. Indian Constitution, for which the 
stalwarts of the Constituent Assembly, including the Chairman of the 
Drafting Committee. Dr. Babasaheb Ambedkar, did a wonderful job. 
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(THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) In The 
Chair) 

At the outset, Sir, I extend my thanks to His Excellency the 
President that it is befitting that he has referred to the caution given by 
Or. Balasaheb Ambedkar when he presented the Constitution to the 
nation. In his concluding speech, he had cautioned the country. It is 
befitting on the. part of the President to have referred to Dr. 
Ambedkar's word of caution. His Excellency, the President, has also 
urged that we must respect the values enshrined in the Indian 
Constitution. The observations and the caution given by Dr. Balasaheb 
Ambedkar form part of the President's Address. What has been 
mentioned in the Address of the President, I don't want to repeat. But, 
in other context, in other words, I would say that his observations are 
quite befitting today, r-en 50 years after the coming into existence of 
the Republic and adoption of the Constitution. It is quite relevant even 
today. What did he observe? "On 26m January, 1950, we will enter into 
the life of contradiction. In politics, we will have equality, and in social 
and economic life, we will have inequality. If, we shall, by reason a 
social and economic structure continue to deny the principle of one 
man one value, and also further to continue this life of contradictions, 
we will do so by putting our political democracy in peril," This 
observation was made on 27tn November, 1949. Today, we have 
entered the year 2001. I think, this observation is quite relevant even 
today. Further, he expressed his anxiety. What was his anxiety? He 
said, "My anxiety is much deeper by realising the fact that in addition to 
our old enemies in the form of caste, creed and religion, whether we 
are going to have many political parties with diverse and opposing 
political ideas. Will the Indians and the politicians place their caste, 
creed and religion above the nation or they will place the nation above 
their caste, creed and religion?" 

Sir, this precautionary and cautionary observation is quite 
relevant even today. Sir, the lot of the weaker sections of the society, 
and, more importantly, the Scheduled Castes and the Scheduled 
Tribes, has not improved to the desired level. Rather, there is a decline 
in their standard of living. More and more such families have gone 
below the poverty line, despite the caution given in 1949. The weaker 
sections remain unrepresented in the services of both the Centre and 
the State despite so many Constitutional provisions carried out through 
so many OMs and GOs, The educational level of such people, 
particularly, the women and the girls, has  not  increased.  The  
number of illiterate among them  is constantly 
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increasing. The atrocities on the weaker sections of the society are 
constantly increasing. Women and giris have become vulnerable to 
atrocities like rape, molestation, stripping in public places, teasing and 
so on. I, therefore, urge upon the Government to take note of the 
caution given by the President, quoting the chief architect of the Indian 
Constitution, Or. Babasaheb Ambedkar. Despite so many provisions 
for the weaker sections, detrimental OMs are being issued, thereby, 
depriving their legitimate safeguards enshrined in the Constitution. 

The Prime Minister had given an assurance that there would 
be a comprehensive legislation dealing with the Scheduled Castes and 
the Scheduled Tribes, weaker sections and for those for whom there is 
a Constitutional safeguard regarding their recruitment, promotion and 
filling up of the backlog. The promise has not yet been fulfilled. 

Sir, during the Birth Centenary of Dr. Babasaheb Ambedkar, 
the then Union Government, headed by Shri Narasirnha Rao, had 
taken a decision to have a memorial for Dr. Babasaheb Ambedkar at 
26, Alipore Road, where he had stayed for long and where he had 
worked on the Indian Constitution. There is a feeling at the national 
level that the promise given by the then Prime Minister has not been 
fulfilled. Sir, the result of the Birth Centenary was that on the basis of 
the decision taken by the then Union Government, they founded the 
Dr. Babasaheb Bhimrao Ambedkar Foundation under the Ministry of 
Social Justice. I am very sorry to say that whatever decisions were 
taken by the Birth Centenary Committee, they are not being 
implemented by the Ministry of Social Justice. Not only that, the 
Ministry of Social Justice is becoming irrelevant and it is deviating from 
the spirit of justice. I am very sorry to mention that it would be proper if 
you designate the Ministry of Justice as the 'Ministry of social injustice'. 

Sir, the recent occurrences which took place after the 
Presidential Address are with regard to the demolition of the statues of 
Lord Buddha. The Parliament has condemned it unanimously. Various 
other countries have also condemned it, Despite the fact that there is a 
heavy pressure, the Taliban Government is bent upon demolishing 
these statues. I urge upon the Union Government, particularly the 
Prime Minister and the Minister of External Affairs, to intervene in this 
matter. The most unfortunate thing is that Mauiana Syed Abdullah 
Bukhari has linked this issue with the demolition of the Babri Masjid. I 
personally feel that this is most irrelevant and inhuman for one who 
happens to be an Indian citizen to have made 
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such type of statements. I would call it the "most unfortunate". The 
Government should take some measure to prevent such statements 
so that the harmonious atmosphere, peace and tranquillity of the 
nation are not vitiated.   Thank you, Sir. 

SHRI MANOJ BHATTACHARYA (West Bengal): Sir, thank you 
very much. I do not know. I sometimes feel, looking at the House, 
whether I can do justice to the points that I have prepared by, 
sometimes, virtually exhausting myself. When the opportunity matures 
for me, the House becomes vacant. I feel that we should re-look into 
this. Some parties get three speakers on rotation, and only then our 
turn comes. When all other speakers are exhausted only then it comes 
to us. I represent the Revolutionary Socialist Party. I am not alone in 
this House. We have three Members. I request that, sometimes, you 
should put us in between the speakers. It is very unfortunate. I feel 
very frustrated, sometimes. I feel really frustrated. And, sometimes, I 
feel that I have unnecessarily given my name to participate in a 
discussion. However, that is the point that I wanted to make. But, I feel 
sorry. I feel frustrated. That is the reason wl_|y I have made this point, If 
at all some advantage or if at all justice can prevail in the days to 
come, I request you to look into the point raised by me. 

However, as advised by you, I rise to speak. I rise to oppose 
this Motion moved by the hon. senior colleague, Shri T.N, Chaturvedi 
to thank the hon. President of our country for his Address to the Joint 
Session of Parliament on 19"1 February, 2001. I do feel sorry that the 
most respected first citizen of our country has been, unfortunately, 
forced to read the speech as prepared by the most inept NDA 
Government to laud its own delusion and dubious achievements. I 
repeat that an inept and inefficient jumbo Cabinet, fcfrmed out of an 
opportunist political combination, which could not even manage a 
worthy and profit making public sector enterprise by the name BALCO 
and had to dispose it off through a surreptitiously, hurried and shady 
deal, endeavoured to present a lengthy, monotonous and deluding 
account of their so-called Governance. There has been most 
deplorable travesty of truth which sought legitimisation through the 
voice of the most revered gentleman, the President of our country. 

Sir, paragraphs two to five have elaborately dealt with the 
most unprecedented, unfortunate and devastating earthquake that 
struck Gujarat on the fateful day of 26lh January morning at a.46 a.m. 
Expectedly, the so- 
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called info-technological I y advanced Cabinet must have had the 
information about this catastrophe within a few minutes of its 
occurrence. But, perhaps, the entire Cabinet chose to participate in the 
Ceremonial Parade of the Republic Day without instantly rushing to the 
site of devastation. They, presumably, preferred to enjoy the brute 
exhibition of the State power, besides other things, when thousands of 
our fellow countrymen were struggling with the ominous disaster. 
Maybe, their prudence dictated them so. What is more intriguing is that 
even after almost one month of the occurrence of the incident, the 
Government have utterly failed to provide the number of persons died 
in the most gruesome natural calamity, even though a number of 
sentences have been inscribed in the President's Address in 
paragraphs two to five. What is more distressing is that during those 
days of trauma of the nation, the hon. Defence Minister, Shri George 
Fsrnandes, who heads the Army, Navy and Air Force, whose services 
in the rescue and relief operations have been applauded, informed the 
media, of all hue. that there are more than one lakh people whose lives 
have been perished in the catastrophe. Whereas, the hon. Agricultural 
Minister, Shri Nitish Kumar, informed this House on 26m February, 
2001 that the latest figure of death till 25n February, 2001, as reported 
by the Gujarat State Government is 19,710. The nation is further 
confused as to what should be believed --the Defence Minister's 
statement made in media of all hue or the Gujarat State Government 
which utterly failed to respond and act rising to the occasion during 
those distressing days. 

Sir, not a single word has been spelt out even though some 
four paragraphs have been inscribed in the hon. President's Address 
about the total number of deaths and how many people we have lost in 
the catastrophe. That has not been mentioned in the President's 
Address. So, either the Cabinet has tried to hide the truth or there is a 
complete travesty of truth. Sir, I draw your attention, and through you, I 
require this answer. The nation requires this answer. The nation 
demands this answer as to how many of our fellow countrymen lost 
their lives in the Gujarat catastrophe. How many lives could we save 
and what is the present state of affairs? The exact narration should 
have been reflected in the President's Address, Unfortunately, it has 
not been mentioned even though it is a voluminous Address which had 
been read over in an hour on 19th February, 
2001. 

Sir, now, I refer to paragraph 16. I quote, "The Government is 
uncompromising in its commitment to secularism..." It really evokes 
laughter. 
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It reminds me of a popular joke where the most notorious element of a 
locality, who was uncontrollable, who was an eve-teaser, used to 
tease all the girls. Some so-called wise people of the locality decided 
that the best girl, against whom he used to perpetuate different sorts 
of activities, should be married to that notorious boy. Then, he will 
dissuade from these activities. It is a peculiar logic, and that logic, 
perhaps, applies to the present secularism, which is being propagated 
by the present Government. There are umpteen instances where the 
rights of the minorities have been badly trampled upon; particularly, 
the rights of Christians have been trampled upon at various places, 
particularly in the BJP-ruled States. However, many of my hon. 
friends, many of my hon. colleagues have already dealt, quite 
elaborately, with this issue. I am not going into the details of it. But I 
would, once again, say that this paragraph is a complete travesty of 
truth. The rights of the minorities, the rights of da/its, the rights of the 
down-trodden people have been trampled in different States, at 
different times, and gruesome activities have been perpetrated against 
them. I demand, through you, Sir, that this should be noted and 
properly replied, and this sort of travesty of truth should not take place 
in future. 

Sir, now, I come to paragraph 20, which deals with the 
agenda of reforms. I quote, "The agenda of reforms has been 
sustained by a growing national consensus." I would like to ask the 
Government as when and how this consensus has been arrived at. Is 
it that a referendum has been taken? Did the people across the 
country, people across-the-board, voted for this reform process? The 
Economic Survey of this Government, which we have received a few 
days back, has indulged in a statistical jugglery. But, despite this 
report, more than 26 per cent people of the country live below the 
poverty line. The demarcation of poverty line has been changed. The 
base year has also been changed. So, quite a number of statistical 
juggleries have taken place. Sir, more than 26 per cent, means, not 26 
thousand people, not 26 lakh people, but more than 26 crore people. 
So, more than 26 crore people are languishing below the poverty line. 
And the Government is saying that a nation-wide consensus is 
emerging! I am sorry, either it is a travesty of truth or it is an ugly 
attempt to hide the truth, to hide the fact, from the international 
community anu irom the fellow countrymen. Sir, I would not like to go 
into the details of what had taken place under this neo-liberal 
dispensation because I have spoken a lot last Friday, while speaking 
on a Private Member's Bill. I would just tell you, Sir, that the 
programme of privatisation the world over --it is not only a national 
phenomenon here -- has been accompanied by retrenchment of 
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workers. Sometimes there is a process of creaping privatisation where 
the public sector undertakings are slowly starved to death and the 
private sector firms are allowed to grab the cream. Sometimes, the 
public sector firm itself is sold off, shut down and its assets are sold off 
at a tidy profit or at no-profit, in the most surreptitious manner. Sir, to 
facilitate such activities, existing laws and policies, for example, 
regarding the sale of factory land or regarding the revival of sick units, 
are modified, changed, scraped against workers' interests and against 
the interests of the entire nation, against the interests of the poor 
population and to the interests of speculative capital, which is 
necessarily volatile in nature and is ruling the roost in the entire world. 
Sir, it is quite evident...(Time-bell)... Yes, I will just read it through, I am 
conscious of the time factor, It is also quite evident that in our country 
also, this Government is going to encourage the speculative capital. To 
whom the tax concessions have been provided? To which culture? 
Kaun Banega Crorepati! Without any endeavour, without any labour, 
you can become a crorepati. Earlier, you were charging tax at the rate 
of 40 per cent; now it has been reduced to 30 per cent. That way, you 
are giving indulgence to this speculative capital, to the capital which 
will necessarily be volatile, and which witt not be put or used any 
constructive er productive activities. Sir, I, once again, say that these 
reforms have created enormous problems for our country. 

I know it for certain that a vast cross-section of the toiling 
millions of this country, across-the-board, have never joined in the 
chorus of the ominous design for disaster. The industrial workers, the 
agricultural labourers, the urban poor, millions of unemployed youth, 
never endorsed the anti-national, anti-human and disastrous pattern of 
reforms made at the behest of the multinational corporations. What is 
being pursued quite vigorously by the present NDA Government is only 
to subserve their real masters, the big capitalists of this country, the 
FICCI, the CI I, the AStOCHAM, and their finance capitalistically 
imperialist bosses, mainly the USA and other advanced, developed, 
countries in the Northern hemisphere, at whose instance and dictat the 
Government of India is betraying the cause of the nation. Sir, in fact, 
there is a growing consensus against such design for disaster. The 
Government should remember that as per their own manipulated 
statistics, more than 26% . 

 
उपसभाÁय© (Ǜी रमा शंकर कौिशक):अब कृपया समाÃत करȂ। 
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SHRI MANOJ BHATTACHARYA :l once again repeat that 
more than 26 crore people are living below the poverty line. I would 
just like to say that the so-called swadeshi wallas who were 
propagating swadeshi theories are the hawks for promoting the 
interests of the transnational corporations and their cohorts. They 
have systematically subverted the country into a happy hunting 
ground for the uncouth multinational corporations (MNCs). 

 
उपसभाÁय© (Ǜी रमा शंकर कौिशक): कृपया समाÃत करȂ भƺाचाय« जी । 
 
SHRI MANOJ BHATTACHARYA: Yes, Sir, I am just 

concluding. The labour reforms are being contemplated only to make 
our fellowmen an easy prey to the hawks of peril. This is all about 
swadeshi. In fact, the entire cocuntry is being pushed into an inevitably 
ominous disaster by subverting the economic sovereignity of this 
country. Sir, in paragraph 25. I have noted that for infrastructure 
building, the Pradhan Mantri Gram Sadak Yojna has been introduced. 
It is quite heartening, of course. But for whom is this infrastructure 
being built? It is being built to facilitate better marketing facilities for the 
multinational corporations so that they can grab the rural markets very 
easily. 

 
उपसभाÁय© (Ǜी रमा शंकर कौिशक): कृपया आसन Đहण करȂ। 

SHRl MANOJ BHATTACHARYA: Yes, Sir. I am just 
concluding. Sir, I have a very revealing news. This has to be looked 
into. This is in regard to reforms. I am quoting from the report on the 
International Labour Conference, 2000. This report has been prepared 
by the Ministry of Labour and sent to us. On page 29, Chapter IV, of 
the report, which relates to Commission on Human Resources-
Training and Development it is said --just to vindicate my words - "In 
the context of a shift to liberal, market based economies, technological 
change, changes in the nature of work, work organisation, rapid 
incidence of unemployment and social exclusion is taking place. Dr. L. 
Mishra, Secretary, Labour, Government of India, felt that insufficient 
attention has been devoted to the social consequences of 
globalisation. 

उपसभाÁय© (Ǜी रमा शंकर कौिशक): कृपया समाÃत करȂ। 

 

SHRI MANOJ BHATTACHARYA : Yes; Sir. I am just 
concluding. ..particularly, the growth of inequality and poverty affecting 
millions of people the world over." 
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 उपसभाÁय© (Ǜी रमा शंकर कौिशक): कृपया समाÃत करȂ।  
 
 SHRI MANOJ BHATTACHARYA: Lastly, I come to the foreign 
policy. 
 
 उपसभाÁय© (Ǜी रमा शंकर कौिशक): कृपया समाÃत करȂ। 

SHRI MANOJ BHATTACHARYA :There is a very revealing 
news. Sir, the 'Telegraph', Calcutta,has reported on 6m March that two 
military vessels, one from the United States of America and the other 
from Great Britain, have invaded the exclusive economic zone of our 
country. From within 190 nautical miles, they are visible. 
 
 उपसभाÁय© (Ǜी रमा शंकर कौिशक): मȅ अÂय माननीय सदÎय को बुला रहा हंू 
कृपया आसन Đहण करȂ। 

SHRI MANOJ BHATTACHARYA :The Government has utterly 
failed. It is an abject surrender to US imperialism; it is an abject 
surrender to British imperialism.  They have faiied to contain those 
vessels. 

 
उपसभाÁय© (Ǜी रमा शंकर कौिशक): मȅ अÂय माननीय सदÎय को बुला रहा हंू। 

SHRl MANOJ BHATTACHARYA :They have simply ignored 
the Indian Government's protest. So, what stand has been taken by 
the Government? 

 
उपसभाÁय© (Ǜी रमा शंकर कौिशक): कृपया आसन Đहण करȂ।  

SHRI MANOJ BHATTACHARYA :Okay, Sir. With these 
words, I conclude. Thank you. 

THE VICE CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) 
Shri W. Angou Singh. आपके दल का समय पूरा हो चुका है इसिलए आप 
स©ेंप मȂ अपनी बात किहयेगा। 

SHRI W. ANGOU SINGH (Manipur): Sir, I assure you that I 
will extend you my full cooperation as far as the time is concerned in 
the interest of my hon. colleagues. Sir, I am rising here to raise a very 
serious issue of the State of Manipur in connection with the discussion 
on the 
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President's Address. But, before I raise that issue, I want to say 
something on the President's Address. To me, the President's 
Address which was delivered by our hon. President on 19"' February, 
is the policy and programme of the NDA Government, headed by the 
BJP, for the year 2001-2002. Sir, on hearing the President's Address 
which was delivered by our hon. President for more than one hour and 
later on when it was read by myself, I find that it is nothing but an 
annual report of a voluntary organisation. In the President's Address, a 
mention has been made regarding the security-related expenditure of 
Jammu and Kashmir. But as far as the security measures are 
concerned, I would like to say that the present situation of Jammu and 
Kashmir is not worse than that of the North-East. But for the North-
East, nothing has been mentioned in the President's Address. Sir, 
regarding the modernisation of the police force, it is quite appreciable 
that the Government of India is issuing the fund not in cash, but in 
kind. But the situation in the State of Manipur is that substandard 
material has been issued. I would like to state that on incident 
happened recentiy in Manipur, that 6 or 7 hand-grenades, which were 
issued by the Govemment of India, were thrown at the insurgents by 
the police commandos while chasing them, but they have not 
exploded. Later on, the short out from insurgents from the hideouts 
assaulted the commandos, and one had lost his life. Now, Sir, whose 
fault is it? It is the fault of either the State Government or the Central 
Government. But the material is issued by the Centre. I do not want to 
take much time of the House, but I would certainly like to highlight 
some of the observations made by the hon. President. 

Sir, now, I would like to mention one of the serious problems 
which is facing the State of Manipur presently. It is regarding the non-
payment of salaries for more than three months. Sir, the 
recommendations of the 5' Pay Commission have aggravated the 
Budget-imbalance, not only of the State of Manipur, but also of the 
whole North-East. It has an adverse impact on the social life. The 
additional liabilities arising out of the revision of pay of the State 
Government employees are adjusted by the 11"1 Finance 
Commission's recommendations; but it is quite contrary to the 
expectation of the people of Manipur. 

Because of that, this situation has come now. The previous 
Government, the Manipur State Congress Party Govern ment-this 
Party is a partner of the NDA, and one of its Members of its party is 
now a Minister at the Centre-had failen down because of the non-
release of the fund, and 
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the other problems became more and more serious day by day, Then, 
the new Government, the Samata Party-led Government, has been 
instaHed in Manipur.   Now, out of 59 MLAs, 57 support the present 
Government. 

Recently, the leader of the Samata Party and Defence 
Minister, Mr. George Fernandas, went to Manipur. He was in a joyous 
mood bacause his party was leading the Government in one of tha 
States of India. He announced to the Press that Rs.200 crores would 
be released as a grant in order to meet the immediate needs of the 
State. The Chief Minister recently came to Delhi and met the Prime 
Minister, the Home Minister, the Finance Minister, the Defence 
Minister and other Ministers and requested them to release tha fund. 
The Finance Minister assured him that he would release Rs. 180 
crores in advance. The Chief Minister expected that he would get that 
ameunt. If not, the situation in the State will be serious, and it will be 
out of control. I want to know whether it is a fact that at the time when 
the Finance Minister was releasing the fund, the Home Minister 
interfered, and it has not yet been released. 

Sir, from tomorrow, the Doljatra Festival is to be observed in 
Manipur. The Doljatra Festival, "Yaosung" in our language, is one of 
the biggest festivals. It will be observed for at least more than three 
days in the State. All the people, including the businessmen and 
traders are waitinf for selling their goods for the Doljatra Festival. But, 
now, because of the nonpayment of the salaries, everything has been 
held up. This is a very serious situation. 

If I do not raise these issues in the House and keep quiet but 
the people will not pardon me and will ask me why not to take my 
responsibility. Fer that reason, I tried to raise this issue in different 
ways, but, because of the present business position, the hon. 
Chairman did not 
allow me to do so. So, I took this opportunity of participation for raising 
this issue of the State. 

With these few words, I again urge the Centre that, at this 
juncture, politicking must not be played in releasing funds to the States 
of the North-East, as they are dependent on the assistance from the 
Centre. They must release the funds to meet their requirements in 
time. If not, the situation will aggravate day by day, and this will lead to 
a serious situation in the States. 
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With these few»words,  I oppose the Motion of Thanks on the 
President's Address. 

Thank you, Sir. 

 
Ǜी राजीव रंजन ȋसह ‘‘ललन’’ (िबहार): उपसभाÁय© जी, महामिहम राÍĘपित 

जी के अिभभाषण पर माननीय सदÎय Ǜी टी.एन. चतुवȃदी जी ने जो धÂयवाद का ĢÎताव 
पेश िकया है मȅ उसका समथ«न करने के िलए खड़ा हुआ हंू। मȅ इसका समथ«न िसफ«  
औपचािरकतावश नहȒ कर रहा हंू बȎÊक इसिलए कर रहा हंू िक जो महामिहम राÍĘपित 
जी का अिभभाषण है वह एन.डी.ए. के चुनाव घोषणा-पĝ और राÍĘपित एजȂडा का Ģतीक 
है। उपसभाÁय© महोदय, एन.डी.ए. ने 1999 के लोकसभा चुनाव के समय अपने घोषणा 
पĝ मȂ यह वादा िकया था िक हम इस देश को पारदशȓ और ĥÍटाचार से मुƪ शासन दȂगे 
और आज यह सरकार उस ओर बढ़ रही है इसिलए हम इस ĢÎताव का समथ«न करते हȅ। 
उपसभाÁय© महोदय, आज एक तरफ तो चाहे देश की सुर©ा का सवाल हो या 
साĢंदाियक सदभावना कायम करने का सवाल हो, जहा ं रा¶यȗ के साथ बेहतर सबंंध 
Îथािपत करते हुए हम देश के पुनȌनमाण की ओर बढ़ रहे हȅ तो वहȒ दूसरी ओर हमने 
अपनी सफल कूटनीित के साथ िवÌव के न¯शे पर देश का एक िवशेष Îथान ĢाÃत करने मȂ 
सफलता हािसल की है इसिलए हम इस ĢÎताव का समथ«न करते हȅ। महोदय, मȅ आपके 
माÁयम तो एकाध सुझाव सरकार को देना चाहता हंू। हमारा देश कृिष Ģधान देश है, और 
हमारी अथ«ËयवÎथा पूण«तया कृिष पर आधािरत है लेिकन परसȗ दो-तीन िदन पहले मȅने 
टी.वी. पर देखा िक अभी इसी समय राजÎथान मȂ सुखाढ़ की ȎÎथित पैदा की गई है। इस 
Ģाकृितक आपदा से िनपटने के िलए और इसके सफल समाधान के िलए एक Îथायी काय« 
योजना बनाने की आवÌयकता है तािक हम अपने देश की अथ«ËयवÎथा को सुधार सकȂ । 
उपसभाÁय© महोदय, आज ȎÎथित यह है िक Ģ¾येक वष« हमारे देश का आधा भाग सुखाढ़ 
से और आधा भाग बाढ़ से जूझता रहता है लेिकन अभी तक भी इसके Îथायी समाधान की 
कोई काय« योजना तैयार नहȒ हो सकी है। उपसभाÁय© महोदय, मȅ आपके माÁयम से 
सरकार का Áयान आकृÍट करना चाहता हंू िक 1972 मȂ जल Ģबंधन के सवाल पर के.एल. 
राव सिमित की िरपोट« सरकार को िमली थी िजस पर कोई कार«वाई नहȒ हुई थी और िफर 
दोबारा 1980 मȂ बाढ़ और सुखाढ़ से िनजात के िलए नेशनल वाटर िĐड ने भी अपने सुझाव 
सरकार को िदए थे लेिकन इस पर भी कोई कार«वाई नहȒ हुई। िफर इन दोनȗ सिमितयȗ की 
िरपोट« पर िवचार करने के िलए हािसल कमेटी बनाई गई थी िजसने 1999 मȂ अपनी िरपोट« 
सरकार को सȚपी। मȅ आपके माÁयम से सरकार का Áयान आकृÍट करना चाहता हंू िक 
आज जल Ģबंधन की िदशा मȂ जो भी उिचत कदम हो सकता है उसे उठाए ंऔर बाढ़ और 
सुखाढ़ के Îथायी समाधान के िलए कोई Îथायी काय« तैयार करȂ। महोदय, अभी  मीणा जी 
कह रहे थे िक िकसानȗ के सवाल पर राÍĘपित जी के अिभभाषण के पैरा 22 मȂ इस बात का 
उÊलेख है िक िपछले वष« हमारे देश मȂ खाǏाÂन का िरकाड« उ¾पादन, 209 िमिलयन टन 
हुआ है। बाढ़ और सुखाढ़ के बावजूद भी यह िरकाड« उ¾पादन होना हमारी सरकार की जो 
कृिष नीित है, का ही पिरणाम है। आज पूरे िवÌव मȂ चावल गेहंू, फल और सÅजी पैदा करने 
वाला हमारा देश दूसरे नÇबर पर है। 
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6.00 P.M. 
 
इसिलए महोदय, हम  कृिष के ©ेĝ मȂ काफी आगे बढ़ रहे हȅ। अभी मीणा साहब 

बोल रहे थे िक िकसानȗ को उनके उ¾पादन का उिचत मूÊय नहȒ िमलता है। मȅ उनको याद 
कराना चाहता हंू िक जब Ǜी नरȋसह राव की सरकार ने गैट समझौता िकया था तो उस 
समय िकसानȗ की समÎयाओं की पूण«तया अनदेखी की गई थी और उसी का कुपिरणाम है 
िक आज हमȂ कृिष उ¾पिदत वÎतुओं पर आयात शुÊक बढ़ाना पड़ रहा है। अपने देश के 
उ¾पादन को बाजार िमले इसीिलए इस पर आयात शुÊक और बढ़ाना पड़ रहा है तािक वह 
सामान यहा ंन आ सके। 

उपसभाÁय© महोदय, राÍĘपित जी के अिभभाषण मȂ इस बात की भी चचɕ है िक 
क´चे तेल का उ¾पादन हम अपने देश मȂ बढ़ायȂगे। महोदय, यह चुनौतीपूण« लेिकन एक 
साहिसक कदम है। अगर सरकार इसमȂ सफलता ĢाÃत कर लेती है तो क´चे तेल के िलए 
हमȂ िवÌव के और देशȗ की ओर नहȒ देखना पड़ेगा और हम आ¾मिनभ«र हो सकते हȅ। लेिकन 
महोदय, मȅ एक बात की ओर आपका Áयान आकृÍट करना चाहंूगा। हाइĚो-काब«न सवȃ के 
अनुसार 1-4.1994 तक अपने देश मȂ 28 हजार 70 िमिलयन मीिĘक टन तेल उपलÅध होने 
की सभंावना बताई गई है। इसी सवȃ के अनुसार ईÎट कोÎट के गहरे पानी मȂ 4 हजार 
िमिलयन मीिĘक टन Ďूड आयल होने की सभंावना भी बताई गई है। 

 
उपसभाÁय© (Ǜी रमा शंकर कौिशक):  अब आप कृपया समाÃत किरए। 
 
Ǜी राजीव रंजन ȋसह ‘‘ललन’’: महोदय, दो िमनट। 

महोदय, अĢैल, 2001 तक जो Ďूड आयल का ©ेĝ िचȎÂहत िकया गया है उसकी ©मता 
937.72 है लेिकन वाÎतिवक ȎÎथित यह है िक इस 937.72 िमिलयन मीिĘक ©मता मȂ से 
िसफ«  32.20 उ¾पादन कर पा रहे हȅ। िजतना िचȎÂहत Ďूड आयल ©ेĝ है उस पर पूरी तरह 
अगर उ¾पादन Ģारंभ कर दȂ तो हम इसमȂ आ¾मिनभ«र हो सकते हȅ। महोदय, एक बात मȅ 
और कहना चाहता हंू और सरकार से अनुरोध करना चाहता हंू िक िसतÇबर माह मȂ जब 
अंतरɕÍĘीय बाजार मȂ Ďूड आयल की कीमतȗ मȂ वृȎǉ हुई थी तो  सरकार ने पेĘोिलयम 
पदाथș की कीमतȂ बढ़ाई ंथी। लेिकन िदसÇबर माह से अंतरराÍĘीय बाजार मȂ Ďूड आयल 
की कीमत घट रही है।इसिलए हमारा सरकार से अनुरोध होगा िक ¯यȗिक अंतरराÍĘीय 
बाजार मȂ इसकी कीमत घट रही है इसिलए आप इसका लाभ, जो उपभोƪा हȅ उनको 
पहंुचाने का काम करȂ ¯यȗिक इन पेĘोिलयम पदाथș की कीमतȗ मȂ वृȎǉ से हमारे देश के 
गरीब, मजदूर िकसान Ģभािवत हȅ। महोदय, इस सुझावȗ के साथ मȅ Ǜी चतुवȃदी साहब के 
धÂयवाद ĢÎताव का समथ«न करता हंू। 

DR. ARUN KUMAR SARMA (Assam): Mr. Vice-Chairman. Sir, 
I thank you for giving me this opportunity to speak on the President's 
Address. Sir, I stand here in support of the Motion of Thanks on the 
President's Address, but with some reservations, because of some 
derogatory comments in relation to the States of the North-Eastern 
Region. First, I will deal with para five. The Government says that they 
have   set up 
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a National Committee on Disaster Management; and the Government 
will consider setting up a permanent National Disaster Management 
Authority. This is a very welcome approach. It is a long felt requirement of 
the country. In the last fifty years, we should have done it, but the need 
for it has been felt only today. Our latest experience is in Orissa and in 
Gujarat. With 100 crore   population and with 50 years of experience in 
governance 

people were under the debris for 10 days. Despite the sincere 
initiatives to do something, we could not do anything to save our people, to 
rescue them, from the debris. Sir, the main defect of the system is that, till 
today, we have not created any rescue battalion. To start with, about 
1000 youths could be exclusively recruited to receive training in rescue 
operations at the time of disasters, whether they are floods, cyclones, 
drought or earthquakes or other calamity. The normal phenomenon is, 
we send the military and the paramilitary forces. I can give you the 
example of a flood in Assam, in my own constituency. Some army 
personnel were called for rescuing persons in the flood-affected areas. 
The army went with rubber boats. But they failed to rescue any- person 
there. We have been relying on the military and the paramilitary forces 
for the last 50 years. Now it is time to create an exclusive battalion. 
There should be a rescue battalion. And it should be well-equipped, it 
should have all the equipment, communication systems and 
transportation mechanisms, including helicopters, etc. It has been 
seen that from some other countries, teams came and installed 
hospitals in one day and started operating on patients. That should be 
our aim. There is surplus man-power in many departments. We are going 
to downsize them. This very important issue should be given priority. I hope 
the Government will take a decision immediately to create a rescue 
battalion, whatever may be the name. It is a requirement to meet any 
disaster that may come. I also request the Government to treat all the 
disasters in the country equally, whether it is in West Bengal or Mizoram, 
whether it has happened in a smaller State or a bigger State. All 
disasters should be treated equally. That should be the motto of the 
Government. 

The second issue I want to emphasise is security, internal and 
external. Whatever has been given about the external and interna! 
security in the President's Address, there is some deficiency. Paragraph 
n deals with the external and internal security issue. Certain important 
aspects of security are not adequately dealt with. One aspect is the 
absence of a clear indication about a political settlement through 
negotiations with the militants. The   second   aspect   is  the  inadequate  
pressure  on  the  neighbouring 
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countries like Bhutan, Bangladesh and Myanmar, for their active 
support to curb the terrorists operating, crossing borders, from there. 
The third aspect is the unilateral and bilateral ceasefire in the north-
eastern region and Jammu and Kashmir with the militants. The fourth 
and the last aspect is about the surrender of militants. Sir, I strongly 
feel that none of the approaches of the Government is transparent; nor 
is it producing any result; nor is it likely to yield any positive outcome in 
the years to come. These are purely based on bureaucratic advice, 
incapable of finding a permanent solution. They increase the 
magnitude of the problem rather than solving it. For example, the latest 
ceasefire is limited to stoppage of operations between the militants 
and the security forces. But innocent people are open to extortion and 
killing. Similarly, the surrendered militants are given arms and they are 
not rehabilitated properly. They rely upon the extortion money as the 
source of their income. If this continues, the peace process cannot be 
restored. We must be very strong with Bhutan and Bangladesh who 
harbour terrorists. They have facilitated their training and all other 
activities from their side. They should be strongly dealt with by the 
Government. So far, the stand of our Government has been very 
weak. The Bhutan Government is continuing to patronise extremist 
forces operating from their territories. 

Sir, now, I would like to draw the attention of the House to 
para 15 of the President's Address, because it is derogatory, 
irresponsible and uncalled for. There should not be such a comment 
from the highest office of the country. It sends a very wrong signal. I 
quote:- 

"There is relative improvement in the situation in the North 
East. Pace and normalcy in this strategic region require both political 
stability and faster socio-economic development. This has to be 
combined with firm action against militant and extremist outfits. The 
special developmental package devised for the North East is being 
speedily implemented. Substantial developmental resources flow into 
the region each year. However, their impact on the ground is not 
commensurate. I urge the State Governments to ensure that there is 
no mismanagement or leakage of public funds. For this, they should 
carry out effective decentralization, strengthen democratic institutions, 
and increase the participation of people's organizations. They must 
also protect the minorities in their respective States." 
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I would like to inform the House that the minorities are much 
more protected in the North-East than in any other part of the country. 
So far as the question of leakage of funds is concerned, when the 
highest office of the country gives this message, what will be the 
status of the bureaucrats? The bureaucrats have already a negative 
mind-set towards the North-Eastern region. The North-Eastern region 
is already neglected. Since this region is backward in all respects, it 
needs a special treatment. That is why so many packages have been 
declared for the North-Eastern region. But they have not been 
implemented properly. These packages give only lip-sympathy to the 
North-Eastern region. A non-lapsable pool has been created. But a lot 
of conditions have been put so that the money cannot flow to the 
North-East. This is the situation in the North-East. When militancy 
cannot be controlled, and when there is continuation of extortion 
activities by the militants, when the officers are kidnapped, money is 
extorted, and this money goes to Bhutan and Bangladesh.... .. 
(interruptions)... 

उपसभाÁय© (Ǜी रमा शंकर कौिशक): अब कृपया समाÃत करȂ। 

DR. ARUN KUMAR SARMA: Sir, because of the wrong 
policies which have been followed during the past, the North-East was 
fragmented into seven States. Non-Plan expenditure is there. It was 
allowed by the Central Government. Now, the Plan money is being 
diverted for the salary component. That was why the real development 
activities could not take place and the common man could not benefit 
from these activities. .. (interruptions)... 

उपसभाÁय© (Ǜी रमा शंकर कौिशक): माननीय शमɕ जी, अब आसन Đहण 
करȂ। माननीय राजीव शु¯ल। 

DR. ARUN KUMAR SARMA: Sir, I have been waiting for the 
last three days to speak. I am from a very small party. Some extra 
grace in time has already been given to all the parties. I come from a 
backward region. I must be given some more time to present my point 
of view. I need five minutes more. I will obey your orders. 

 उपसभाÁय© (Ǜी रमा शंकर कौिशक): एक िमनट मȂ समाÃत कर दीिजए। 
कृपया समाÃत करȂ। िजतना आपका समय िनधɕिरत था उससे आप कहȒ ¶यादा बोल चुके 
हȅ। 
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DR. ARUN KUMAR SARMA: I request you to give five minutes 
more to me. About the employment problem, no specific programme 
has been spett out. There are 37 crores of youth in our country, tf out 
of 37 crores of youth, seven crores are employed, thirty crore youth 
remain unemployed. The President's Address is very much silent on 
how to deal with the problem of the unemployed youth. Whatever is 
given by the Government, is given on piecemeal basis, with a lot of 
restrictions and conditions, especially, with regard to granting of loans 
for the self-employed schemes. Sir, the North-East Council Bill was 
brought last year. Til! today, the Bitl has not  been discussed and 
passed by the Parliament. 

Sir, on the education issue, crores and crores of rupees are 
being spent, but little has been done for enterprising education. 
Education is now imparted only with the aim of providing a Government 
job to the youth. A false hope is given to the youth. So, the entire 
concept of education has to be revised. 

Sir, my last point is about the Cent re-State relations. We have 
experimented with democracy and socialism, and many other concepts 
which we have followed during the last 50 years could not produce any 
significant results. We could not deliver the goods to the people. Sir, it 
is high time we evolved a new strategy and reviewed whatever we 
have practised in the last 50 years. We have to totally restructure our 
Constitution. I reiterate my appeal that we should have another 
Constituent Assembly. We have to review the entire system about 
disinvestment. We have to decide as to how we should go about the 
public sector. There has to be some set procedure. If we go on a 
piecemeal basis, one company after another, there will be resistance. 

उपसभाÁय© (Ǜी रमा शंकर कौिशक): अब आप आसन Đहण करȂ। माननीय 
राजीव शु¯ल। 

DR. ARUN KUMAR SARMA: Therefore, I hope the 
Government would come with a proposal to convene another 
Constituent Assembly so that we can restructure our Constitution and 
remove a lot of our out-dated laws and rules which have harmed our 
country.   Thank you, Sir. 

 
उपसभाÁय© (Ǜी रमा शंकर कौिशक): Ǜी राजीव शु¯ल। 

Ǜी राजीव शुƛ (उǄर Ģदेश): माननीय उपसभाÁय© जी, मȅ राÍĘपित जी के 
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अिभभाषण पर ĢÎतुत धÂयवाद का समथ«न करने के िलए खड़ा हुआ हंू। अब 

¯यȗिक वƪ कम है इसिलए मȅ दो-चार बातȂ ही रखना चाहंूगा। राÍĘपित जी ने िवमेन 
एÇपॉवरमȂट की बात काफी जोरदार ढंग से रखी है और उÂहȗने इस बात पर बल िदया है 
िक हमारी ससंदीय सÎंथाओं मȂ मिहलाओं का समुिचत Ģितिनिध¾व होना चािहए। कई सालȗ 
से यह िबल पड़ा हुआ है और एक-दो साल से इस पर िववाद चल रहा है, लेिकन कुछ नहȒ 
हो पा रहा है। मेरा अपना इसमȂ सुझाव यह था िक जो एम.एस. िगल फॉमू«ला है अगर वह 
लागू हो जाए तो शायद इसका हल िनकल सकता है, िजसमȂ सभी राजनीितक दलȗ के 
िलए पाबदंी है िक अमुक Ģितशत व ेमिहलाओं को Ģितिनिध¾व दȂ। उसमȂ हमारे कुछ दल के 
लोगȗ के िलए जो यह कहा जाता है िक वे उǄर Ģदेश मȂ पॉवरफुल हȅ, िबहार मȂ उनका 
काफी अ´छा बेस है, लेिकन वे केरल से िटकट दे दȂगे तो उसकी रोक भी इस फॉमू«ला के 
अंदर है िक उसी रा¶य मȂ उतना Ģितशत उÂहȂ देना पड़ेगा। इसिलए अगर इस एम.एस. 
फॉमू«ला को सारे दल मान लȂ तो मȅ समझता हंू िक इससे एक राÎता िनकल सकता है और 
मिहलाओं को जो सचमुच सशȎƪकरण की बात कही जाती है वह इसमȂ पूरी की जा सकती 
है। 

दूसरी बात मȅ आपके सामने रखना चाहंूगा िक राÍĘीय मिहला कोष मȂ जो धन है 
वह िसफ«  67 करोड़ का है। गावं से लेकर यहा ंतक जो हमारी मिहलाएं इस ȎÎथित मȂ जीती 
हȅ, उनके िलए वह रकम बहुत कम है। इस रकम को अगर बढ़ाया जाए और कम से कम 
इसको 100 करोड़ Ǘपये िकया जाए तो मȅ समझता हंू िक इससे मिहलाओं को ¶यादा 
फायदा होगा। तीसरी बात उÂहȗने लीगल िरफॉÇस« की रखी है। उÂहȗने कहा है िक फॉÎट 
Ęैक को¹स« बनाए जा रहे हȅ। हमारे कानून मंĝी जी भी यहा ंबैठे हुए हȅ और मȅ उनको बधाई 
देना चाहंूगा िक जब से वह आए हȅ तब से इÂहȗने इस काम को काफी आगे बढ़ाया है और 
कई ऐसे Ģावधान हȅ िजनको वह लागू करने की कोिशश कर रहे हȅ तािक इन चीजȗ का 
जÊदी से िनपटारा हो। मेरा उनको एक सुझाव यह था िक अगर इंिडयन जुडीिशयल सȌवस 
की Îथापना करके वह एक बड़ा काम करȂ तो मेरे °याल से इस समÎया का समाधान हो 
जाएगा। यह जो Ģोसीज़र है िक वकीलȗ से हम जज बनाते हȅ तो उसमȂ इतना वƪ लगता है 
िक पूिछए मत और कई बार अ´छे लोग िमलना मुȎÌकल हो जाते हȅ। इसिलए अगर इंिडयन 
जूिडिशयल सȌवस की Îथापना हो जाय तो मेरे °याल से यह एक बहुत बड़ा काम हो 
सकता है। मȅ अनुरोध कǘंगा िक यह काम जǘर िकया जाये। 

अगली बात राÍĘपित महोदय ने पॉपुलेशन की रखी है और राÍĘीय जनस°ंया नीित की 
बात की है। महोदय, जनस°ंया नीित तो है और योजना आयोग मȂ भी इस बारे मȂ एक 
वȍकग Đूप काम कर रहा है, लेिकन मȅ समझता हंू िक उस जनस°ंया नीित से कुछ होने 
वाला नहȒ है और 50 साल बाद िफर वही ȎÎथित होगी जो आज है। कुछ साल बाद हम 
देखȂगे िक हमारी जनस°ंया डेढ़ अरब, दो अरब हो जाएगी और उसे आप नहȒ रोक पाएंगे। 
जो एक बात यह है िक इंसȂिटËस और िडस-इंसȂिटËस लागू िकए जाएं, वही मेरे °याल से 
इस समÎया का हल है। मȅ नहȒ समझता हंू िक िसफ«  इंसȂिटËस देने से भारत मȂ जनस°ंया 
वृȎǉ को रोका जा सकता है। यहा ंजब तक आप िडस-इंसȂिटËस लागू नहȒ करȂगे, तब तक 
कुछ नहȒ होगा। मेरे °याल से सरकारी नौकिरयȗ मȂ िजन के दो से ¶यादा ब´चे हȅ, उन पर 
पाबंदी लगनी चािहए, उन को राशन काड« नहȒ िमलना चािहए और उन को कोई लोन नहȒ 
िमलना चािहए। इस तरह की िजतनी सुिवधाएं होती हȅ, वे रोकी जानी चािहएं। तभी लोग 
मानȂगे और इसे Îवीकार करȂगे वरना हाल 

339 



RAJYA SABHA [8 March, 2001] 
 

यह हो गया है िक तमाम शहर आज नरक बन गए हȅ। जनस°ंया पर रोक लगाने 
के िलए िडसइंसȂिटËस का एक िबल जǘर आना चािहए और उस के साथ इंसȂिटËस लागू 
िकए जा सकते हȅ। मेरे °याल से इस बारे मȂ सरकार को कुछ ऐसी कोिशश करनी चािहए। 
महोदय, एक और खतरा है िजस की ओर मȅ आप के माÁयम से सरकार का Áयान आकȌषत 
करना चाहता हंू वह है ¯वािलटी पॉपुलेशन और नॉन-ĢोडȎ¯टव पॉपुलेशन। महोदय, अभी 
¯या हो रहा है िक जो लोग पढ़े-िलखे हȅ, जो अपने ब´चȗ को िश©ा दे सकते हȅ, उÂहȗने तो 
फेिमली Ãलाȋनग को एडॉÃट कर िलया है, लेिकन जो लोग ब´चȗ को िश©ा न देने मȂ िवÌवास 
करते हȅ या उन के पास इतनी सुिवधाएं नहȒ हȅ िक वह िश©ा दे सकȂ , उन के ब´चे बहुत हो 
रहे हȅ। इस तरह अगले 10-15 सालȗ मȂ इस आधार पर जनस°ंया का अनुपात ¯या होगा? 
मुȎÌकल से 25 परसȂट ¯वािलटी पापुलेशन होगी और 75 परसȂट नॉन-ĢोडȎ¯टव पॉपुलेशन 
होगी। िफर इस देश की ¯या हालत होगी, यह आप भी सोच सकते हȅ। महोदय, यह बहुत ही 
गंभीर समÎया है िजस की ओर सरकार को Áयान देना चािहए। इस बारे मȂ सरकार को खुद 
एक पॉपुलेशन कंĘोल िबल लाना चािहए। 

 
महोदय, राÍĘपित महोदय ने अपने अिभभाषण मȂ एक बात सेकुलिर¶म की उठाई 

है िजस से मȅ पूरी तरह सहमत हंू िक मायनोिरटीज को पूरी तरह से Ģोटे¯शन िमलना 
चािहए और इस देश मȂ कÇयुनल हामȘनी कायम होनी चािहए। लेिकन मुझे भारत सरकार से 
एक िशकायत है। हो सकता है उस से दूसरे दल के लोग सहमत न हȗ। मȅ अपनी िशǈत के 
साथ महसूस करता हंू िक उǄर Ģदेश मȂ जो िरलीजस Ãलेसेस िबल आया था, वह एकदम 
ठीक िबल था, लेिकन पता नहȒ कुछ राजनीितक कारणȗ से, वोट बȅक की लालच से लोगȗ 
ने उस का िवरोध िकया। उस िबल मȂ िसफ«  मदरसȗ और मȎÎजदȗ पर रोक नहȒ थी, उस मȂ 
गुǗदवारȗ पर रोक थी और मंिदरȗ पर भी रोक थी। अगर िबना Ģशासन की इजाजत से 
मंिदर बनता है तो वह गलत है, अगर िबना Ģशासन की इजाजत के कहȒ गुǗǎारा बनता है 
तो वह भी गलत है और मदरसे या मȎÎजदȂ बनती हȅ तो वह भी गलत है। मेरे °याल से उस 
से ¶यादा सेकुलर िबल कोई नहȒ हो सकता था। महोदय, उस िबल को िरवाइव करना 
चािहए और भारत सरकार को उस सबंंध मȂ पहल करनी चािहए नहȒ तो वोट बȅक के च¯कर 
मȂ यह मुÊक तबाह हो जाएगा और कुछ नहȒ होगा। इसिलए िजतने सेकुलिर¶म को मानने 
वाले लोग हȅ उन को इस तरह के िवधेयक का समथ«न करना चािहए। महोदय, कुछ ऐसे 
रा¶य हȅ, ऐसी सरकारȂ हȅ, जैसे मÁय Ģदेश है जहा ंयह लागू है। इस मȂ ¯या गलत बात है? 
इस से िकसी भी वग« के िहत का नुकसान नहȒ हो रहा है। इसिलए वोट बȅक से उठकर इस 
बारे मȂ सोचना चािहए। शायद एकाध मंिĝयȗ के बयान गलत आएं िजस की वजह से 
गलतफहमी हो गयी वरना यह िवधेयक पूरी तरह ठीक था और उस मȂ कोई आपȎǄ वाली 
बात नहȒ थी। 

 
महोदय, एक बात मȅ पावर िरफॉÇस« की रखना चाहंूगा जोिक राÍĘपित महोदय ने अपने 
अिभभाषण मȂ कही है। अगर एक लाख मेगावाट की योजना है तो उस के िलए हमȂ पैसा 
जुटाने की जǘरत है। मेरे °याल से हमारे यहा ं िजतने मेगा पावर Ģोजे¯¹स हȅ, उन के 
Ȏ¯लअरȂस मȂ इतनी देर लग रही है िक पूिछए मत। व ेकहȒ रा¶य सरकार के Îतर पर अटकी 
हȅ तो कहȒ केÂğ सरकार के Îतर पर। इसिलए Îपेशल टाÎक फोस« के जिरए उन योजनाओं 
को Ȏ¯लअर कराना चािहए। महोदय, एक और सुझाव था िक हमारे यहा ंǘरल डवलपमȂट 
पर बहुत पैसा खच« होता है, करीब 50 हजार करोड़ के करीब खच« होता है। लेिकन ǘरल 
इलेȎ¯Ęिफकेशन, ǘरल 
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डवलपमȂट का पाट« नहȒ है और िकसी रा¶य सरकार के पास ǘरल 

इले¯Ęिफकेशन के िलए पैसा नहȒ है। उन को इस के िलए आर.ई.सी. से पैसा लेना पड़ता 
है और वह भी उÂहȂ 12-14 परसȂट के लोन पर िमलता है। चूिंक वह धन उन के पास नहȒ है, 
इसिलए अगर इस Đामीण िवकास मȂ ǘरल इले¯Ęिफकेशन को शािमल िकया जाय तो मेरे 
°याल से यह बड़ी साथ«क पहल होगी और इस से Đामीण िवǏुतीकरण बहुत आसानी से हो 
सकता है। 

महोदय, अंत मȂ दो योजनाओं का समथ«न कर के मȅ अपनी बात समाÃत करता हंू। 
एक तो Ģधान मंĝी Đाम सड़क योजना है। यह मेरे °याल से बहुत अ´छी योजना है। यह 
अगर सचमुच मȂ पूरी हो जाए तो इस से गावंȗ का बहुत भला हो सकता है और लोगȗ को इस 
काम से रोजगार भी िमल सकता है। गावंȗ का शहरȗ से सबंंध कायम हो सकता है िजस से 
गावं के लोगȗ का शहरȗ मȂ आना जाना आसान हो सकता है। दूसरी अं¾योदय अÂन योजना 
है। अभी िजस तरह से 70 िदन मȂ यह लागू हुई है और देखने मȂ आ रहा है िक यह बहुत 
अ´छा काम हुआ है। इस के िलए मȅ उÂहȂ बधाई देना चाहता हंू। 
 महोदय, अंत मȂ मȅ इस धÂयवाद ĢÎताव का समथ«न कर के अपनी बात समाÃत 
करता हंू। 

SHRI B.J. PANDA (Orissa): Mr. Vice-Chairman, Sir, I rise to 
support the Motion of Thanks on the President's Address moved by 
Shri T.N. Chaturvedi. At the outset, in his" Address to the Joint Session 
of Parliament, the President first referred to the great tragedy that 
befell Gujarat on this Republic Day. Sir, being from the State of Orissa, 
I can appreciate the enormous difficulty the State has gone through, 
the enormous tragedy that it had to face. The people of Gujarat have 
shown exemplary courage and fortitude in coming out of this great 
disaster. In particular, one must thank the tireless efforts put in not only 
by millions of people of Gujarat but also thousands of other citizens 
who visited the State to lend their support and also many non-
Governmental organisations that worked tirelessly to rescue people 
and rebuild Gujarat. However, it is my painful duty at this point of time 
to draw a contrast between this and the treatment received from the 
Central Government by Orissa when it was hit by the most devastating 
cyclone ever recorded in our history just 15 months ago. Sir, 14 
districts in the State of Orissa were completely devastated, The State 
Government has been working round the clock and has built far in 
excess of 50,000 houses to rehabilitate the people, By the end of this 
month one lakh houses will be constructed. But that is nowhere near 
adequate. There is stark contrast in the kind of funds that have been 
allocated for the rehabilitation work in Gujarat vis-a-vis the kind of 
funds that have been allocated for Orissa. It is ironic that a State that is 
more developed, a State that has far better insurance cover gets 
greater attention 
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than the poorest State in the country by the latest reckoning. Orissa is 
still reeling. Its economy is completely devastated after what has 
happened at the end of 1999. The State requires tremendous, 
continuous support to get back on the rail. Media reports have pointed 
out that many victims in Gujarat are showing courage and even 
refusing the aid that is being granted to them. The State of Orissa has 
no such luxury because thousands of affected people are still at the 
bottom and below the poverty line. They have no such luxury and they 
need the help of the country. A National Disaster Management 
Authority has been set up and it is heartening to note that it has 
already held its first hearing. For this I congratulate the Government. 

The President has also talked about the Eleventh Finance 
Commission's report. I sha'l be failing in my duty if I do not speak out 
on the injustice done by the Eleventh Finance Commission to my 
State, Orissa, I have just talked about the super-cyclone which befell it. 
Sir, the State has gone through some kinds of flood, droughts and 
cyclones year after year in the recent past and it is in a serious 
financial crunch which can be seen from the fact that more than 50 per 
cent of the State's budget goes only for making interest payments. It is 
known internationally and it is well understood that when any country 
or any State pays 20 or 25 per cent of its budget as interest charges, it 
is in a serious fiscal crunch. My State has gone beyond 50 per cent 
and this is the situation that has been inherited from decades of bad 
governance. Sir, the State of Orissa deserves to be categorised as a 
'special category State', which would provide the necessary financial 
structure, for it to be put back on the rails. This is particularly important 
because Orissa, although, it has now been categorised as the single 
poorest State, has taken some of the early and bold steps towards 
economic reform, which the President's Address has given so much 
emphasis on. It is the State which has had the first reform in the power 
sector. The State's power sector reform is being cited all over the 
country and yet the State itself is in a fiscal mess. There are many 
other bold steps that the State is taking. For example, recently, its 
policy on Kendu leaf liberalisation has provided scope for the tribal 
population; more than one-third of our population are tribals. This 
policy has provided scope for 25 lakh tribal citizens of Orissa to 
increase their income by at least 25 per cent. These are the steps 
which deserve our recognition. Sir, this is the State which requires a 
great deal of help from the Central authorities for it to get out of its 
economic crisis. 
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Sir, for the 'vision' that the President has spelt out for our 
country to go forward, there is an urgent need for administrative, 
judicial, educational and labour reforms. Without these, all the vision 
that has been pointed out will remain only a pious intention and it will 
not get translated into action. Many of my esteemed colleagues have 
spoken in detail about that.   I shall not go into the details. 

Sir, I shall end with two final points. The great thrust provided 
for agricultural policy is vastly overdue and it is desperately needed for 
our country. It is a country whose economy is largely agrarian. The 
past policies have led to such a flawed situation that we have a 
situation of low productivity and high prices, that is, we have a situation 
where procurement prices are not high enough for the farmers, at the 
same time, the prices for consumers become unsustainable. 

Sir, the final point I wish to make is about electoral reform. 
Many hon. Members have taken up the subject of electoral reform and 
it is obvious that it is also a very highly overdue area for action to be 
taken. I would like to conclude by making one specific suggestion here. 
The specific suggestion that I would like to make is that it is long 
overdue for a country, for a democracy, of our size to have a clean 
funding system for elections. State funding is a well-accepted norm 
everywhere else in the world. It can be made transparent. It can be 
made applicable ail across the country and this can help to bring about 
cleansing of the system that so many of my colleagues have talked 
about. I would urge upon the hon. Prime Minister to give his attention 
to this particular area. With these words, I thank you, Sir. 

 
 उपसभाÁय© (Ǜी रमा शंकर कौिशक): Ǜी ¶वारे गौडा जी, आप कृपया 2 िमनट 
मȂ अपनी बात समाÃत कीिजए ¯यȗिक आपकी पाटȓ का समय शेष नहȒ बचा है। 

SHRI H.K. JAVARE GOWDA (KARNATAKA): Mr. Vice-
Chairman, Sir, as per the constitutional requirement, the hon. 
President addressed both the Houses. 

Sir, the NDA Government went against their election 
manifesto and the farmers and the workers have been put to a lot of 
difficulties. In the name of development, in the name of economic 
growth, this Government is taxing the farmers like anything. It is the 
policy of this Government that they are going to remove subsidy on 
fertiliser phase-by-phase. Four days 
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back, the hon. Prime Minister said at the Chief Ministers' Conference 
that he is going to remove the subsidies on power. The farmers of this 
country are suffering. There is no purchaser of their produce. They are 
not getting reasonable prices for their produce. The farmers are 
suffering. No Government has come forward to rescue the farmers. 
Their agricultural produce is rotting in the godowns and their fields. 

Now, the Government says that under the WTO agreement, 
they have no option but to pursue the matter. The farmers of this 
country will become paupers one day. Their families will be ruined. 
They will be left with no penny to buy inputs for agricultural production. 
This Government has not taken this point into consideration. They 
have said very clearly in para 22 to para 24 that this is being done 
under the guidance of the World Bank. But the Address of the 
President has not taken the reality into consideration. We have all 
been hearing from ail parts of the country that whether it is maize or 
wheat or rice or any other product, there is no minimum support price. 
The farmers of this country are committing suicides. Why? They are 
committing suicides because they have no income and returns. 

The other point is that agriculture sector has given 
employment to 65% of the total workforce in the country but it has 
been coming down now. Apart from that, the children of agriculturalists 
are not getting employment anywhere. They do not have job 
opportunities. Where should they go? Whose doors should they knock 
at? That is why I say that this Government is not for agriculturists. 

Then, in the name of privatisation, this Government has been 
privatising all the public sector undertakings, whether under the 
excuse of losses, mismanagement or anything else. If they carry our 
privatisation at such a speed, where will be the employment 
opportunities left for the people of this nation? Where would they go? 
The small scale industries are also suffering at the hands of the 
multinationals, and subsidies on power and raw materials are being 
taken away. The developed countries are dumping their products to 
India and the small businessmen, industrialists and factory owners are 
not being in a position to compete and run their business.  This 
Government has not addressed this issue. 

Sir,   what   is   the   programme   of   this   Government   for   
rural development?   What is the budgetary allocation?   What is the 
amount that 
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this Government has earmarked for development of rural roads? They 
have mentioned the figure of Rs.2,500 crores. Is it sufficient for 
constructing roads in villages? What is the Government doing to make all-
weather roads? Can you make all-weather roads with this meagre 
allocation. What about rural electrification? The Government has not 
done anything. So far as employment and education is concerned, this 
Government has been saying that information technology is providing 
a lot of employment opportunities in the country. But what is the 
percentage? It is only one to two per cent. What about the rest of the 
unemployed youth. The people, who have technical or engineering 
qualifications, may have some job opportunities. But where are the 
opportunities for people who do B. Com or B.A. or B.Sc. The 
Government has not addressed this point also. There are no 
employment opportunities for such people. 

As far as extending credit facilities to the agriculturists is 
concerned, we all know that after this privatisation move, banks are not 
going to extend credit facilities to farmers. If a person wants to open an 
account with Rs.500 in a bank, the banks are not inclined to open it 
because they say that it is not profitable for them. The Government has 
not said anything about the Non-Performing Assets. About Rs.52,000 
crores have been given by way of loan to industrialists and big business 
houses. Only Rs.6,000 crores have been given by way of loan to 
agriculturists. If an agriculturist does not pay his debt in time, his utensils are 
auctioned, but no action is taken against the industrialists and big 
business houses who owe Rs.52.000 crores to the banks. 

उपसभाÁय© (Ǜी रमा शंकर कौिशक): गौडा साहब, अब आप समाÃत कीिजए । 

SHRI H.K. JAVARE GOWDA: I am concluding, Sir. I am again 
raising a point about agriculture. The Government has not earmarked 
any amount for new irrigation projects. If we want to make agriculture 
more profitable, then we have to tap the potential of irrigation. But that has 
not been done. No watershed programme has been taken up. They 
have not taken up any new irrigation project in this year's Budget. 

Sir, the next point I want to raise is about dispensation of justice. 
The Law Minister is here. I would like to draw hir attention to a point which 
came up for discussion in this House three days . >ack. Under section 
125 of the CrPC, cases of neglected wife, parents and children have to 
be disposed of within six months. I would, like to inform you that in 
courts, 
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cases are pending for more than eight years. They have not been 
disposed of. When we talk of a society in which every help should be 
extended to women, children and aged parents, this area has to be 
looked into. In every moufssit court, district and city, you will see 
neglected women and children. No specific action has been proposed 
for that. I urge upon the Law Minister to seriously look into this area 
and find a solution of it. So, I woutd say that this Government has not 
done any welfare activity for the people of this country. With these 
words, I conclude 

 
† िमजɕ अÅदुल रशीद (जÇमू और कÌमीर): िडÃटी चेयरमनै साहब, ¶वाइंट 

सेशन मȂ ĢेजीडȂट एĚेस पर बहुत बड़ी बहस हुई है। इस बहस मȂ बड़े-बड़े दानेÌवरȗ ने, बड़े-
बड़े िसयासतदानȗ ने िहÎसा िलया। इस एĚेस मȂ मुÊक के बाहर के खतरȗ और अंदǘनी 
मुȎÌकलात के मुकाबले मȂ जो Ģपोजल िदए गए हȅ, उन पर सेरहािसल तफ़सरा हुआ। बहुत 
सारे सािथयȗ ने इसकी तारीफ की और बहुत सारȗ ने तामीली नुƪाचीनी भी की। चूिंक मुझे 
वƪ की िकÊलत है, मȅ तफसील मȂ न जाते हुए गुजरात मȂ जो कयामत खेल मंजर हुआ, 
उसके बारे मȂ गुजािरश करना चाहंूगा। नेचर की ¯या ताकत होती है और हमारे िलए िकतना 
इबरत का मकाम है िक रात को करोड़पित सोते हȅ आसमान से बातȂ करने वाले महलȗ मȂ 
और नेचर का यह कहना है िक उÂहȒ महलȗ मȂ वे हमेशा ंके िलए िमट जाते हȅ। जो कोई रात 
का सोया हुआ करोड़पित सुबह ललूा-लंगड़ा बचता  है वह सुबह का िभखारी होता है। एक 
आधा सकंȂ ड मȂ नेचर ने ¯या से ¯या कर िदया और कैसे-कैसे, वैसे-वैसे हो गए और वैसे-
वैसे, कैसे-कैसे हो गए। 

काश िक हम िजतने भी इंसान इस भारत मȂ रहते हȅ, हम लालच, हवस और 
करपशन से पीछे हटȂ और अपने अपने िकरदार को सवंारने की कोिशश करȂ। यह एक बहुत 
बड़ा सबक है, एक बहुत बड़ा मौका है, वरना आजकल के जमाने मȂ दौलत कमाने के 
िसलिसले मȂ दौड़ लगी हुई है मगर कहा जाता है िक 

दौलत बुरी नहȒ, पर इतना °याल रख। 
ऐसा न हो िक जान का िनकलना महाल हो। 

हमȂ खुशी है िक हÎबे दÎतूर मुÊक मȂ िबलातमीज़ मज़हब-व-िमÊलत, रंग-व-नसल, सब 
लोगȗ ने, सब कौमȗ ने, पूरे मुÊक ने इस भचूाल का मुकाबला िकया और हमारी िरयासत 
जÇमू-कÌमीर जो चारȗ तरफ से मुȎÌकलȗ मȂ िघरी हुई है, वहा ंके चीफ िमिनÎटर ने भी 10-
11 करोड़ Ǘपया इमदाद दी है और आगे भी देने जा रहे हȅ। जनाबे वाइस चेयरमनै साहब, 
आज ¯यȗिक इंटरनेशनल लैवल पर वमूÂैस डे है, मेरी पाटȓ और हम भी इसकी ताईद करते 
हȅ िक वमूÂैस िरज़वȃशन िबल को पेश िकया जाए और पास भी िकया जाए और उनको 
बराबर िकया जाए, मसावी हकूक िदए जाएं ¯यȗिक बहुत देर हो चुकी है। आज के इस िदन 
हम पुरज़ोर मज़Çमत करते हȅ िक अफ़गािनÎतान के जो दिरÂदे सिदयȗ की तहज़ीब को, 
सिदयȗ की तारीख को और सिदयȗ के कÊचर को दȋरदȗ की तरह तहस-नहस कर रहे हȅ, 
हम उसकी पुरजोर मज़Çमत करते हȅ। इÎलाम ऐसी दिरÂदगी के िखलाफ है। इÎलाम का 
पूरा मनमज़हब है, वह तो सारी दुिनया को तहज़ीब िसखाने वाला है इसिलए हम इसको 
कंडैम करते हȅ। हमारी िरयासत जÇमू-कÌमीर मȂ पंचायत के इलै¯शन हो रहे हȅ। जेटली 
साहब यहा ंतशरीफ रखे हुए हȅ। 14 िडȎÎĘ¯ट मȂ से 

†  Transliteration of the speech in Persian Script is available in the Hindi version 
of the debate. 
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8 िडȎÎĘ¯ट के इलै¯शन हो गये हȅ जहा ं80 परसȂट लोगȗ ने इलै¯शन मȂ िहÎसा 
िलया है। पािकÎतान के दूसरे एंटी इंिडया एलीमȂ¹स जो हȅ, उनके सौ सवालȗ का एक जवाब 
है िक 80 परसȂट लोगȗ ने इलै¯शन मȂ िहÎसा िलया है और लोग अमन और तर¯की चाहते हȅ। 
इससे ¶यादा लोगȗ के िदल मȂ और कोई °वािहश नहȒ है। लेिकन हमȂ अफसोस है िक 
मीिडया पर िजस ढंग से इसको Ģोजै¯ट करना चािहए था, वह नहȒ िकया गया है और साथ 
ही िपछले िदनȗ एम.एल.ए. ने Ǜीनगर मȂ एक जलसा िकया जहा ं चीफ िमिनÎटर, Ǜी 
फाǘख अÅदुÊला साहब चीफ गैÎट थे। उस जलसे मȂ पचास हजार लोगȗ ने िहÎसा िलया। 
सर, पचास हजार आदमी मुÊक मȂ मुÊक के हक मȂ, एंटी इंिडया लोगȗ के िखलाफ खड़े होते 
हȅ लेिकन उसको अ´छे ढंग से न Ģौजे¯ट िकया गया, न िदखाया गया। हम चाहȂगे िक इस 
कमी को पूरा िकया जाए। जहा ंतक हमारी िरयासत जÇमू-कÌमीर का ताÊलकु  है, मȅ सबसे 
¶यादा ÎĘैस इस बात पर कǘंगा िक सीज़ फायर के िसलिसले मȂ हमारी बदनसीबी है िक 
अब तक तीसरी दफा य़ह सीज़ फायर हुआ – इसमȂ कोई शक नहȒ है िक हमारे महबूब 
Ģाइम िमिनÎटर ने बड़ी दूरअंदेशी से अपने इस भारत की परÇपरा को इस सÎंकृित को 
दोहराने के िसलिसले मȂ खुदऐ¾मादी का मज़ािहरा िकया और ताकत होने के बावजूद, 
कुËवत होने के बावजूद माफ करने और सĤ करने का सबक उÂहȗने दोहराया। यह बड़े 
आला आदश« हȅ। इस अनाउसमȂटं  को सारी दुिनया ने सराहा है। अमेिरका से लेकर ǘस , 
मशिरक से लेकर मगिरब तक, लेिकन हमारे देश के अंदर, हमारी िरयासत के अंदर ¯या हो 
रहा है, मȅ वह बताना चाहंूगा। इस वƪ हमारी िरयासत जÇमू-कÌमीर के अंदर इतने सबर 
आज़मा हालात हȅ और जनता इतनी दुखी है िक हर तरफ खून ही खून की निदया ंबह रही 
हȅ, इसी सीज फायर के दौरान और सुहािगनȗ के सुहाग लटेु  जा रहे हȅ। वहा ंिकसी फाितमा 
की इįजत महफूज नहȒ है, हर राधा का सुहाग लटूा जा रहा है, माओं की गोदȂ खाली हो 
रही हȅ और इस िकÎम के खून नाहक बह रहा है िक इस सीज़ फायर के अरसे के बाद यह 
सब देखकर इंसान हैरान हो जाता है। यह सब कुछ इसिलए हो रहा है िक वहा ं िजतनी 
सािजशȂ हो रही हȅ, िजतने हमले हो रहे हȅ, वहा ंके सै¯युलिर¶म को, वहा ंके भाइचारे को 
िमटाने के िलए, ¯यȗिक 1947 मȂ वहा ंकी मुȎÎलम कॉÂģȂ स ने िरयासत के दो टुकड़े िकए 
जैसे मुȎÎलम लीग ने यहा ंभारत के दो टुकड़े िकए। उस वƪ शेर-ए-कÌमीर ने, िजतना भी 
सिदयȗ से वहा ंभाइचारा था, ऋषभ ऋिष से लेकर नÂद ऋिष तक, लला अरफा ंसे लेकर 
शेख-उल-आलम तक, बडशा ंसे लेकर शेर-ए-कÌमीर तक – साधुओं, सतंȗ, भƪȗ, पीरȗ, 
फकीरȗ के िजतने भी कारनामȂ थे, िजतने भाइचारे थे, उनको ख¾म करने के िसलिसले मȂ – 
लेिकन इस सोच को, इस िफĎ को शेर-ए-कÌमीर ने नेशनल कॉÂģȂ स की पाटȓ के अंदर 
समोया, िपरोया और इस िकÎम का उस वƪ मुज़ािहरा िकया िजस वƪ बरȃसग़ीर मȂ, 
िहÂदुÎतान और पािकÎतान मȂ क¾ल-ओ-गारत हो रही थी, उस वƪ जÇमू कÌमीर मȂ और 
खासकर कÌमीर वादी मȂ शेर-ए-कÌमीर ने िहÂदू-मुȎÎलम ऐतहाद को कायम रखा और 
म´छर तक को भी मारने नहȒ िदया। इसिलए उस वƪ मुȎÎलम अकसिरयत िरयासत होने के 
नाते शेर-ए-कÌमीर ने िहÂदू अकसिरयत वतन के साथ अपना िरÌता जोड़ा और िहÂदुÎतान 
की अज़मत को िजला ब°शी और इसको और ऊंचा िकया। इस आदश« को इस सै¯युलिर¶म 
को तोड़ने के िलए पचास साल से पािकÎतान हमले कर रहा है। 

इसे बचाने मȂ जहा ंजÇमू-कÌमीर के लोग इस वƪ कुबɕिनया ंदे रहे हȅ वहा ंहमȂ 
खुशी है िक भारत भी इसमȂ हमारा पूरा साथ दे रहा है। मȅ खास-कर के इस सदन से कहना 
चाहता हंू 
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िक इस सीज़ फायर के बाद तीन िकÎम के सीज फायर हुए। पहले सीज़ फायर के बाद 
जसले साहब (?) जÇमू-कÌमीर की िरयासत मȂ लोगȗ ने बड़ी खुशी मनाई। वहा ं के 
मुसलमानȗ ने, िहÂदुओं ने बड़ी खुशी मनाई और इंटरनेशनल लेवल पर भी लोगȗ ने बड़ी 
सराहना की। दूसरे सीज फायर के बाद भी ऐसा ही हुआ िक जÇमु कÌमीर के लोगȗ ने 
इसकी सराहना की और इंटरनेशनल लेवल पर भी इसकी बड़ी सराहना हुई। लेिकन अब 
की बार जो तीसरा सीज़ फायर हुआ है इसकी इटंरनेशनल लेवल पर तो सारी दुिनया 
तारीफ करती है, इसकी सराहना करती है लेिकन जÇमू कÌमीर मȂ जो हुȌरयत के लोग हȅ 
या उसे चाहने वाले या उसे सपोट« देने वाले लोग हȅ वे आज यह कह रहे हȅ िक भारत इस 
वƪ इंटरनेशनल लेवल पर पोिलिटकल Îटंट खेल रहा है, वह सीिरयस नहȒ है, वह 
मीȋनगफुल सीज़ फायर नहȒ कर रहा है। अगर ऐसा िकया होता तो कम से कम वहा ंजो 
मोडरेट िकÎम के हुȌरयत के लोग हȅ उÂहȂ पासपोट« िदया जाता। वे उस तरफ चले जाते 
िजससे कम से कम जो ये भाड़े के काितल हȅ उÂहȂ रोकने के िसलिसले मȂ व ेउनसे बात 
करते, उÂहȂ स´चाई बताते, हकीकत बताते या इस िसलिसले मȂ लोकल लेवल पर िहजबुल 
मुजािहदीन से कोई बात की जाती या दूसरे लोग हȅ, अपने लोग हȅ उनसे बात की जाती 
लेिकन ¯यȗिक व ेकहते हȅ िक कोई कदम नहȒ उठाया जा रहा है इसिलए इस पर वे अब 
कोई ऐतबार नहȒ कर रहे हȅ। इसे िरȋथक करने की जǘरत है। आज भी िपछले िदनȗ सीज 
फायर के बाद Ǜीनगर मȂ पुिलस हैड़ ¯वाट«र पर इÂहȗने हमला िकया, डोडा मȂ हमले हुए, 
आमȓ हैड़ ¯वाट«र पर हमले िकए और उसके बाद सुिरनकोट« पर हमले हुए, आमȓ के 
ऑफीसर, बड़े-बड़े कन«ल, जरनल और िĤगेिड़यर शहीद और ज°मी हुए । यह मȅ सीज 
फायर के बाद की बात कर रहा हंु । मेरा िड़ȎÎĘ¯ट राजौरी है उसमȂ आज से पंğह िदन 
बकरवाल थे उनका यह कसूर था िक उनहȗने वी.ड़ी.सी. की रेफर ली थी अपने आपको 
िड़फȂ स करने के िलए । पंğह बकरवालȗ को एक मकान मȂ आग लगाकर झुलसा िदया गया 
Îवामी जी, जो होम िमिनÎटर हȅ होकर आए हȅ । िमया ंअलताफ, वहा ंके Îटेट िमिनÎटर भी 
उनके साथ थे। उÂहȂ इसीिलए झुलसाया गया । परसȗ की बात है, मȅ राजोरी से आज आया हंू 
, अपने जÇमू, से, वहा ंउÂनीस पुिलस वालȗ को उÂहȗने शहीद कर िदया । अगर यही 
िसलिसला रहना हैतो ¯या यह सीज फायर का इनाम है ? हम चाहȂगे िक इसे रोकने के 
िलए कोई न कोई उपाय िकया जाए । वरना इतना खून बह रहा है िक िजसकी कोई हद 
नहȒ है । बȎÊक मȅ इसे यूं कहंूगा िक: वे अपना खून न छोड़ेगे , हम अपनी वजा ¯यूं बदले , 
सबब बनकर ¯यूं पूछे िक हमसे सर िगरा ¯यूं है । हा ंएक बात मȅ जǗर कहंूगा िक जहा ंतक 
इस बात का ताÊलकु  है , सी.एन.सी. भी कहती है िक कÌमीर एक पोिलिटकल ĢॉÅलम है , 
िसयासतदान भी कहते हȅ पोिलिटकल ĢॉÅलम है लेिकन अगर पोिलिटकल ĢॉÅलम है तो 
Ęायफरकेशन इनका हल नहȒ है । ¯यȗिक Ęायफरकेशन से अगर िरयासत बनाएंगे, जÇमू 
को अलग बनाएगें तो यह िडइंिटĐेट हो जाएगा । अगर पोिलिटकल ĢॉÅलम है तो इसका 
पोिलिटकल सोÊयशून जÇमू-कÌमीर की सरकार नȂ वहा ंकी चुनी हुई असेÇबली ने आपको 
रेÎटोरेशन ऑफ ऑटोनामी का पेश िकया था । उस पर गौर करना चािहए था । उसको रǈ 
नहȒ करना चािहए था ,उसे ड़ाउन साइज करके इस वƪ जो भी मुÊक के िहत मȂ, हक मȂ 
बात थी । वह करनी चािहए थी तािक लोगȗ का गुÎसा, लोगȗ के जÅशत और लोगȗ का 
एतबार बहाल होता । लेिकन हमȂ अफसोस है िक ऐसा नहȒ हुआ हालािंक महाराजा हरीȋसह 
जी ने उस वƪ देर की । पंğह अगÎत, 1947 तक उÂहȗने यहा ंए¯सेशन नहȒ िकया । उसके 
बाद भी ढाई महीने नहȒ िकया और जब िकया तो तीन सÅजे¯टस का िकया िजसकी वजह 
से आज भी मुसीबत है । 
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महाराज हरीȋसह जी ने केवल तीन सÅजे¯¹स का ए¯सेशन िकया , पूरे का करते तो यह 
मुसीबत ही नहȒ होती । इन तीन सÅजे¯¹स का ए¯सेशन करने के बाद नेहǗ जी ने इसे 
कबूल िकया और शेर-ए-कÌमीर ने असेÇबली मȂ इसे अĢूव िकया। इसी का नाम ऑटोनोमी 
है िजसे िरÎटोर करने के िलए वहा ंकी सरकार और वहा ंके लोग यह चाहते हȅ। हम यह 
कहȂगे िक अपनȗ पर भरोसा करना ¶यादा जǘरी है बिनÎपत इसके िक गैरȗ को अपना 
बनाने की कोिशश की जाए और िजसका कोई फल न िनकले। इससे साथ-साथ मȅ यह 
कहंूगा िक िसफ«  सीज़ फायर करना ही काफी नहȒ है वहा ंइस वƪ दस लाख से ¶यादा 
Đेजुएट, पढ़े-िलखे लोग बेकार हȅ। उÂहȂ इस मुÊक मȂ सȌवस देने के िसलिसले मȂ या 
कारोबार देने के िसलिसले मȂ कोई न कोई बंदोबÎत करना चािहए वरना यह मुसीबत ख¾म 
होने वाली नहȒ हȅ. मȅ ¶यादा वƪ न लेते हुए आपसे इतनी गुजािरश कǘंगा िक इस सीज़ 
फायर के िसलिसले मȂ हम तारीफ करते हȅ इस वƪ के Ģाइम िमिनÎटर की िजÂहȗने बहुत 
अ´छा कदम अता िकया है लेिकन इससे केवल एक ही फायदा हुआ है िक इस वƪ बॉड«र 
पर खामोशी है। लेिकन बॉड«र की खामोशी के पीछे जो तूफान है उसके बारे मȂ मȅ कहना 
चाहंूगा िक इस सीज फायर के जमाने मȂ हजारȗ िमिलटेÂट Ęेȋनग लेने के िलए पार चले गए 
और हजारȗ Ęेȋनग लेकर वापस आ गए हȅ। टनȗ के िहसाब से हिथयार, असलाह, बड़ी-बड़ी 
तोपȂ, राकेट, लाचंर आिद चीजȂ मुÊक मȂ आ गई हȅ ...(Ëयवधान)... 
 

उपसभाÁय© (Ǜी रमा शंकर कौिशक): अब आप कृपया समाÃत करȂ। 
 
िमजɕ अÅदुल रशीद : इतना रीआग«नाइ¶ड कर िदया उÂहȗने, इतना कंसिलडेट 

कर िदया िक मुझे लगता है िक आने वाले दस साल तक और बड़ी मेहनत करनी पड़ेगी 
वरना सीज फायर से पहले िस¯योिरटी फोसȃज की िरट चलती थी.. 

 
उपसभाÁय© (Ǜी रमा शंकर कौिशक):  माननीय आर.एन.आय«।  
 
िमजɕ अÅदुल रशीद: .. और पुिलस गािलब थी, हावी थी लेिकन सीज फायर के 

बाद, अब इस दौर मȂ दहशतगदș की िरट लोग महसूस कर रहे हȅ। इन लÄजȗ के साथ जो 
यह मोशन आफ थȂ¯स है इसके हक मȂ मȅ इसकी ताईद करता हंू, इसको मȅ सपोट« करता हंू 
और मȅ दुबारा यह कहना चाहंूगा िक जÇमू और कÌमीर की जो हालत है, इस वƪ यह 
हाउस खाली है, काश, बहुत सारे साथी हमȂ सुनते और हमȂ सपोट« करते, जेतली साहब 
यहा ंतशरीफ रखȂ हȅ, वह पहले ही हमारी िरयासत के दामाद हȅ 

 
उपसभाÁय© (Ǜी रमा शंकर कौिशक): माननीय Ǜी आर. एन. आयɕ। 
 
िमजɕ अÅदुल रशीद : हमȂ पूरा भरोसा है िक वह हमारी बात Ģाइम िमिनÎटर तक 

ले जायȂगे और इस हालात से हमȂ िनकालने की कोिशश करȂगे। 

Ǜी आर. एन. आयɕ (उǄर Ģदेश): माननीय उपसभाÁय© जी, महामिहम 
राÍĘपित जी ने अपने िवशाल भाषण मȂ बहुत कुछ कहने की कोिशश की है। लेिकन िजन 
िबÂदुओं पर हमे ऐतराज है वह मȅ आपके सामने ĢÎतुत कर रहा हंू। महोदय, यहा ंपर 69 
िबÂदुओं पर बड़ी चचɕ हुई है और उस पर सभी लोगȗ ने अपनी बात रखी है। मानव-शȎƪ 
की सीमा से बाहर होने 
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वाली आपदाओं पर चाहे वह गुजरात ĝासदी भकूÇप की रही हो, चाहे वह उड़ीसा का 
महाचĎवात रहा हो, इनके अितिरƪ मȅ जो मानव िनȌमत सÎंथा का, एक रा¶य का, एक 
Îटेट की अपनी ǹूटी है, पािलसी है उस के बारे मȂ िबÂदु नंबर 8, िबÂदु नंबर 34, िबÂदु 
नंबर 37, िबÂदु नंबर 47, और 53, इन चार-पाचं िबÂदुओं पर िवचार करना चाहता हंू। िबÂदु 
नंबर 8 मȂ डा¯टर अंबेडकर का सदंभ« िदया गया है। बड़ा अ´छा हुआ िक इस सदंभ« मȂ 
उनको कोट िकया गया। इसके बारे मȂ हमȂ जानकारी है। लेिकन हम इसे िकस ǘप मȂ करते 
हȅ यह सोचने की बात है। डा. अबेंडकर ने िजस वƪ सिंवधान को 26 जनवरी को लागू 
करने मȂ िवरोधाभास की सभंावना Ëयƪ की थी, उस वƪ उÂहȗने एक बहुत जबद«Îत बात 
रखी थी िक: 

"We are entering into the age of contradiction on 26!h January, 
1950. We will accept equality into our political life •- one man one vote 
and one vote one value. But, we will deny equality into our socio-
economic life. We will deny one man one value. In socio-economic life 
if this equality is not established in India, the sense of Constitution is -
useless." "बड़ी कोिशस से िजस सिंवधान को बनाया है उस सिंवधान को आने वाली 
जनरेशन, िजस पर हमारे पूव«जȗ ने आजादी के बाद बहुत समय लगाया, लोग उस सिंवधान 
को भलू जायȂगे जैसा िक आज कुछ लोग कहते हȅ िक सिंवधान का िरËय ूहोना चािहए। 
इसीिलए उÂहȗने उस वƪ सावधान िकया था और उÂहȗने सावधान करते हुए यह भी कहा 
थी िक:" "It is not enough to be elector only. It is necessary to be law-
makers. Otherwise, who can be the law-makers will be master of those 
who can be the electors to exploit.'  केवल A मतदाता बने रहेने से इस देश मȂ 
कोई बड़ी बात नहȒ है। हे मेरे िपछड़े लोगȗ तुÇहȂ इस देश मȂ कानून िनमɕता भी बनना होगा 
वरना कानून िनमɕता लंबे समय मȂ आपका माÎटर बन जाएगा, आपका खून चूसेगा, आपके 
साथ वह Âयाय नहȒ करेगा। इस पहल ूको जब हम देखते हȅ तो मȅ आपके सामने ĢÎतुत 
करना चाहता हंू िक आल इंिडया अजूकेशनल सवȃ से पता चलता है िक हमारे दिलत लोग 
जो हȅ उनकी बȎÎतया ं िकस तरह उपेि©त रही हȅ और िकस Ģकार से 1991 तक, गावंȗ से 
दस करोड़ लोग भारत के गावंȗ को उजाड़कर उÂहȂ छोड़ आए हȅ और शहरȗ मȂ बस गए। 
  
 िदÊली मȂ 10 लाख लोग सीवरȗ की लाइन पर, फुटपाथȗ पर रात गुज़ारते हȅ, 20 
लाख झȗपिड़यȗ मȂ रहते हȅ। कोलकाता, मंुबई, मğास और हैदराबाद के आंकड़े इस समय 
हमारी जानकारी मȂ नहȒ है। लेिकन इस Ģकर से 1991 तक जो पोज़ीशन हुई, आज 10 साल 
और गुज़र गये अब ¯या पोज़ीशन होगी, इसका आज अदंाज़ा लगा सकते हȅ। इसी Ģकार से 
10,59,191 बȎÎतयȗ मȂ 5,32,962 Ģाइमरी Îकूल हȅ। 1,45,824 बȎÎतयȗ मȂ अपर Ģाइमरी 
Îकूल और िसफ«  11,955 सेकȂ डरी Îकूल हȅ। 50 Ģितशत आबादी के िलए पाचं लाख से 
¶यादा बȎÎतया ंऐसी हȅ जहा ंकोई Ģाइमरी Îकूल नहȒ है। एĨेज िलटरेसी भारत मȂ 52.21 की 
तुलना मȂ अनुसूिचत जाित की िलटरेसी 37.41 परसȂट है। उनकी मिहलाओं की िलटरेसी 
39.29 परसȂट है और य.ूपी. मȂ अनुसूिचत जाित की मिहलाओ ंकी िलटरेसी केवल 10 
परसȂट है। शैǹूÊड ĘाइÅस की इलीĘेसी 70.6 है जबिक 47.70 परसȂट सामाÂय िनर©ता 
है। शैǹÊड ĘाइÅस की मिहलाओं की िनर©रता 80 परसȂट है। कहा ंÁयान गया है? हमारे 
जो ब´चे Ģाइमरी Îकूल से Ěाप कर जाते हȅ, हमारे ब´चे सामाÂय ǘप मȂ नेशनल एĨजे के 
िहसाब से 47.93 Ěाप कर जाते हȅ और शैडयÊूड ĘाइÅस के ब´चे 64.53 परसȂट हर वष« 
Ģाइमरी Îतर पर Ěाप कर जाते हȅ। 
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अÊपस°ंयक, िपछड़ी जाितयȗ की ȎÎथित बहुत बुरी है। जहा ंतक पावटȓ लाइन मȂ 
िगना गया है सामाÂय जनता 37.4 परसȂट पावटȓ लाइन के ǘप मȂ काऊंट की गई है लेिकन 
शैǹूÊड काÎट और शैǹूÊड ĘाइÅस के 45 परसȂट लोग पावटȓ लाइन के नीचे जी रहे हȅ. 
हमȂ यह बताते हुए काफी दुख हो रहा है। िडÎĘेस माइĐेशन के बारे मȂ बताते हुए काफी दुख 
हो रहा है। 1975 से 1985 के बीच मȂ हमने िश©ा का आंकड़ा आपके सामने ĢÎतुत िकया। 
काफी दुख हो रहा है िक इतनी इलीĘेसी बढ़ रही है, इतनी बेरोजगारी बढ़ रही है। 
इनिस¯युिरटी की भावना जहा ंतक है य.ूएन.ओ. मȂ हमारे Ģितिनिध बोलते हȅ, वायलेशन 
आफ ǩुमेन राइट पर बोलते हȅ, ǩुमेन राइ¹स पर भी बोलते हȅ, चाइÊड लेबर पर बोलते हȅ, 
मिहला अĘोिसटीज़ पर बोलते हȅ और अनुसूिचत जाित की एĘोिसटीज़ पर बोलते हȅ। मȅ 
आपके सामने यह बताना चाहता हंू िक एस.सी.एस.टी किमशन 1992 की िरपोट« के 
अनुसार 1975  से 1968 के बीच मे जो केस दिलतȗ पर एĘोिसटीज़ के िलए गये, उनकी 
स°ंया 1,67,000 थी िजसमȂ कनिव¯शन 4322 पर हुआ, 15000 छोड़ िदये गये और 19240 
केस कोट« मȂ पȂȋडग पड़े हुए हȅ। कोट« मȂ कोई भी िडिसजन होने की ȎÎथित मȂ नहȒ है। हम 
देखते हȅ सिंवधान के आȌटकल 340 के तहत अपवाइंटमȂट आफ कमीशन हुआ। जहा ं
बैकवड« ¯लास है, बकैवड« समाज है, वीकर से¯शंस हȅ उनके िलए कमीशन िनयुƪ करने 
की बात कही गई है। लेिकन उनके बारे मȂ काफी छोड़ा गया है। मȅ एक िमनट मȂ कं¯लडू 
करता हंू। िजस Ģकार से साव«जिनक ©ेĝ मȂ हमारे आर©ण को छोड़ा गया है। हमारे बजट 
की पूȌत करने के िलए हमारे कम«चािरयȗ के जी.पी.एफ. और ई.पी.एफ. को यज़ू िकया 
गया है। यह भी अ´छी बात नहȒ है। पेĘो डीज़ल Ģोड¯ट की कीमतȗ मȂ वृȎǉ हुई है। िकसानȗ 
का काफी शोषण हुआ है। हमने देखा जेहाद का िजĎ िकया गया है लेिकन जेहाद के 
िवǘǉ हमारी सशƪ िटÃपणी नहȒ जा पाई। तािलबान ने भगवान बुǉ की Ģितमाओं को जो 
एक धरोहर थी, उड़ा िदया है। हमे कुछ भी नहȒ कर पाए। हम Âयाय की ĢिĎया मȂ काफी 
पीछे हȅ। हम चाहते हȅ िक इन मुÊक के बाȋशदȗ को देखȂ िकसी की कोख मȂ सोना पैदा नहȒ 
होता। अगर कोई कहे ¯वािलटी के बेस पर पैदाइश हो रही है और यहा ंतो सब नालायक 
पैदा हो रहे हȅ, यह ठीक बात नहȒ हȅ। आल दैट Ȏ±लटज़« इज़ नॉट गोÊड। अ´छे घरȗ मȂ अ´छे 
लोग पैदा हȗगे। गरीब घरȗ मȂ अ´छे लोग पैदा नहȒ हȗगे, ऐसी सभंावनाओं पर गलत नीयत 
नहȒ होनी चािहयो। हमȂ सभी जनता को बराबर मौका िमलना चािहये। मȅ आपको धÂयवाद 
देता हंू और इन मुǈȗ पर अपना िवरोध दज« करता हंू। 

उपसभाÁय©(Ǜी रमा शंकर कौिशक): धÂयवाद। महामिहम राÍĘपित जी के 
अिभभाषण पर धÂयवाद के ĢÎताव पर चचɕ समाÃत हुई। Ģायः सभी दलȗ के सदÎयȗ ने 
अपने िवचार रखे। माननीय Ģधानमंĝी जी आगामी सोमवार, 12-3-2001 को दोपहर बाद 
सायं साढ़े चार बजे बहस का उǄर दȂगे। सदन की काय«वाही Îथिगत करने के पूव« मȅ सदन 
के सभी माननीय सदÎयȗ को रंगȗ को ¾योहार होली पर अपनी हाȌदक बधाई अȌपत करता 
हंू। 

अब हम सोमवार िदनाकं 12.3.2001 के 11.00 बजे पूवɕÏन तक के िलए उठते हȅ। 

The House then adjourned at one minute past seven of the clock, till 
eleven of the clock on Monday, the 12th March, 2001. 

351 


